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LOK SABHA

Wednesd1y, September 18, 1963
Bhedra 27, 1885 (Saka)

The Lok Sabha met at Eleven of
the Clock.

[Mz. SeeARER in the Chair)
ORAL ANSWERS TO QUESTIONS

Drilling Operations

+

( Shri Yashpal Singh:

| Shrl P. K. Ghosh:

| Shri Kapur Singh:
28 < Shri Buta Singh:

| Shri Y. N. Singha:

Shri Sham Lal Saraf:
{_ Sbri Daljit Singh:

Will the Miniser of Mines and Fuel
be pleased to state:

(a) the progress of the drilling
operations now being undertaken in
wvarious parts of the country; and

(b) whether there is any possibility
of oil being found there?

The Parliamentary Secretary to the
Minister of Mines and Fuel (Shrl
Yhimmaiah): (a) and (b). A state-
ment giving the required information
ts laid on the Table of the House.
{Piaced in the Library. See No. LT-
1755/63].

Shri Yashpal Bingh: May 1 know
for how long these operations are pro-
posed to be carried on?

Shri Thimmaiah: The drilling
eperations will be carried on till we
achfeve some substantial results.

1256(A1LBD—1.
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Shri Yashpa] Singh: May I know
whether any new areas are to be
taken up for drilling?

Shri Thimmaiah: The areas men-
tioned in the statement are under ex-
ploration and also under drilling
operations,

Shri Kapur Singh: I want to know
whether an attempt to strike oil in
Jawalamukhi has now been finally
abandoned and, if not, what prospects
of success are still there.

8hri Thimmaiah: In Jwalamukhi
and Janauri areas, we have so far
drilled 2 Deep wells and 5 struc-
tural wells. In Jwalamukhi area, one
well was tested and there is found to
be some gas; the other wells are all
dry. There is a proposal to drill a
deep well in oredr to assess the pros-
pects.

Dr. Ranen Sen: It was ceported pre-
viously that drilling operation will be
taken up in West Bengal. 1 want to
know what is the actual state of
affairs about the drilling operation
proposed to be taken up in West
Bengal

The Minister of Mines and Fuel
(8hri Alagesan): In answer to the
question, various areas where drilling
operations are going on have been
stated, There is no drilling opera-
tiop at present in West Bengal. I
think, some time ago, there was a
proposal but it was abandoned.

Shri Man Sinh P, Patel: May I know
when the drilling operations on well
No. 2 and No, 3 in the Gandhinagar
area, the proposed Capifal of Gujarat.
are likely to be finished?

Shri A'agesan: In the Gandhinagar
area, I think, two wells have already
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been drilled. They are drilling the
third one. The question arises
because the land that has been re-
served for construction of the Capital
vmtv has to be released. Even with
thé drilling operations of the two
wells, a large area has been released.
Only a small area near the river
Sabarmati has been reserved,

_Shri Sham Lal Saraf: May I know
what are the results of drilling opera-
tions in the Siate of Jammu and
Kashmir?

.Shri Thimmaiah: No drilling ope-
rgtion has taken place in the Jammu
area. Only a geological survey was
conducteq by the ON.G.C. But no
conclusive results have been arrived
at yet. '

Shri Buta Singh: I want to know in-
what places in the Punjab State these
dnllng operations are already in pro-
grecs or intended to be undertaken in.
future and also what is the amount
allocated in the Third Five Year Plan.

Tshri Thimmalah The drilling
ope- 3 are being undertaken in
1,¢ Jwalamukhi area. As I have al-
realy stated, at a later stage. even. in
the Januari area also the  drilling
op¢rations wall- take place.

bhyl E;qta.singh: What abeut the
armount sanctioned in the Third Five
Ycar Plan?

.Mr. Speaker: He wants-to know the
separate . amount sanctioned for.
Punjab.

_Shri Thimmaizh: In the iooth.s
helt and ‘also in the Hosh:arpur and
Adampqr ‘plains,

.

Mr. Speaker' Any separate amoum
sanctloned for Pun)a'b’

Bhr.i Alaxenn -1 want notice - for-
th@t N R
Shri §. M. Banerjee: From  the
stelement it aopears that in Uttar
Pri: h, drilling operations have  so
far ot indicatéd any presence of° ol
But drilling is being continued fur-
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ther, 1 want to know why drilling
is being continued and how much
money has been spent on this.

Shri Thimmaiah: Three structural
wells and one deep well were drilled’
near Ujjamn.

An Hon, Member: Ujjain is not in
Up.

Mr, Speaker: What does the hon.
Member want to know? Let them
dxscontmue or.

Slm S. M. Banerjre; 1 want ie
know whethetr any result is likely to
come out, of that,

Mr. Speaker: How cun iie likeh-
hood be toldT 1t is only exploration;
something uncxrected mighi come
out. What is the object of his ques-
tion?

Shri S, M, Banerjee. 1 want to
know whether the prospects of find-
ing oil in U.P. are still bright.

Mr, Sveaker: Whether the prospecte
of finding oil in UP. are still bright
that further efforts are lving conti-
nued.

Shri Alegesan: Perhaps, ‘he non
Member desires that because we have
not so fav been successful; there is no
point in carryiag on further driiling
and exploration there. But we have-
not yet reached a stage when we can
con"‘us've‘.v say that t}\ey will not be
of any use. So, we are continuing'
these drilling operations.

Drug for Blood Pressure

+ .

. Shri Bhrgwat Jha Azad: i
<7t Shri Raghunath Singh: !
s739.d Shri P. R. Chakraverti:”

‘Y Shri Sidheshwar Prasad:
* | Shri P K, Deo: !
| Shri’ Buta Singk: -

Will the Minister of Scientifie Re-
search :and Cultural Affairs be pleas-
o state: . . e e

(a) ‘whether am “néw dtug t(..y
blood pressure has been giscovered it
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the Indian Institute for Bio-chemistry
and Experimental Medicine in Cal-
cutta; and

(b) if so, whether it would be re-
ieaseq for sale?

'The M:nister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir.

(b) Not till the investigations for
the assessment of the theraneutic
value of the drug have been complet-
ed,

Shri Bhagwat Jaa Azad: Could
we have ap idea as to how long it
will take to come .to a final decision
whether this drug will be fit for re-
lease for common use?

Shri Hu.mayun Kabir; It is diffi-
cult to give any commitment about
the time, because when we are deal-
ing with medicines which have an
offect on the humap body, we have
to be very careful.

=t vy {ag : & ag S ArEar
# f 7@ twfa Y favrer Fv 20

Shri Humayun Kabir; ‘Cne peculiar
feature cf this medicine <eems o be
that “when this is injected intraven-
ously in the normal experimental ani-
mal, at a lower dosage, it clevates the
blood pressure, and at a higher do-
age, it brings down the »Hlood pres-
sure.’ '

Shri P, R, Chakraverti: In view of
the fact that blood pressure is hav-
mg a great number of victims
amongst secial sections of the public,
namely journalists, educationists and
parliamentarians, may I know what
steps' have been taken by Govera-
ment to carry out further résearch in
t);e tine? .
m $peaker That is not relevant.
e. main. question relates to the
drug and ngt to blood pressurc as A
rhole.

BHADRA 27. 1885 (SAKA)
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Shri Hem Barua: May I know whe.
ther before putting the questicn, the
hon. Member had tried to ascertain
the number of parliamentarians suifer-
ing from blood pressure? It is & re-
flection on the Members of Parlia-
ment,

‘Mr, Speaker: He has apprehens:orﬁ
about those that have not got it yet,

siwgma:  # e w9t #
P 7z 31 938 oz Fr fawe Ak
frws oz famrem ?

3 FIXT : TAAD AN OF
T w0 Afma 3 affs ' o9
AT 99 @ & 1 Sar o aarar
T 5q 9< 3feaT urdeaE mE A
RN 97 W 3| a2 OF BT 47,
¥z ¢t fF o gfae 8, faeer
femt A wEt 2 o arEfeEs qm
aq@l'nrq JmeaY (Alangium lamarki)

)

L TRU WEEA ;A7 WRH! EF
faay zast farm 27

Shri Humayun Kabir: It is the work
of an._institute. 1 .de not knew the
pame of the particular scientist CQTiz
Lemed.

st fara waae : § SR @wAr
gfxmm@zwmwmw‘f
 ffaar @9 fear 27

Shri Humayon Kabir; It js & part
of the programme of work. Tt: is diffi-
cult to say what has been spent ou
this p'art)rum. experiment.: But [
may tell the Haquse that the'experi-
ment has been very 'hlg‘ﬂy appreciat-
ed outside, and the US Public Health
Service and the Health  Department
there have offered about Rs, 2 lakhe
for further experiments. :

Shnmah Savltn l\igam' keepm;
in view the Jmpdrtance of this drug,
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may I know whether Government are
thinking of getting simuitaneous re-
search done in some other laboratory
in India?

Shri Humayun Kabir: When a par-
ticular line of research has been ini-
tiated in one laboratory, obviously, it
must carry it out. But similar work
on blood pressure is being carried on
tn the laboratory at Lucknow.

Shri Buta Singh: May I know whe-
ther it has been brought to the notice
of the hon, Minister that the Com-
pulsory Deposit Scheme, the Gold
Control, and the Constitution (Seven-
teenth Amendment) Bill are believ-
ed to be the contributory factors
{n the causation of blood pressure,
and if so, what action Government
are proposing to take in this matter?

Mr. Speaker: They will give their
policy later.

Shri Hem Barua: The Speaker is
also a cause for creating blood
pressure on us. The hon. Member

could have put that also in his ques-
tion.

An Hon, Member: The hon. Mem-
ber is making a reflection on the
Speaker by this remark.

Mr, Bpeaker: So long as I am here
in the Chair, I cannot defend myself.
Therefore, the Members have to
defend me.

ferrafaar wfwfa

+
AR T3

[sﬂzﬁwzmg:

=Y qC I

st @o o fag:

l'lﬂ Tfeae :

*o0{ W TRTAT =ifear:
o AFHex Feaad :
;'ﬁ "o Fo ®WIW:

| To Fo T\
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s Ho ®lo fgadl:
H o WAlo WS :
) W ETW ORE

T TPEW HAY q AE, 853 F
aIifFT T =T 9935 F IR ¥
rFg ¥ O qG17 & FA F 4T 0

(%) fafswa wamaat & w=fal
& g fafeaa #07 & aR & fraeafoar
gfafa & wox w7 3% @ d= = owfa
L

(@) o &7 "l o faad
faas FHIIf@) ®1 Gy @@ @\
§; ax

() fo warwat soar fawm
& &7 g FHATIGT HY QITAT o0
g7

TE-EW AT § Te-ast (s
EeAE|) : (F) TaT (F). 8 Harwa@)
¥ wrary ¥ frgeafa afefa 1 fawr-
fan o fae fem o1 9+ @, aw
g R F o g 1 & Heral
faamt ¥ wm afafa gro faif@
FIEY ETH FT & faawor FWTqed 90
v fear mav § [qeawea & @ A,
afey s LT—1756/63 ]
frqeafaar wfafq & Qi Haredi/
fawmit A Al i A, a9 TR
gy % I fawioat o fa=me fem
T @R

(1) T Wy w®w W TG
a1 wN Wyl it & nfed
wFa 981 9T a9 W 7Y F AR
¥ fod gy T qF 9T AT R

{(a) and (b). The recommendations
of the Economy Committee in respect
of 19 Ministries/Departments have
been considered and accepted by Gov-
emment. A statement showing



6665 Oral Answers

detaily of the surplus staff located by
the Committee in these Ministries De-
partments is laid on the Table of the
House. [Placed in Library. See
No. LT-1756/63]. Five more Minls-
tries/Departments have also since been
examined by the Economy Committee
and their recommendations in respect
of them are under consideration.

(c) The surplus staff is to be eb-
sorbed against vacancies in the re-
vised sanctioned strength of their
own as well as other Ministries!Offices
and in posts created for any new
items of work, etc.)

oft W T : s, W SR
W ¥ IUT Y qg ww § f5 out 3B
et F o ¥ faae foar s @
§ %o aga g afw oww @
¥ a1t ¥ w7 aw folw g s Wit
] ] Iq i oL 7 aw oo Q
T ?

e Wxwe § oee-An (s
EATTAR) : 98 9 qEEET A OF
qfere § 3% w7 A & w9 w@r g W
@ I § ) f qaem #
vy Sgrar § at fout war § v §
A Wi surRT € agt § Al
T F A AT HATHAT F AT
1 Aty &3 %7 & 93 % QO TF
OF ¥ w@@T G W

eft 7y T W /Y T K
¥IT 6T FT IO TG AT & fE oAy
@HTHT F3ET A famifadl Y § 379 Y
e # a § fear @wg @, o
I ST 4T A q9 I

TZ-ET WA (< A=) T oW
HTHT J1 5 AT 9% § R 9 9§ Ak
Wi wgt g ERT 4% 4% SN
fgs X faar s ) fedt & A1
A & frera £ ara oy g g A
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W AT AR WA A F A 'FA
L4

SNt WR A ¢ s, & a8 9
qgaT § 5 57w was weew #
qEEl W FAIMEE F g aqy
g o wf & @ wy 5w @9 A a<at
W sfqeg & fear @ § 9K
W s ¥ ¥ aw § fF i ok
AN qoit F FHIET ® oA w®
o sfadw wmr foqr mar & 9T BT
X § wHIfal &7 qAr q¢ w9
sfode af wmar mr §?

AR RN, AT FTRG

Shr{ Harish Chandra Mathur: In
view of the fact that both the vision
and scope of this Committee was li-
mited and it has not even covered the
public sector enterprises, my I know
if a high power Commission is inten-
ded to be set up? If 30, what would
be the nature and scope of that Com-
mission?

Shri Nanda: This is a suggestion we
shall consider,

Shri Harish Chandra Mathur: ] am
not making a suggestion, 1 am say-
ing that the scope of this Committee
was limited and it does not cover the
public sector enterprises. 1 am ask-
ing what action Government propose
to take in the light of that.

Bhri Nanda: At the moment that
has not been considered. But this
does nct come within the purview of
this question because public sector
enterprises are dealt with on differeat
lines, not through the machinery en-
visaged here,

Shri Harish Chandra RMathur: 1 do
not raise a point of order, hut it ap-
pears to me that the hon, new Minis-
ter is not aware of the commitment
made by his predecessor in the Cun-
sultative Committee that he is intend-
ing to appoint a hich power C~mmis-
sion, It is not a suggestion I am mak~
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mg. It is now for him to act upon
that commitment.

Mr. Speaker: Earlier it was a sug-
gestion, Now it ig information given.
He will find that out,

Shri Harish Chandra Mathur; It is
not & question of information. He has
to say whether he goes back upon
that. [t was not a personal matter.

Mz, Speaker; He will look into that.

Shri Nanda: I do not go back on
anything, I will certainly see what
commitment has been made,

o |t aNEa : FE 4K W §W
¥ o7 39 g9 & g} o @
i & 5 aengl &1 9EE q AT 4o
& ST FT ALY T WA A I
faafad & & 359 598 7 3@ a9
frar 87
. wmow FERE: W AAW N
e 7 W &

'Shri S, M. Banerjee: I would ke
10 know who were the members of

this particular Committee and whe-

ther Shri Kamaraj Nadar was also @
member of this Committee?

Mr, Spesker: Order, order, There
sught to be greater responsibility ex-
erciged,

Shri S. M. Banerjee: On ihe basis
of that, there has been a veduction i
ministerial strength...

Mr, Speaker: We cannot treat this
in a light manner, We ought to
show greater responsibility here, What
has Shri Kamaraj to do with {his?

Shri §. M. DBanerjee: 5ix mem-
pers of Government have gone.

Mr, Speaker; Order. order, The
first part of the question may be ans-
wered,

Shri Sheo Narain: On a point of
arder?
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Mr. Speaker: Order, order. What is
his point of order?

5t fg ARme ¥ @ A
8T g ¢ f& off Frrqe AT @
Few ¥ et Al AR W 9T
7@ & Gl & 9 97 7 8
wafaa grm?

MR WENET : 3 W SlErE wn
g6 ) T Far A1 olasd A8 g0

it WINES @1 SWE : AfrT e
R, OF ATZ & FITIZ FT ITH AW
W g7 A AGTR FEAT

Shri Harish Chandra Mathur: There
is.a lot of force in the objeciien which
is being raised, because it was stat-
ed on the floor of the House that
this Committee is a committee of
three. high-powered secretaries, and
even tue names of the secreiarieg were
given, 7f, in spite of thar knowledge
in the possession of the House, the
hon, Member asks such 2 question, it
does mean sctnething of an aspersion,

‘Mr, Soeaker: I have already  indi- -
cated how I react to it,-and the Mem-
ber knows it by now. Tpe House has
sean that T have taken exception to
that, I do not think anything further
is needed,

Foal F el w1 WAAg o
WAAT RS 4

Shri Nanda; This committee had
some Secretaries—the Home Secretary
the Finance Secretary, the Additic
Secretary, Planning Commission,

Shri Tyagi; Has an estimate been
made of the approximae saving
that would be effected by ‘he imple-
mentation of these recommendations
if they are accepted in toto?

Shri Hajoraavis: It .s expected that
the recormmendations sf the Economy
Committee already accepted may re-
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sult ultimately in a saving of Rs
82,71,827 in relation to the saunctioned
stength, and Rs, 44,38,262 in relation
to the actual strength. There may
not, however, be any jubstantial sav-
ing immediately, as until such time
as the surplus staff is absorbed else-
wherz into fresh items of work or to
fill the vacancies in tho existing staff
it will be treated as supernumerary
to the sanctioned strengtn of the
eoncerned Ministry.

Shri Tyagi: That is nothing. That
is no saving.

Wit WRTC S g : fom Aaraa
# Fdardy w7 5 § 9% 3g ol ot
9T qUTE AT R & ) |1 T 6 g A
AT R E a7 I AT E w1 IS
TR AL TET 9T AT ATy E

Ht gD : 93§ w2y A
F 7§ g 1 3 AT o (7T T ) 3
1 18 T ALV ZWT

§kri Dinen Thattacharya: May 1
know whether this committee, before
eoming to any decision in respect nf
Cla:s IV staff, made an on-the-spot
departmental enquiry?

Shri Hajarnavis: They made as
thorough an enquiry ag possible.

Shyi Dinen EBhattacharya: Was it a
spet enquiry?

Shri Hajarnavis: I cannot say what
the procedure followed exactly was,
but the officers visiting the Ministry
ascertained what work was being
done, whether there was encugh work
for the staff etc.

$hri S, C. Camznta: May I know
whetler the Raliway Ministry is in-
cluded in the remaining five Minis-
tries, as I do not find any mention
of it in this statement?

Shri Hajarnavis: The Railway Mia-
istry je not included, They have heen
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requested to consider the question
themselves and take the necessary
steps.

All India Education Service

+
33 )’ Shri P. R, Chakraverti:
]‘Shri Harish Chandra Mathur:

Will the Minister of Educaticn tLe
pleased to state:

(a) the progress made in setting up
an All-India Education Service;

(b) whether it is a fact that a
scheme has been evolved under which
the Central Oificers will be appointed
ag administrative officers, such as
Directors of Education, D.P.ls s&nd
Principals of Colleges; and

(c) whether the State Governments
have revised their earlier attitude,
which was mostly opposed to the i18ea
of an education service?

The Minister in charge in the Minis-
try of Education (Shri Hamayun
Kabir): (a) and (o). Discus-
sions are in progress with lhese
State Governments, which have not
vet agreed to the formation of ‘he
Service,

(b)Y Such a Scheme wag under con-
sideration and has been kept in akey-
ance in the context of the discustions
now in progress for the formation of
an Indian Educational Service.

Shri P, R. Chakraverti: What are
the main grounds of objection from
the States in this matter?

Shri Hamayun Kabir: Three States
have not agreed so far—DMadras,
Madhya Pradesh and  Maharashtra,
one may say the three M’'s— but the
grounds of objection are different.
The Maharashtra Government feals
that there would be a distinct disad-
vantage in this service, in having
some educational officers who are
all-India officers. The Madhya Pra-
desh Government is of the view that
% i3 not necessary.
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Shri P. R. Chakraverti: In view of
the undesirable happenings which
occur in the universities where the
atmosphere is surcharged with the
venom of group politics, has the Gov-
ernment impressed on the State Gov-
eriments the need for going in for
uniform standards?

Shrl Hamayup Kabir: This was
one of the recommendations accept-
ed by the National Integration Coun-
cil, and almost all the Chief Minis-
ters were there, and there appeared
to have been general agreement. But
later on, when detailed discussions
were taken up, these three States
dffered, and we are pursuing the
matter with them.

ot www A AN, W@ ARG
Wt Y Y gz wqrwr 3 5 ¥ A
ot @ ¥ 9 97§ wd, el y [
W AF W W AR e ?

ot gema wlaw: g @ = g
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W AW, W WG faw @, N} agw
ofew ¥ mifeew & o9 2= wifead
® ORET @) q3 AL TEae
¥ At wwR fear &0

8brl Harish Chandra Mathar: What
is the outline and the scope of the
proposals for the constitution of this
committee which has been put to the
various States?

Shri Hamayun Kabir: For the pre-
sent teaching and research posts have
not been included in this service, For
the time being, it is mainly for ad-
ministrative exchange at the level of
educational administrators. That is
the major feature. As for the rest,
it is suggested that about 10 to 15 per
cent posis may be reserved for
women; it is also suggested that the
promotion quota may be 25 per cent
of tha senior posts. Certain tenta-
tive scales have been drawn up. The
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other features are broadly the same
ag in the existing All India Service.

Shri Swell: In view of the impor
tance of the All India Educational
Service for national integration, may
I know whether the Government s
determined to set up such a service
not withstanding objections from
some Btates?

Shri Hamayun Kabir: We can set
up a central service even if there is
some opposition from the States but
for setting up an All India Service
we have to carry the States with us
and I believe it is far better to do
so. Any idea of trying to impose
such a service from the Centre would
not be desirable from many points of
view and would not also be practi-
cable so long as the Constitution is
not changed.

&t foegrar sg® : wW AEEE
s W F wam fr @ wfew-wdw
tar # frmwr w1 wifag g fear
Trgar | 7@ & S wwar § fr oo
| ;o wm ¢ fe @ § foww ®
wrfa g e s e a 37

Shri Hamayun Kabir: 1 do not
think it will be correct to say that
education is not being made a part
of it In the subjects the difficulty
which will arise is this. You have
so much of specialisation today that
interchange between officers of one
service is difficult; say, interchange
between a chemist and a physicist or
between a bio-chemist and a philoso~
pher would become very difficult.

Shri Vishram Prasad: The hon
Minister said that technical and re-
gearch services will not be considered
in this scheme. May I know what will
pe the fate of technical and re-
search? May I know whether they
will be put in the same class of ser-
vice or inferior or superior class ef
service?

Bhrl Hamayom Kabir: I never said
that technical teaching and research
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posts will not be a part of the
scheme for improvement. We are
taking every possible measure to see
that teaching and research posts are
given a higher recognition; in fact
a great deal of improvement in this
respect hag already taken place,

Brick Kilns in Delhi

+
eq3s, [ Shri Sham Laj Sarat:
" Shri Siddananjappa:

Will the Minister of Home Affales
be pleased to state:

(a) whether Government are aware
of a crisis facing the established brick
kilns in Delhi, because of off-take of
bricks having considerably fallen; and

(b) if so, whether Government pro-
pose to examine this matter and take
necessary steps?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajar
mavis): (a) The brick kilns of Delhi
are not facing any crisis.

(b) Does not arise,

Shri Sham Lal Saraf: How far is it
correct the report in the Press that
these kilns have not been able to
geld most of their production? Have
Government found out the reasons?

Shri Hajarnavis: The reason is
that sometimes bricks are not of the
required quality. Secondly, there is
slowing down of the building prog-
ramme in Delhi These are the rea-
sons. But there is no hardship suffe-
red because generous permitsi hav-
been granted for the kiln owners to
sell bricks outside Delhi so that thege
i3 no undue accumulation of stocks.

Shri Sham Lal Saraf: May I know
i the Government is aware of the
fact that a number of schemes relat-
ing to the low-paid employees are
going ahead and, if so, whether the
Goverrrment has made itself sure that
these small, low-paid people will be
able to buy thege bricks 2t the mo-
ment and whether those bricks
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will be made available to them or
not?

Mr. Speaker: On the one hand he
says that there is surplugs and no-
body is prepared to buy them, and
on the other hand he says that the
Government should take care to see
that the small income-groups are
enabled to buy them.

8hri Sham La] Saraf: 1 want to
know the reasons for its being or net.
deing sold.

Shri Hajarmavis: It ig precisely te
help them that the control on rates
price and distribution has been im-
posed. Secondly, bricks are not the
only building material which is re-
quired. Cement is also required
Sometfmes cement is in short supply.

ot forx aroraw : w & s
Rt ¥ fimerwr Wi §?
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Shri Sonavane: The Minister of
State in the Ministry of Home Affairs
has just now said that some of the
bricks are not of a high standard
o, may I know why he wants that
these bricks should be sold outside
Delhi when they are sub-standard,
and why he is permitting their sale
outside Delhi?

Shri Hajarnavis: The overall esti-
mate of the stocks on 1st August was
about 30 crores of bricks. They were
of all varieties,

Mr. Speaker: The queston was, i
they are of such a standard, sub-
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‘standard, why they should be per-
mitted to be sold outside.

The Minlster of Home Affairs (Shri
‘Nanda): 1t is not that in Delhi the
zale of any particular grade of bricks
‘has been stopped. All are sold for
different purposes and different uses.
8o far as the other States are con-
serned, they are also not given the
worst kind of bricks. All kinde of
drickg will go there,

Shrimati Savitri Nigam: May 1 know
whether this is correct, namely, the
Government, in its generosity to help
‘these kiln-owners, has allowed  them
to sall these bricks to the people of
gther places and they are fetching
prefty higher prices, and that i3 why
the kiln-owners are not interested in
selling these bricks to the Delai
“people?

.Shri Nanda: The Delhi peopie had
all that they necdud and there was
2l ‘his acowmelation, Thorefore this
“had to be doue,

B ol R G
o ¥ am & & 9 faed € R
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Shri Nanda: 1t is a question of rela-
“ticnship of the availability of bricks.
The buildings are going up, though
not with sufficient specq ‘o absorb all
the bricks that are being made.

ot o g fe B At
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Pay-Beales of College Teachers

+

; Shri Warior;

am.d :
¥ | Shri Vasudevan Nair:

Will the Minister of Education be
pleased to state:

(a) whether there is any proposal
to introduce uniform pay-scales for
college teachers throughout the coun-
try;

(b) if so, the broad outlines of the
proposal; and

{c} when the proposal is expected
, to be implemented?

The Minister in charge Minis
iry of Edu.ation (Shri Hamayun
Kabt): (a) to (¢). A siatement is
laid on the Table of the House
[Placed in the Library, see No. LT-
1757183].

Shii Vasudevan Nair: May I know
how many States have made use of
the provisions mada by the Univer-
sity Grants Commission and have ac-
tually increased the salary of college
teacners according fo the scales laid
dewa by the Commission?

Shri Mamayun Kabir: 430 colleges
affilisted to 23 universities have 1e-
ceived asisstance under this scheme.

Shri Vasudevan Nair; May I know
whether the Government is_aware of
the fact that the largest number of
colleges belong to private agencies
and, if so, whether the private agenc-
ies are coming forward to vay their
share also for the improvement in the
salary scales of teachers?

Shrj Hamayun Fabir: We are fry-
ing tc persuade them as wel’ as the
State Governments. One difficulty
hag heen that the Commission’s assist-
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ance, is, in the first instance, for five
years. But they have now agreed to
wxtend it by a further year, provided
the scales are made permanent and
the State Governments give some
assurance, W@ approached the State
Governments and 8 States have agreed
to give the necessary help,

Shri Bhagwat Jha Azad: May [
know whether it is a fact that while
arriving at this agreement with the
Central  Government, the State (ov-
ernments committed themselves with-
sut asking the. different colleges
whose governing bodies are not in a
position to meet the cost and, if that
is so, may I know whether the Cen-
tral Government will ask thosa State
Governments whe are a party to the
agreement to pay ihe rest of the cost
due to these increased scales?

Shri Humayun Kabir: We cannot
2o into the details about the arrange-
ment arrived at wils the colleges, We
rake the funds available and as I
said, § State Governments have agreed
that they will support it. My hon.
friend’s State-is not.in that List,

Shri C. K. Batacharrva: Will the
Minister he pleased tc state  what
aimouni of the grant given by the

teacners could not be viliised because
of the conditien thef they must be
accomapanied by Matcuing grant from
the State and the States did not give
the matching grant?

Shri Humaynn Kabir: Tt is a State
subject. There is thus no question of
any allocation not being vutilised. The
Commission have agreed to bear 50
per cent of the increased expendi-
ture in the case of men's colleges and
15 per cent of the increased expendi-
ture in the case of women's co'lzges.
It is for the State Govarnments to
take advantage of that. No scparate
allocation has been made fer that.

Shri . X, Bhattacharyva: I asked
whet:zer (he amount granted bv the
UG( could not me ntilised in the in-
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terest of the teachers because the
State Governments did not give the
matching grant,

Shri Humayun Kabir: The question
does not arise because no separate
allocation ig made for that,

Mr. Speaker: It is for the States to
do that.

Dr. Sarojinj Mahishi: May [ know
if the universities and postgraduate
colleges are implementing the scheme
proposed by the UGC for the salary
grade of the professors?

Shri Humayun Kabir: For the uni-
versities, there is a different scheme.
In the case of the universities, I think
more progress has been made, The
difficulty with the colleges gnpears te
be, where there are private organisa-
tions running the colleges they are
always short of funds and unless the
State Governments give them help,
they find it difficult.

Shri A. N. Vidyalankars May 1
know whether it is a fact that after
the UGC slopped the grant in certair
cases, the colleges again reauced the
scales of pay?

Shri Flamayun Kabir: I would ask
for notice of that guestion,

Dr, M. S. Aney: On account of this
attempt to increase the scaies of pay,
in the case of private colleges, is it a
fa:t that attempts are being made te
increase the fees which the students
have to pay, so that they may be in
a pesition to pay higher salaries to
the teachers?

S4ri Hamayun Kebir: I have ug
information, but it may be possible.

Sari Harish Chandra Mathur: May
I know what is the basis for fxing
the vay scale of the Principal of &
nestgracdvate college at Rs, /00 te
Re 840 which is half the salary of
a Deputy Secretary or Under Sec-
retary?
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Shri Humayuan Kabir: Generally
these are not for postgradu-
thate colleges. Postgraduate col-
leges will come under the university
scale. These scales have been framed
keeping in view the existing circum-
stances, 1 agree with the hon. Mem~
ber that the scale should be further
increased, but thig itself would be a
great improvement on the existing
pasition in the country.

ol BT TORT: FAT ECFT FT T
£ & aga & Fww § T e
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Shri Humayun Kabir; It is very
difficult to give @ reply to this
question....

U WERY : {HH AFAIY 4%
) FEIGAT ¥ aE@ § |

Shri Tyagi: Since education is a
State subject, I would like to know
how much jis the corpus of the total
grant given for this purpose and for
how long hasg the Centre taken over
the responsibility of giving this grant?

8hri Humayun Kabir: It is not a
question of the Centre taking over; it
is one of the obligations of the Cen-
tre under the Constitution to see that
standards are maintained. Obviously
standards cannot be maintained wun-
less there are satisfied and able
teachers. Therefore, it is not en-
croaching on the State subject at all.
I will give the assistance given so far
in the last three years for irnproving
the salary scale of colleges teachers:
1960-61 Rs. 45.52 lakhs; 1961-62—Rs.
58.19 lakhs and 1962-63—Rs. 55.13
lakhs.

Shri Kapur S'ngh: Sir, the hon
Member had asked for the corpus of
the grant and not the quartum of
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the grant. The Minister has given us
the quantum of the grant,

Mr. Speaker: But the hon. Member
who put the question is satisfied.

Shri Kapur Singh: I would like to
know the corpus; whether it was givea
in currency mnotes, coins, gold or
silver.

Mr. Speaker: Probably what the
hon. Member who put the questiom
wanted to know has been answered

off RN A ATHE : WTSFA FIAR
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Gauhati Refinery
.ﬁ.
f Shri P, C. Borooah:
*138. 3 shri Yajnik:

Will the Minister of Mines aaé
Fuel be pleased to state:

(a) whether it is a fact that Gauhati
Refinery has again run into difficuities
and its crude oil processing capacity
has gone down by 50 per cent;

(b) if so, the reasons thereof; and

(c) the action taken to improve and
to work the refinery to its rated capa-
city?

The Minister of Mines and Fuet
(Shri Alagesan): (a) No, Sir. The
daily average throughout hag been
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maintained at or near the full-rated
eapacity since August, 1963,

(b) and (c). Do not arise.

8hri P. C Brreemah: May I know
whether it i3 a fact that there has
been a disputz betweea  the Swiss
the Rumanian technicians who ins-
talled them finally abcut the respom-
sibility for the frequent break-cowns
#f the unit; if so, whether that dis-
pute has been resolved?

Shri Alagesan: There has heen no
such dispute. It was the Rumanians
who gave the specifications &nd the
Swiss firm manufactured the equip-
ments according to those cpecifica-
tions. When the Rumaniang wanted
certain modifications to be made ia
those things th2 Swiss manufactur-
ing firm conformad to those changes
and manufactured the equipments ac-
cording to the modified specifications,

Bhri P. C. Borooah: May I knew
wirtt is the total loss suffered by
the [cfinery by way of replacements
and repairs and also because of the
non-functioning of the refinery for
the break-down perious?

Shri Alagesan: Because of the non-
functioning of the kerosene unit :t is
frue the refinery was not able to work
at its full rated capacity. Sometime
ago there was a calculatien made
and it was estimated that the 1loss
-eould have been in the region of
Rs. 1.8 crores as a result of the non-
functioning of the unit.

Shri Hem Baruma: Is it not a fact
that one of the reasons why this
Gauhati refinery is facing cris's
after crisis ic that th- Rumani-n ex-
perts, who are not very much ex-
perienced in oil technology, mede
mistakeg in the procesg of installing
this refinery at Gaul:ati; if so may I

xnow what steps the Govermment
have taken te rigat the wromg?
Shri Alagesan: Sir, & .5 ‘true

DPecause the kerosene unit was not
functioning for quite sometime, the
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refinery could not be run to full
rated capacity, as I sald. But since
the second week of August a large
team of Rumanian experts led by
their Deputy Minister for Petroleum
and Oil was there in Gauhati and
they took all possible steps to set
right the kerosene unit. It has been
functioning now from the 25th of
August.

Shri Swell: Is it a fact ‘hat the
frequent break-iowns of the Gau-
hati refinery are because of the in-
ability of the [ndian staff to main-
tain the refinery, aad that too  be-
cause of nepotistn which has placed
some people in position where they
should not be?

Shri Alagesan: I ghould Lke to say
that all those assumptions ere nob
correct.

oG g an g fs
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Shri Alagesan: We have had a good
wagon supply for some time now. Is
fact the daily wagon supply has in-
creased to 66 wagons ang ioading
has been going on suliciently well
and there is no difficully.

Master Plan for Delbi

¢739. Shri 8hiv Charan Gupta: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it i3 a fact that a High
Power Committee under his Chair-
manship has been appointed to consi-
der the question of development of
Metropolitan area ag envisaged in the
Master Plan for Delhi; and

(b) if so. the number of meetings of
the Committee held and the decisions
taken to ensure planned development
of Delhi?

The Deputy Minister in the Ministry
of Home Affairs (Shrimati Chandra-
wekhar): (a) Yes, Sir.



6683 Oral Answers

(b) No meetings have so far been
held

Shri Shiv Charan Gupta: In view
of the importance of this area for the
Master Plan of Delhi, what steps
have Govermment taken to finalise
the plans and also tu carry out deve-
Jopment in this area?

The Minister of Home Affairy
(Shri Nanda): Some consultations
are in progress. They have not been
finalised,

Shri Shiv Chavan Gupta: In view
of the experience of the Jast one year,
will Government consider the desiraw
bility of having one authority for
pianning and deveiopment of the
metropolitan’ areas?

Shri Nanda: That is the purpose,
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gt S # yermr H A FAE A
w5 TR 4AIT FIAT I3 § |
mAr Fn Er 337 A g ?

st e sy wawt
¥ § 97 gad we wmifra § 1 g9 Al
Tar &0 =1 ¥, &% ¥ fad s Fy o
gt afger 7w 3

Shrimati Savitri Nigam: What are
the specific  reasons for the slow
progress in this very important work?

Shri Nanda: Pecause it concerns
fain views abouat it. Consuhtationg
are therefore nec2ssary.

N wEEAm: § gz 9 A
7 Fr 5 Y 3 g 0§, ok o
Fyfgmgwan R A NI
®oam o #7 ‘

Shrimatt  {handrashekhar:  The

¢ompogition  of -the. Beard is &%
fallows: The Minmster of Hommw
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Affairs, Government of India as
Chairman, Minister of Health,
Government of India a5 member,
Minister of Works, Housing and
Rehabilitation, Governmeni of India
Deputy Chairman of the Planning
Commission, Chief Ministers of Uttar
Pradesh ang Punjan, and the Mayor
of Delhi and the Chief Comnmissioner
of Delhi a5 members,

MIFGTY © T900 § o I AN
fa ma §7

TP TEET ¢ W A ofemw ¥
qwi a7 | S7R Iy ¥ A gg fey
AR AFET ¢ 1

R W 0 S 1w
EiCOE A sl Sl
asgi F1 9w faw=h # e @&
F far 3 & 99 o gang A A,
Fommazar § 5w @ 4 3w
aa g E7 afg gl A o aw
F2 9F W T g7

IR R R LR 3
aerg Wiy 51 @I g ) 99 B WA
G S0 a & q¢ aae gEar

Regional Engineering Colleges

+
( Shri N. R, Lagkar:, .
| Shri P. Venkatasubbuiah:
144, { Siri D. C. Sharma:
ﬂ Shri  Oukar Laj Berwa:
LShri E Madhusadan Bao: -

Will the Minister of Scientific Re-
search and Cultural Afiairs be pleas-
ed to state:

(a) the number of Regional Engi-
seering Colleges proposed to be open-
ed in the country with foreign aid ané
collaboration during the remaning
period of the Third Plan;

{b} in which States these colleges
will be started; and

(c) the number of Regional Engi-
neering Colleges which have alresds.
come up?
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The Minister of Scientific Research
and Cultural Affairs (8hri Hamayon
Kabir): (a) and (b). Four Regional
Enginecering Colleges are propozed to
be started in Madras, Punjab, Rajas-
than and Assam during.the rest of the
Plan period, but no foreign aid has
.50 far been secured for them,

{c) Eleven. '

Shri M. B taskar: Sir, while
giving reply ‘o Unstarreq Question
No. 2100 on 28tp May 1962, the hon,
Minister was pleased o te.l ug ie
to this hon’ble House that {he re-
gional college for Assam wag to he
Iocated at Silchar. May I know Sir,
the positive steps that have been
taken since then to establish  this
college there?

Shri Humayun Kablr: We have
written io the Assazn  Government,
informing them that the Eastern
Regional Committze thas suggested
Silchar ag a suitable location. We
are waiting for the confirmation of
the State Government.

Shri N. R. Laskar: In that case
Sir, May I know by what time
Government expect to get the cone
firmation about the establishment of
thig collega? ‘

8hrj Humayun Kadir: This college
ig gcheduleq to start only in 1985 or
1988. Therefore, there s stil) time
to make all the necessary arrange-
ments.

Shri- Basappa: The hon, Minister
had stated il i.. - .
engineering college, near Mangalore,
foreign aid will be reecived. What
is the progress of this?

Shri Humayun Kabir: The Suratkal
engineering college hag been selected
for assistance -by-. the Canadian
Govermment.  They  have
teachers and also certain fellowships.

Dr. P. §. Deshmukh: The hon

Minister has been declaring his ideal’

te have an  engineering college in
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gvery  district,  besldee  regions}
colleges.

Mr. Speaker: In cvery district?

Dr. P. S. Deshmukh: Yes I would
like to know as to what hag happened
ip the coliege that wag to be opencé
two years back in Araracii and when:
it is likely to be opened.

Shrl Hamayun Eabir: It does zet
arise strictiy out  of this guesiion
because it refars to regional engi-
neering colleges.

Mr. Speaker: Tt surprises me, Has
the Government really made up  ils
mind to start an engineering college
in every district? .

Shri Humayun Kabir: Ultimately
that will be the aim:

Dr, P. S. Deshmukh: Yes, Sir, I ax
better informed.

Mr, Speaker: [ admit my ignorance.

Shri Bhagwat Jha Azad: May I
know whether the choice or seléction’
of these four Stales i3 & parl of any
wider plan under which such colleges
are likely to be opened in other parts

of the country as well or  whether
they have just taken a fancy for
these four States? . .

Shri Humayun Kabir: The hon

Member has forgotten. that 1 have
stated in this House before alsc thst
the aim is to have one regionai .en-.
gineering college in every Stale
These are the only four Stateg which-
have not yet had these colleges estab-
lished.

S HiETEw ars & s
qrea § 5 &7 weel #1 @em & fq
fRmi ¥ s § ag ot
%ﬁ'(%‘ﬂumm%qqi’ffm i
fear &7
Shri Humayun Kabir: I have siate

before also in this House thai foz
these regional engneering eolleges
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100 per cent of the capital grant is
given by the Government of India
and the State Government provides
the developed land. For  recuiring
expenses they share them for the first
five years. What will be the position
after five years will be determined in
‘due course.

! JHETANT [qERY : TF ZAIA-
T FTIAX R AT F 77 AR
fo ®T To ®I WEYAEAT T &
fs go% fag 1% =shm a1 gt
@ drg &9qT q 7, WIAr R F, A
ST AT FEF GFT 7T A0 &Y
i w3 3 § 2R 99 FAY 1 AR
€\ 7w T g fram aif %@
RETT &7 A1 faqaAe § war § 7
oz g, A EER AT AR A F@r
e st g ?

Shri Humayun Kabir: There is a
scheme like that though that has been
slightly modified. During the Second
Plan we had what we called the ‘open
door* policy under which the Central
Government paid 50 per cent if the
State Government and a private orga-
nisation could find 50 per cent. In the
Third Plan the Central Government
will pay 25 per cent if a private orga-
-nisation pays 50 per cent

Shri Ramachandra Ulaka: What is

. capacity of each of guch engineer-
ing colleges wlish have so far been
established in the country and whether
Government have any proposals to in-
<crease itg capacity during the remain-
ing period of the Third Five Year
Plan”

Shri Humayun Kabir: It ig impossi-
ble to give the capacity of each col-
lege separately. The total admission
‘this year will be of the order of 29,000.

Shri Kapur 8Singh: Is any indica-
tion available of the place at which
this college In the Punjab is likely to
e localed?

Shri Humayun Kabir: In Punjab, 1
think, the place selecteq is Kuruk-
shetra. 1 might say that in the case
of the Punjab College, the college hus
in a sense started this year. We have
permitted them to admit students in
two other colleges and they will later
be transferred to the Kurukshetra Re-
gional College when that coliege is es-
tablished.

Shri Swell: May 1 know whether
in keeping with the policy decision
that university education wiil be in a
regional language education in these
regional engineering colleges will be
imparted through a regional language?

Shri Humayun Kabir: When the
universities accept, as I hope they will
do fairly soon, the Indian languages,
these collegeg will also be using Indian
languages.

Shri Vasudevan Nair: Is the Gov-
ernment aware that there are com-
plaints that even in the existing re-
gional colleges proper representation
at the time of admissicn is not given
to the various States in the region; it
so, is Government devising some for-
mula at least for the coming colleges
to see that proper representation is
given to all the States in those
regions?

Shri Humayun Kabir: The formula
for the regional colleges has been laid
down and accepted by all of them, 50
per cent of the seats are reserved for
students from the State where the col-
lege is located; 30 per cent of the seats
are reserved for students from that re-
gion and 20 per cent of the students
ar> selected on an all-India basis.

“Carry Forward” Rule
+

Shri 8. M. Banerjee:
*742. { Shri Shree Narayan Das:

Shri Kachhavaiya:

Wil] the Minister of Home Affairs
be pleased to state:

(a) whether his attention has been
drawn to the judgment of the Sup-
reme Court delivered on the 28th
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August, 1963 declaring “carry forward
rule 1955” giving the reservation of
posts in the public services for inem-
bers of the Backward Classes, as un-
constitutional;

(b) if so,
thereto; and

(c) the steps proposed to be taken
1o safeguard the interest of Scheduied
Castes, Scheduled Tribes and other
Backward Classes?

Government's reaction

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) to (c). The
judgment of the Supreme Court has
been received. Its implications are
being examined. As soon as this exa-
mination is complete Government will
decide the steps to be taken in the
matter.

Shri S. M. Banzrjee: I want to know
the total nu:iiber of Scheduled Castes,
Scheduled Tribes and Backward
Classes employees who are likely to
suffer because of the Supreme Court
judgment.

Shrimati Chandrasekhar: Firs: ¢ { a'l,
there are no Other Backward Classes
tha! are involved in this Supreme
Court judgment. Those Schedu'ed
Castes and Scheduled Tribegs officers
who are supposed to be affected by
this judgment will not be affected at
all.

Shri S. M. Banerjee: 1 want to know
the reaction of Government and wh .-
ther they contemplate bringing 11 any
legislation to undo this injustice.

Shr'mat’ Chandrasekhar: The answey
to the earlier question wag clear
enough......

Mr. Speaker: Order, order. How can
he say this? What the Supreme Court
does cannot be called injustice. It is
the law itself. What we have passed
we are respons:ble for that. He should
withdraw that.

Shri S. M. Banerjee: I withdraw
that. But what is the reply?

1256 (Ai) LSD—2
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Mr. Speaker: Is the Government
proposing to do something in that
matter so that the Scheduled Castes
and Scheduled Tribeg people do mnot
suffer?

Shrimati Chandrasekhar: After we
have completely examined the Su-
preme Court judgment we will see
how we can safeguard the legitimate
interests of the Scheduled Castes and
Scheduled Tribes.

ot g : & 77 AT ATITOE
fr gim 2 3 folg & 2w & #r
sfafm g€ 8, 57 wag § e [
g oA #1 27

Shrimati Chandrasekhar: We are
examining this.

Shri Shree Narayan Das: What are
the mportant points made in  this
judgment ang will a copy of the
judgment be laid on the Table of the
House for the use of Members?

Shrimati Chandrasekhar: I can read
out the operative portion of the judg-
‘ment of the Supreme Cour{ if you
permit me. It reads:—

“Having held that the ‘carry
forward’ rule as modified in 1955
is unconstitutional the question
which arises s as to  the relief
which we should grant to the
petitioner. The counsel for the
petitioner, Mr. Gopalakrishnan,
made it clear that all that he
wants is a declaration about the
invalidity of the rule and that he
hopes that the department con-
cernad w’ll implement the deci-
sion of this court property. In-
dead no further relief can be
given to him because the per-
sons who have been appointed and
who may be affected by this deci-
sion have not been joined as res-
pondents in this p- tition.”

Dr. L. M. Singhvi: May I know
whether it js a fact that the total ac-
cumulated reservation came to about
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65 per cent of the Scheduied Castes
in the case under reference and whe-
ther the Government have elicited
the views of the department con-
cerned in the matter of giving relief
to which a refersnce is made in the
operative part of the judgment read
out by the hon. Minister just now?

Shrimati Chandrasckhar: There
were about 42 vacancies which were
carried over and that does constitute..
.. (Interruption). No, it is not. The
appointments '‘made were only 28.

Mr. Speaker: Shri Naik.

Dr. L. M. Singhvi: The second part
of the question has not been answer-
ed.

Shrimati Chandrasekhar: It will be
examined.

Mr. Speaker: Hon. Members them-
selves have felt that we cover fewer
questions. Therefore no hon. Mem-
ber should try to catch my eye more
frequently than I can afford it to be
caught. Shri Naik.

Shri Maheswar Naik: To what ex-
tent have candidates from all these
three classes been able to be recruit-
ed or absorbed according to the quota
fixed for those classes?

Shrimati Chandrasekhar: The re-
servation, as we all know, is 124 per
cent for the Scheduled Castes and 5
per cent for the Scheduled Tribes. If
the duota reserved for the Scheduled
Castes and Scheduleq Tribes is not
filled up, it is because suitable candi-
dates in the number required are not
coming forth.

Search of Film Studios in Bombay

+
Dr. L. M. Singhvi:
Shri Krishna Menon:
Shri Balakrishna Wasnik:
| Shri E. Madhusudan Rao:
] Shri D. C. Sharma:
*743. i Shri Prakash Vir Shastri:

Shri D, D. Mantri:
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| Shrimati Renu
Chakravartty:
Shri S. M. Bancrjee:
Shri Daji:
Shri Ram Sewak Yadav:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that certain
documents and papers have been re-
covered by Central Intelligence Bureau
during the search of film studios and
houses of certain film personalities in
Bombay;

(b) if so, the names of those &Glm
personalities; and

(c) whether any cases have been
registered against any of them in this
connection?

The Minister of Home Affairs (Shri
Nanda): (a) to (c). Certain raids and
searches were carried out by the local
police on the 31st August, 1963, at cer-
tain places in Bombay, as a result of
certain disclosures made by one Azizul
Islam who has been arrested and inter-
rogated under suspicion cf espivnage
activities.

The case is under investigation and
it will not be appropriate to disclose
any further information at this stage.

Dr. L. M. Singhvi: We would like
your guidance in this matter as to why
names of thos» involved in a case un-
der investigation cannot be placed
here. This is a matter of fact. We are
not asking for any information which
relates to the proceedings as such. All
we want to know ig the names. If as
a result of an invastigation it is found
that these persons were unnecessarily
involved, it would be perfectly all
right. But these names are known to
different people.

Shri Nanda: I would be in a posi-
tion to say something more akcut this
because since this answer had been
framed T have been able to ascertain
something further about the position
there. I cannot give the whole infor-
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mation because the investigation is
still proceeding. But whatever I can,
I am prepared to do. Several names
were there. Regarding three names,
we are definite.y in a position to say
that no incriminating evidence has
been found. I shall give that informa-
tion. They are: Bimal Roy, Rajbans
Khanna Mohap Studio—these two
names did not occur even originally
but because those studios were search-
ed the names cropped up—and also
Dilip Kumar. No incriminating evi-
dence has been found. (Interruptions)

Shri Nath Pai: Sir, the implication
of the hon. Minister’s reply is very
clear that there is no incriminating
evidence regarding these two names.
It prima facie means that there is in-
criminating evidence against the
names which have been mentioned in
the press.

Mr. Speaker: It does not necessarily
mean that, The investigation might
have resulted in this finding that so
far as these two or three names . . .

Shri Nanda: These three.

Mr. Speaker: So far as these three
are cocncerned, there is no incriminat-
ing evidence.

Shri Hem Barua: On a point of
order, Sir. When the hon. Minister
for Home Aflairs says that he is not
in a position or he is not willing to
give the details of this incident, may 1
submit that this incident . . .

Mr. Speaker: Is it a point of order
or only a submission?

Shri Hem Barua: Point of order.
Now, may I suggest this much to you,
Sir,

Mr, Speaker: Suggestion?

Shri Hem Barua: No, Sir.

Mr. Speaker: The hon. Member
first said that it was a point of order;

then there was a submission and now
he suggests . . .,
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Shri Hem Barua: The point of
order is submitted to you because I am
very humble.

Sir, this particular thing does not
form, or constitute, a part of the legal
proceedings and the witnesses there
know about it. The advocates appear-
ing on both sides are taking up the
matter; they know about it. The
people of Bombay know about it, all
the details and all that. It is only we
who are denied the details. Under
what authority, does the Home Minis-
ter deny this news to us? Therefore,
I would beg of you to assert vour
authority and ask the Home Minister
to give us the details.

Mr. Speaker: What information
does he want which I might just con-
centrate upon?

Shri Hem Barua: We want all this,
all the names, all the details, whether
a transmitter was found, whether a
Pakistani spy . . .

Mr. Speaker: Order, order. Now I
have followed him. So far as the
names are concerned, I am really
doubtful whether they cannot be dis-
closed. So far as this question is con-
cerned, whether it was lawful to
search them, whether there was any
incriminating evidence against them or
not, that is quite a different question.
But whose houses were searched.....
(Interruptionsy Order, order. There
ought not be any objecticn so far as
this fact is concerned and so far as
other details are concerned, I think
that cannot be disclosed so long as the
investigation is going on.

Shri Nanda: Yes, Sir. In the first
place I would like to make it clear that
this is in two parts. That is. one aris-
ing directly out of the arrest of this
gentleman, Azizul Islam, who was
parading under other names. And
there are cases againct him
under 420 IPC, 309 IPC and
some other sections. That is for
a court. Arising out of something
which he said, there were searches
made. The names are as follows. Mohan
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pictures; Mahibub Productions Ltd.;
Nasir Khan; Dilip Kumar; Anil Ram-
nath Lad; Manik Dhondopant Renge;
Ayaz Peerbhoy.

Dr, L. M, Singhvi: As a matter of
fact, I have not yet put the two sup-
plementary questions to which I am
entitled,

Mr Speaker: He might put his
second question now.

Dr. L, M. Singhvi; May I know
whether any of these gentlemen men-
tioned by the hon, Minister are un-
der detention, and if so, where they
are detained, and whether it is a fact
that these people are being proceeded
against in Calcutta?

Mr, Speaker: Of what use would
that be to the hon. Member tc know
where they are detained? He can ask
whether they are detained. But of
what use would it be for him to know
where they are detained? That should
not be asked for,

Dr. L, M, Singhvi: I want to know
whether they are detained and whe-
ther they have been proceeded against
in Calcutta.

Mr. Speaker: He can ask whether
they are detained, and that is a re-
levant question, But where they are
kept or where they are detained is
another matter,

Dr, L. M. Singhvi: I wanted to
know the venue of the proceedings.

Mr, Speaker: If he wants to inter-
view any of them, he can go there
eand he might find them,

Shri Nanda; The case proper is
this. As I said, let us differentiate.
There are three persons under deten-
tion in that case, namely Azizul
Islam, one Faroogi and one Mr. Mall
These are the three persons detained.
Regarding the other things whnich
arise out of it, there is no detention.
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Shri Bhagwat Jha Azad: May I
know whether these raids were made
only on the statement of one Mr.
Azizu]l Islam or whether there was
corroborative evidence with Govern-
ment for this, and whether Govern-
ment have any principle to raid the
house of any person, however high
he may be, only on one man's state-
ment or there should be corroburative
evidence also for it?

The Minisier of Law (Shri A. K.
Sen): On a point of order, We can-
oot disclose this,

Mr, Speaker: Of course, this can-
not be disclosed.

Shri Bhagwat Jha Azad: We want
to know only one thing, whether on
the statement of one man, the house
of anybody, however high he may be,
raided or there is corroborative evi-
dence with Government., We do not
want any other disclosure.
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Mr, Speaker: No; that question can-
not be raised, Shri Bhagwat Jha Azad
would realise himself that it is the
officer investigating who has to see
whether the information that he has
got is enough to proceed further or
not, It may be only on one man’s in-
formation; that also can be a basis
....(Interruptions) Order, order.

| TAGAT AT AR AARA
qg HAT Tgd Te@QU AR IEAY. . .

weqet wgea : ¥ wS ® a®
8 2@ 91| 79 AT AW TG 9 AG
T AT qFAT §

Shrimati Renu Chakravartty: May
1 know whether these searches were
carried out under the instructions of
the Central Intelligence Bureau, and
whether Azizul Islam just mentioned
some names and automatically the
searches took place?

Shri Nanda: The Centra! Intelli-
gence Bureau or any machinery of
the Central Government had nothing
to do with it. These searches were
carried out by the Bombay Police at
the instance of the speciai branch of
the Calcutta Police,

Some Hon, Members rose—

Mr, Speaker:
question.

Now, short notice

Shri H. N. Mukerjee: You have al-
ready given some indulgence over
this question, . .

Mr. Speaker: 1 was wrong in doix:g
so, and I should not be asked to drag
the Question Hour further. I am very
sorry that I was just attending to the
question, and I forgot to look at the
clock,

Shri H, N, Mukerjee: May I submit
tnat there is no reason for you to
conceive of this as something wrong,
because you can at your discretion ex-
tend the Question Hour?
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Mr, Speaker: I cannot, and 1 should
not, ordinarily.

12 hrs.
SHORT NOTICE QUESTIONS

One-man Peace Mission to UJ.S.A.
and U.S.S.R.

Shri Tridib Kumar
S. N. Q. No. 8{ “™hndauri:
| 8hri M. L. Dwivedi:

Will the Prilg .auuscer be pieased
to siate:

(a) whether his attention has been
drawn to press reports emanating from
Wasning.on aoout Ule Oule-ilau pedi@
missicn undertaken by Shri Sudhir
Ghose, M.P, for persuading the Gov-
ernments of US.A. and US.SR. to
issue a joint appea] for a peaceiul set-
tlement between ndia and China with
regard to the Himalayan border dis-
pute;

(b) whether the terms of the pro-
posed joint appeal are known td the
Government of India; and

(e¢) the reactions of Government to
the proposal?

The Prime Minister and Minister of
External Affairs und Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
(a) Yes.

(b) and (c). The suggestion made
by Shri Sudhir Ghosh was on his own
behalf and without any reference to
Government. The details of this
appeal are not known to Government,
Apparently it was a general @ppeal to
help in a peacefu] settlement, without
any details being mentioned. Any
approach for a peacefu] settlement is
always welcome to Government pro-
vided it is in keeping with the honour
and integrity of India.

Shri Tridib Kumar Chaudhuri; Has
the attention of Government been
drawn to a statement inade by Shri
Sudhir Ghose in Washington that this
proposal has the support of the Con-
gress Party, that is, the ruling party!

Shri Tyagi: No, no. Wrong.
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Shri Tridib Kumar Chaudhuri: He
is supposed to have conferred for 15
days with high US State Department
officials and persona'ities such as. . .

Mr. Speaker: Order, otder. I have
always said that supplementaries
should not be read out

Shri Tridib Kumar Chaudhuri: I
know. But this is also a very impor-
tant question.

Mr. Speaker: I am allowing the
question but it should not be that long.

Shri Tridib Kumar Chaudhuri; I am
just finishing.

Shri Harish Chandra Mathur: He is
quoting from papes.

Mr. Speaker: If it is being quoted,
1 would allow it.

Shri Tridib Kumar Chaucdhuri: He
met the Secretary of State, Mr. Rusk,
the Delence Secretary, Mr. Mac-
Namara, the Foreign [elations Com-
mittee Chairman, M:. Fulbright and
others, and he conferred with them
for 15 days. The impression that is
naturally created is that the Congress
Party at least is sponsoring this thing.
Has it been made clear to Shri Ghose
that this might, because he is a mem-
ber of the ruling party. create misap-
prehensions in the minds both of cur
friends and of all conccrned?

Shri Jawaharlal Nehru: T have not
seen that particular statement, to
which the hon. Member refers. But I
know he went to Wasaington and
stayed sometime there. He did not
go, so far as I know, with any parti-
cular purpose, repressnting the Con-
gress Party or the Goveranment. But
he has been there, he knows a large
number of people there and he saw
some of the high officials there. No
doubt, he talked to them about various
matters in which he was interested.
Among those matters, probably this
matter must have come up.

I have not myself met Shri Sudhir
Ghose since his return yet. 1 do not
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know the details cf this at all. But
owing to his contacts there, he meets
many people whenever he goes there.

Shri Tridib Kumar Chaudhuri; May
I know whether it iz known to Gov-
ernment for which rurpose Shri
Sudhir Ghose went there, for which
purpose foreign exchange was grant-
ed to him and whether there is any
truth in the statement that he visited
the United States in connection with
the IDA and certain stecl companies?

Shri Jawaharlal Nehru: As far as I
know, no foreign exchange was given
to him. . ..

Some Hon. Members: How did he
manage to go ther2 then?

Shrimati Renu Chakravartty: Invita-
tion.

Shri Ranga: How do prowle g2 to
Moscow sometimles?  (Interruptions).

Shri Jawaharlal Nehru; Foreign ex-
change has not been given to many
of these people who have gone to some
conferences or to Moscow or elsewhere.
I do not know—I 3pcak from nsemory
—i¢ he went to attend some kind of
a conference, and utilised his wvisit
there to go to Washiagton and other
places and to meet pzople.

Shri Surendranath Dwivedy: Is it a
fact that the Government of India had
sent instructions to the¢ embassies in
Washington and Mascow to help Shri
Sudhir Ghose in his mission?

Shri Jawaharlal Nehru: 1 do not
know of any instructions except that
general instructions are always sent
to help Members of Parliament and
others who are there. Apart from
that, I do not know. As for Shri
Sudhir Ghose, I think his stay in
Moscow was, probably on his way
back, at the most for two days. I am
not sure, but it was for a very short
time.

s Ro ®To fradY : v Fam welt
T ¥ g R o @R AW R
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Shri Ranga: Is it not a fact that
there is nothing subversive or un-
patriotic for any one, and especially
a person of the eminence of Shri
Sudhir Ghose, to go on a peace mis-
sion and interview the leaders of the
other countries?

Shri Jawaharlal Nehru: It is not
subversive for any one to function
for good causes, but in this particular
matter, he did not go on a peace mis-
sion. As far as I know, he went to
a conference, I forget what it was,
probably it was a Quakers’ Confer-
ence or some such thing, and he
utilised his visit to go to Washington
and meet these gentlemen there.

Shri H. N. Mukerjee: In view of the
fact that in the last session of Parlia-
ment considerable embarrassment
was caused not only to Government
but also to this House on account of
press reports about certain people
like Shri Patnaik and Shri Ghose
himself masquerading in the United
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States as authorised representatives
of the Indian Government’s views in
regard to international matters, may
I know if Government intends to pre-
vent this sort of thing happening
because in relation to international
affairs statements are made by people
over whom this House has no control
because they are not employed in
the Ministry, nor are they members
of the Government?

Shri Jawaharlal Nehru: The hon.
Member referred to Shri Patnaik.
Shri Patnaik went definitely not only
with our knowledge, but with our
goodwill. So, it is no good bringing
his name into the picture. We cannot
prevent people who go—all kinds of
people go there—except through the
means of permission; the ‘P’ form or
whatever it is. Where no foreign
exchange is involved and there is
apparently reason for their going
there, we permit them to go. As 1
said, he was going to some conference.
When he goes there, we cannot tell
him whom to meet and whom not to
meet, but as I just said, when he
went there, he did approach our
Ministry to get a lot of material for
his information so that he might be
well briefed on the subjects before
us. .

Shri H. N. Mukerjee: On a point
of order. I wish to find out from you
whether it is in order for Govern-
ment to say, as the Prime Minister
has just said, that a particular indivi-
dual can go abroad and negotiate with
other Governments in relation 1o
external affairs, while that particular
individual who publicises whatever
work he is doing or not doing abroaa
is not answerable to this House on
account of his not being neither a
member of the Ministry or of the
staff of the Ministry of External
Affairs. The Prime Minister has just
said that it is open to any individual
to go with his knowledge and appro-
val and consent and authorisation and
negotiate on a basis more or less of
State to State with representatives
of foreign Governments
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Shri Ranga: Be.ore you give your
answer, I would like 10 put one query
to you, if you wou.d perm:it me.
Under similar clrcumstances  on
another occasion Shri Dange went to
Moscow and made some s.ateinent also,
and the Prime Minister had to say
that although he had gone to Moscow
on some other work, they had cer-
tainly asked him to use his good offices
with the Soviet Government. The
Prime Minister and other Ministers
said so. Even now, Shri Nambocdri-
pad has gone to Moscow, and from
there he has gone to Peking. On what
basis has he gone?

Mr. Speaker: I am very sorry that
Members just shoot out whenever they
like though I have always remonstrat-
ed against that. The only gquestion
was that a point of order has been
raised whether it was lugal, justified
or according o the rules for a man
to go there and I have tc give a rul-
ing on the point of order if that con-
cerns this House or our own Rules
or the Constitution not about the
policies o0® the Government which
they may fol'ow. I cannct give that
ruling there. So, there is no point of
order. It is for the Govirnment.

Shri Nath Pai: Apart frem the case
of cold war that we witnessed here
just now. . . .

Mr. Speaker: There was shooting as
well.

Shri Nath Pai: In view of Mr.
Sudhir Ghose’s claim as published in
the London Times that both Mr.
Khrusthev and Mr. Kennedy have
reacteq favourably to this proposal
that thev should generally guarantee
the territorial integrity of India, may
we know whether Government of
India is interested in this? What is
its reaction to this whole proposal?

Shri Jawaharlal Nehru: May I zay
first of all that Prof. Mukerjee's ques-
tion is based on no corre:t factz at
all? He is talking about negotiations.
We have said that anybadv can telk;
there was no hint of negotiations. T
said: if a person goes from here abread
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he meets people and he talks to them.
It does not commit uas in any way.
I did not know that Shri Sudhir Ghose
went and met high officials or the
President or that he put forward this
proposal or any proposal.... (Inter-
Tuptions)

Shri Nath Pai: What about the
second part of my question?

Shrimati Renu Chakravartty: They
were agreed to see that there is peace
in India.

Mr. Speaker: I hava said that two
persons shou.d not stand siruultaneous-
ly. At least the Members on the panel
should not do that.

Shrimati Renu Chakravartty: You
permitted me.

Mr. Speaker: I never permitted.

Shri Nath Pai: What is the Govern-
ment’s attitude? That is the second
part of my question.

Shri Jawaharial Nehru: We have no
information of any kind about any-
body agreeing to what he has said. I
doubt very much—I do not know—
that during his very brief stay in Mos- -
cow for a day or two he met Mr.
Khruschev. But I really do not under-
stand how Mr. Mukerjee could raise
a point of order as if we have cent
somebody to negotiate. As a matter
of fact if we had sent somebcdy, there
cannot be a point of srder on that.

Shri Mukerjee: It appears in the
papers and we have to take notice of
that. How can the Prime Minister get
away with it when publicity is given
to this matter? We want to know the
truth of the matter.

Mr. Speaker: Would he take note of
what appears in the papers in prefer-
ence to what the Prime Minister says
here in this House?

Sk¥i Mukerjee: That is why we
wanted to ascertain it from him.

Mr. Speaker: He has said it; Mem-
bers should now feel satisfed.
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Shri Mukerjee: But he says that we
should have no misgivings. We have
these misgivings,. We want them
clarified.

LA.C. Alrcraft

S.N.*9, Shri Hari Vishnu Kamath:
Will the Minister o Transport be
pleased to state:

(a) the number of occasions during
the current year (since 1-1-63), and
the number of occasions during the
corresponding period of last year
(1962), on which IAC aircraft report-
ed mechanical or engine trouble when
in flight and particularly fire warn-
ings;

(b) the nature of action taken in
each such case;

(c) in how many cases the same
aircraft was commissioned for anether
flight without proper repsir or over-
hauling; and

(d) the details of action taken on
pilots’ notes of caution on these IAC
aircraft?

The Deputy Minister in the Ministry
of Transport (Shri Mohiuddin): (a).
During the current year (January to
August), Indian Airlines Corporation’s
Viscounts reported engine trouble on
5 occasions and fire warnings on 3
occasions. The figures for the corres-
ponding period in 1962 are 1 and 3
respectively. All the fire warnings
were false. Information in regard
to other types of aircraft is being
collected and will be laid on the
table of the Sabha, in due course.
This is only about Viscounts.

(b) and (d). Necessary rectification
action was taken in each case. A state-
ment giving all these cdetails is laid
on the Table of the House, [Placed
in the library, please See No. LT-1758|
63).

(c) Nil.

Shri Hari Vishnu ¥amath: The
statement laid on the Table is a cata-
logue of the misfortunes to which
the IAC aircraft had been subjected
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this year and during the correspond-
ing period of last year. This year,.
it is double than that of last vear..
May I know whether the Government
is agreeable to the constituticn of a
Committee of Parliament to be elected
or nominated by you, and to be assist-
ed by experts, to go into the ques-
tion of deterioration in the mainten-
ance of aircraft during the last few
Yyears?

Shri Mohiuddin; I assure the hon..
Member that there is no deterioration.
As far as the fire warnings are con-
cerned, I have already stated that
they were all false warnings, ani they
were due to some wrong contacts in
the electric connections. The manu-
facturers were contacted; they have
given modifications and ail the modi-
fications, as far as fire warning is
conzerned, have been carried out in
all the 12 existing Viscounts.

As regads engine troubles, the full’
details have been given in the state--
ment that has been laid or the table.
Every case of engine troub'e is fully
examined not only by the IAC cfficers
but also by the officers of the DGCA.
As far as the assurance about ehgine
trouble is concerned, we will certain-
ly ask the IAC to examnine more
thoroughly the reasons for the in-
crease, this year, in engine troubles.

Shri Hari Vishnu Kamath: Before I
put my second question, may I seek
your protection? Something has been
said by the Minister about some false
atlarms. I do not understand; from
the Minister’s statement I cannot
make out whether it is false or
true, because in every case some re-
pair was efferted. Therefore, I do
not see how the falsity arises. So, I
seek your protection.

Mr. Speaker: Not falsity on the part
of any human being; but on account
of the wrong contact cf wires, the
alarm was given by *he aircra‘t itse'f.
There was some defect; that has Leen
brought to the notice of the marnu-
facturers. Probably he ‘2z being mis-
led by that adjective ‘false’! (Inter-
ruptions) .
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Shri Hari Vishnu Kamath: Have any
Teports reached Government that
some of these aircraft, wnen grounded
at the airport itseli, had developed
engine trouble and had also sounded
fire warnings but the fire fighting
equipment at the airports on many
occasions wag inadequate, and it was
by sheer luck that the fire was put
out with the meagre equipment at
their disposal, and if so, do the Gov-
ernment propose to equip all our air-
ports with fire fighting apparatus and
ports with fire fighting and other
ancillary apparatus, and keep them
in perfect trim?

Shri Mohiuddin: The hon. Member
is going away from questions on engine
trouble to fire fighting equipment. In-
crease in the fire fightinr3y equipment
is a'so under consideration, and J hope
we will increase it. At the present
moement they are quite sufficient, but
still, we want an increas2 in the fire
fighting equipment. We are trying to
import them.

Shri Hari Vishnu Kamath; The
Minister has not answered my ques-
tion about the constitution of a Parlia-
mentary Committee which I suggest-
ed

Mr. Speaker: He was not agreeable;
there was no need.

Shri Hari Vishnu Kamath: Did hLe
say he was not agreeable even  for
the constitution of a committee to be
appointed by you?

Mr. Speaker: Order, order. 1 am
-also not agreeable.

Shri Hari Vishnu Kamath: It Is
unfortunate.

Shrimati Renu Chakravartty: In
view of the fact thai the area which
has one of the highest traffic—coming
and going—is in the eastern zone and
we are using the Dakotas which real-
ly are very outmoded and old, why
is it that maintenance has to be done
far away from the main base of the
eastern zone, Calcutta, and may 1
know whether the entire question of
maintenance of the TAC aircraft s
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going to be looked into and eough
personne! will be supplied for that
purpose?

Shri Mohiuddin: The maintenance
base for dakotas is at Caicutta. Only
the maintenance for air-frame is done
elsewhere. There is a big maintenance
base at Calcutta and it is wroking
very well.

WRITTEN ANSWERS TO QUES-
TIONS

Standard of Secondary Education

*729. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) whether a proposal to set up an
effective machinery ‘o ensure a uni-
form standard of secondary education
all over the country is under conside-
ration; and

(b) if so, the decision taker.in this
regard?

The Min’ster incharge of the Minis-
try of Education (Shri Humayum
Kabir): (a) No, Sir.

(b) Does not arise.

Scholarships for Research

*732. Shri Vishwa Nath Pandey: Will
the Minister of Education be pleased
to state:

(a) whether the University Grants
Commission has instituted a scheme to
provide financial assistance to ugiver-
sity and college teachers engaged in
research or learned work in natural
sciences, social science or humanities;
and

(b) if so, the progress made so far?

The Minister incharge Ministry of
Education (Shri Humayun Kabir): (a)
Yes, Sir.

(b) The Selection Committees ap-
pointed to consider the applications
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for grant for financial assistance  to
teachers under the scheme have since
made their recommendations which
are under consideration of the Com-
mission.
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War Service Benefit

336, . [ Shri Indrajit Gupta:
* O Shri Jashvant Mehta:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that ex-
servicemen who join civil departmentg
after release from the armed forces
are denied the benefit of their past
services for determining their seniori-
ty for purposes of promotion;

(b) if so, the reasons for this dis-
crimination; and

(c) whether there is any proposal
for reserving some quota for promo-
tion in all the cadres for such person-
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nel as is done for Scheduled Castes
and Scheduled Tribes?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajar-
navis: (a) and (b). Ex-servicemen
who join civil departments are gove-
rned by the same orders regarding
seniority as are applicable to other
civil Governmen! scrvants. Under
the existing orders on seniority issued
on 22nd December, 1959, which are
applicable to the main body of Gov-
ernment servants no benefit of past
service is admissible to persons ap-
pointed to civil pos‘s|services on or
after the issue of those orders. No
discrimination, so far as ex-service-
men are concerned, is, therefore, in-
volved.

(c) No. Sir.

Common Service Cadres for
Territorieg

Union

/ 'Shri Pottekkatt:
" “Shri A. V. Raghavan:

Will the Minister of Home Affairs
be pleased to state:

*741

(a) whether any decision has been
taken in the matter of constituting
common service cadres for all the
Union Territories; and

(b) if not, the reasons therefore?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajar-
navis: (a) and (b). The poessibility
of forming a Joint I.A.S. and a Joint
IPS. Cadre for all the Union
territories is under examination.
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Age concessions to Displaced Persons

*745. Shri H. N. Mukerjee: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the system of age re-
laxation for Displaced Persons appear-
ing in competitive service examina-
tions is to be withdrawn after the 31st
December, 1963; and

(b) whether the representation of
intending displaced persor|candidates
for continuation of the relaxation at
least for a little longer has been consi-
dered?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajar-
navis): (a) Yes, Sir.

(b) No such representation has been
received,

Supreme Court Judgment in
‘Dr. Pratap Singh Case

*46, f Shri Hari Vishnu Kamath:
* O\ Shri D. D. Mantri:

Will the Minister of Home Affairs
be pleased to refer to the statement
made by him in reply to the Call
Attention Notice on the 6th Septem-
ber, 1963 and state:

(a) whether the judgment of the
Supreme Court in Dr. Pratap Singh
case has been fully and actively consi-
dered; and

(b) if so, the action proposed to be
taken in the maticr in accordance with
the provision of Article 353(a) of the
Constitution andjor otherwise?

The Minister of Home Affairs (Shri
Nanda): (a) and (b). The Govern-
ment of Punjab were requested to
send their comments on the judgment
of the Supreme Court. Their com-
ments have been reczived on the 14th
September, 1963. The matter is under
examination.

Indian Statistical Service

*747. Shri Rajagopala Rao: Will the
Minister of Home Affairs be pleased
to state when the Indian Statistical
Service will be finally constituted and
the names of the officials constituting
the Gazetted service?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajar-
navis): Certain information in respect
of officers selected for appointment to
the Indian Statistical Service at the
initial constitution has been cailed for
from the Ministries in which the
officers are at present employed. The
initia] constitution of the Service will
be taken up as soon as the requisite
information is received from all
Ministries. Since the Service has not
yet been constituted, it will not be in
the public interest to disclose the
names of the officials selected for the
Service at present.

UK, Government Scholarships

J Shri Kapur Singh:
*8. { shri Buta Singh:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleasad
to state:

(a) whether it is a fact that UK.
Government have announced on 5th
September that Commonwealth
Scholarships and  fellowships will
reach 500 in the next year;

(b) it so, the number of awards
made to Indian students during the
last three years, and how many suca
students are, at present, stuaying
=nder these awards; and

(c) what procedure and tests our
Government have adopted while
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making recommendations for the

awards?

The Minister of Scientific Research
and Cultural Affairs (Shri Hamayun
Kabir): (a) Yes, Sir.

(b) 112 Indian Scholars were
.awarded scholarships in the last three
years. 92 Scholars are still continuing
their studies in UK.

(c) The Scholarships are advertised
and a panel of names on the basis of
merit is prepared by a Selection Com-
mittee set up for the purpose. The
Candidates are finally selected by the
Scholarships Commission in UK.

Youth Vocational Centres

( Shri Yashpal Singh:
| Shri Sarjoo Pandey:
" 49J Shri Onkar Lal Berwa:
"\ Sari P. K. Deo:
] Shri A.. N.Vidyalankar:
| Shri Sidheshwar Prasad:

Will the Minister cf Education be
pleased to state:

(a) whether Government have
decided to set up Youth Vocational
Centres in the country;

(b) whether State Government have
favoured the scheme; and

(c) the criteria for the setting up
of such centres and when they will
be started?

The Minister in Charge Mi-
nistry of Education (Shri Hamayun
Kabir): (a) and (b). Yes, Sir.

(c) The centres will be attached to
suitable schools, which will be select-
ed by State Governments, Depending
upon the co-operation and enthusiasm
of the State Governments, the first
twenty centres are expected to be
established with effect from 1st July,
1964.

6714
Multipurpose Schools

150 ( Shri P. R, Chakraverti:
*  Shri P. C. Borooah:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Secondary Education Commission
suggested the setting up of multipur-
pose schools to make secondary edu-
cation complete in itself;

(b) how far the
been achieved;

objectives have

(c) whether it is a fact that profes-
sional men declined to be teachers in
multipurpose schoois and, consequent-
ly, vocational subjects were not pro-
perly taught; and

(d) if so, the steps proposed to be
taken in the matter?

The Minister in charge Min-
istry of Education (Shri Humayun
Kabir): (a) The Commission did
recommend the setting up of such
schools in order to make secondary
education more useful to the indivi-
dual and the community.

(b) It is too early to give a definite
judgement but the results are pro-
mising where schools have been
well-staffed and weli-equipped.

(c) Government are aware that
such difficulties have arisen in many
multipurpose schools.

(d) The Regional Colleges of Edu-
cation set up by the National Council
of Educational Research and Training
have instituteq special courses to
train teachers of practical subjects.
Efforts are being made to attract
good teachers by improving the
saiary scales. Steps are also being
taken to review the syllabus and
provide better facilities for instruc-
tions of pupils,



6715 Written Answers

Higher Secondary Education

Shri Bhagwat Jha Azad:
Shri Balkrishna Wasnik:
Shri D. D. Mantri:
Shri Gulshan:
Shri Buta Singh:
+751. { Shri Sidheshwar Prasad:
ﬁ Dr. L. M. Singhvi:
Shri Warior:
Shri Harish Chandra
Mathur:
_ Shri Bade:

Will the Minister of Education be
pleased to state:

(a) whether higher secondary edu-
cation has proved a failure;

(b) whether Government propose
to strengthen the high school system;
and

(c) the opinion of the State Edu-
cation Secretaries’ conference held at
Delhi in the last week of June, 1963?

The Minister in charge Ministry of
Education (Shri Hamayun Kabir:
(a) No, Sir.

(b) Government have continually
under review measures for improv-
ing and strengthening education at
the high school and other levels.

(c) The Conference did not express
any opinion on the pattern of second-
ary education,

Administrative Reforms

Shri P. Venkatasubbaiah:
Shri Onkar Lal Berwa:
Shrimati Shashank Manjari:
*752. { Shri P. C. Borooah:
Shri Shree Narayan Das:
] Shri Harish Chandra
{ Mathur:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to set up a high
powered Commission to suggest ad-
ministrative reforms in the Govern-
ment;

(b) if so, the terms of Teference of
the Commission; and
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(c) whether this Commission will
suggest administrative reforms in
State Governments also?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) to (c). No precise proposa;s have
yet been formulated. Before a final
decision can be taken further consi-
deration is necessary.

Oil Pipe Lines

*153, f Shr! Indrajit Gt.lpta:
1 Shri Yashpal Singh:

Will the Minister of
Fuel be pleased to state:

M'nes and

(a) whether an Amcrican firm—
Messrs. Bechtel (Asia) Corporation—
has been engaged for supervising
construction work of the Haldia-
Barauni and Gauhati-Siliguri oil pipe
lines;

(b) if so, the fees
this firm; and

chargeable by

(c) whether supervisory engineers
are not available in the country to
do this work?

The Minister of Mines and Fuel
(Shri Alagesan): (a) M!s. Bechtel
(Asia) Corporation have been ap-
pointed as engineer-manager for the
Gauhati-Siliguri  pipeline. A  pro-
posal to appoint Bechtel Corporation
as Manager of construction for the
Haldia-Barauni-Kanpur Pipeline is
under examination.

(b) As regards the Gauhati- Sili-
guri pipeline, the fees payable to this
firm are as follows:

Rs. ‘n lakhs
(7) fee for techr ¢nl servieds rer-
dered in U.S.A. . 11.45
(#1) fee for techrical services ren-
dercd in India . . 12 .87

(#1i) re-imburseble experses gc-
cording to actual expendituvre
incurred in Ind'a but
subject to a ceilirg «f Rs.
7-31 lakhs.
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As regards the Haldia-Barauni-
Kanpur pipeline, the terms are under
negotiation.

(c) No, Sir.

Legislation for Removal of
Judges

“153-A. { Shri Hari Vish.l:m Kamath:
1_ Shri Yashpal Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government propose
to initiate Legislation in pursuance of
Article 124(5) of the Constitution;

(b) if so, when; and

(c) if not, the reasons therefor?

The Minister of Home Affairs (Shri
Nanda): (a) and (b). The matter is
under consideration.

(c¢) Does not arise.

Shraven’s Chit Fund Private
Limited

*755. Shri Yashpal Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that there
was an incident of fire in the Head
Office of Shraven’s Chit Fund Private
Limited at Lajpat Nagar, New Delhi;

(b) whether the Company was dec-
lared liquidated thereafter; and

(c) whether the cause of fire has
been investigated and action taken
against the management?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) Yes, Sir.

(b) No, Sir.

(c) The probable cause of the fire
is supposed to be “dropped light”.
The police after investigation have
filed a charge-sheet against the
management and the matter is sub-
judice.
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New Building of Salarjung Museum

w074 [ Shri Eswara Reddy:
) 7 Shri E. Madhusudan Rao:

Wiil the Mirister of Scientific Re-
search and Cultural Affairs be pleased
to state:

(a) when the new building of
Salarjung Museum at Hyderabad will
be completed;

(b) the cost of the proposed build-
ing; and

(c) the total daily income from the
Museum at present?

The Minister of Scientific Research
and Cultural Affairs (Shri Hamayun:
Kabir): (a) and (b). The first phase
of the new building of the Salarjung
Museum costing about Rs. 38.82 lakhs
is expected to be completed by the
end of July 1966.

(c) About Rs. 1,000.

Political Sufferers

2075 f Shri Ramachandra Ulaka:
: 1 Shri Dhuleshwar Meena:

Will the Minister of Home Affairs be
pleased to refer to the reply given
to Unstarred Question No. 1201 on the
27th March, 1963 and state:

(a) whether the Orissa Government
have sent any report regarding the
pending applications of the political
sufferers of Orissa;

(b) if so, the amount distributed by
Government; and

(c) the total amount distributed to
political sufferers of Orissa upto the
end of July, 1963?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chand--
rasekhar): (a) Yes.

(b) Rs. 500
(c) Rs. 18,050
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Welfare of Scheduled Castes and
Scheduled Tribes in Orissa

2076. Shri Ramachandra Ulaka: Will
the Minister of Home Affairs be
pleased to state:

(a) whether any amouwnt was sur-
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the welfare of Scheduled Castes and
Scheduled Tribes of the State; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chand-

rasekhar): (a) Yes.
rendered by Orissa Government as
unspent in 1962-63 under the State (by The details are as given
and centrally sponsored schemes for below:—
(Rs. in lakhs)
Central Sector State Sector
Category of Backward
Classes Alloca- Expendi- Shortfall Alloca- Expendi- Shortfall
tion ture -— tion ture —
1962-63  1962-63  Excess 1962-63 1962-63 Exccss
(+) (+)
Rs. Rs. Rs. Rs. Rs. Rs.
Scheduled Tribes 40°27 38:30 (—) 1°97 5494 4897 (—) 597
‘Scheduled Castes 12-18 11-78 (—) 0-40 15-98 16:31 (+) 033
ToTAL 52:45 5008 (—) 2-37 7092 65-28 (—) 564

Departmental Workshops in
Utkal University

2077. Shri Rama Chandra Mallick:
‘Will the Minister of Education be
pieased to state:

(a) whether any grant or loan was
given to the Utkal University by the
University Grants Commission  for
developing and strengthenng its
.departmental workshopg during
1960-61 and 1961-62;

(b) if so, the amounts thereof; and

(c) the amount of grant or loan
given or proposed to be given to
the said University for the same pur-
pose during 1963-64?

The Minister in Charge Ministry of
‘Education (Shri Hamayun Kabin:
{a) and (b). There are no depart-

mental workshops in Utkal University.
A grant of Rs. 5.299 was paid to the
University in 1960-61 for the purchase
of equipment to establish a Central
Workshop to serve the needs of all
its Departments. No grant was paid
during 1961-62.

(c) Nil

Engineering College Building in
Orissa

2078. Shri Rama Chanvra Mallick:
Will the Minister of Scientific Rese-
arch and Cultural Affairs be pleased
to siate the totar amount of grant or
loan given by the Central Government
for construction of buildings for engi-
neering colleges in Orissa during
1960-61, 1961-62 and 1962-63?

The Minister of Scientific Research
and Cultural Affairs (Shri Hamayun
Kabir):
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(a) Grants 1960-61 1961-€2 16€2-63
Rs. Rs. Rs.
Regional Engineering College, Rourkela 31,00,000
colleg> of Eng'neer'ng, Burla 4,615 2,31,409 2,61,000
ToraL 4,615 231,409 33,67,000
(b) Loars :
R:zional Enginz:ring College, Rourkela 34.%0,730
C>llege of Engineering, Bu:la 6,00,000
, ToTaL 6,00,000 34.80,730

Engineering and Technical Educa-
tion in Utkal University

2079. Shri Rama Chandra Mallick:
Will the Minister of Education be
pleased to state:

(a) the total grant given to the
Utkal University Grants Commission
for the development of engineering
and technological education during
1960-61 and 1961-62; and

(b) the total grant given or pro-
posed to be given so far to the said
University by the University Grants
Commission for the same purpose
during 1963-64?

The Minister in Charge Ministry of
Fducation (Shri Hamayun Kabir):
(a) and (b). Grants amounting to
Rs. 4,615 and Rs. 2,31,409 were paid
during 1960-61 and 1961-62 respective-
ly. A sum of Rs. 1,98,457 is proposed
to be paid during 1963-64.

Essential Scientific Instruments of
Utkal University

2080. Shri Rama Chandra Mallick:
Will the Minister of Education be
pleased to state:

(a) whether any grant or loan has
been given to the Utkal University
by the University Grants Commis-
sion for purchase of essential scienti-
fic equipments during 1960-61 and
1961-62;

1256 (Ai) LSD—3.

) (b) if so, the amounts thereof; and

- A

(c) the total amount of grant or
loan given or proposed to be given
for the same purpose during 1963-64
to the Utkal University?

The Minister in Charge Ministry of
Education (Shri Hamayun Kabir):
(a) to (c). Grants amounting to
Rs. 32,292 and Rs 38,000 were given
during 1960-61 and 1961-62 respec-
tively. A sum of Rs. 60,000 is pro-
posed to be provided in the revised
budget estimates for 1963-64 for this
purpose.

Grants to Madras University

2081. Shri M. G. Thengondar: Will
the Minister of Education be pleased
to state:

(a) the total financial grant given
to the Madras University by the Uni-
versity Grants Commission during
1961-62 and 1962-63:

(b) the amount
1963-64; and

earmarked for

(¢) the main purposes for which
the grant is given to the university?

The Minister in Charge Ministry of
Education (Shri Hamayun Kabir):

(a) 1961-62 Rs. 40,33,310
1962-63 Rs. 22,24,983

(b) No grants are earmarked by
the Commission. Funds are released
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depending upon the progress made by
the University in the implementation
of the various schemes.

(c) The grants have been given
mainly for the following:—

(1) Development of Post-Gra-
duate Teaching in Humani-
ties and Science.

(ii) Revision of
Teachers.
(iii) Fellowships and Scholarships.
(iv) Development of Librhries.

pay scales of

(iv) Development of Libraries.

(vi) Construction of hostels.

(vii) Development jof ‘Three-Year
Degress Course.

(viii) Development of Engineering
and Technology.

(ix) Construction of the Cente-
nary Building.

Juvenile Delinquency

2082 f Shri Ram Harkh Yadav:
‘7 Shri D, C. Sharma:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that juve-
nile delinquency is on the increase
in the country;

(b) if so, the causes thereof; and
(c) the latest facts and
about the same?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) Yes.

figures

(b) The main causes responsible for
the increase in juvenile delinquency
are: (i) rapid industrialisation and
urbanisation in the country resulting
in acute housing problem, creation of
slums and the environmental atmos-
phere of such localities; (ii) decline
of the joint family system and the
loosening of parental control over
growing chiidren with the result that
they fall into unscrupulous hands and
are exploited for purposes of unsocial
activities; (iil) fading away of reli-
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gious, spiritual and moral values; (iv)
availability of cheap entertainment,
obscene literature, ‘horror comics,
thrilling crime movies etc.

(c) The following are the numbers
of juveniles apprehended during the
years 1958-62:—

1958 29774
1959 47925
1960 49276
1961 53776
1962 53803

To deal with the problem various
preventive and rehabilitative mea-
sures have been taken, such as,
enforcement of Children’s Act in the
States and Union Territories, estab-
lishment of Children’s Homes, crea-
tion of Juvenile Police Units, Juvenile
Bureaux and opening of Boys Clubs
etc. States are being given Central
financial assistance for the establish-
ment of juveniles’ institutional ser-
vices under Social Defence (Care)
programme.

India International Centre,
New Delhi

2083. Shri Sezhiyan: Will the Minis-
ter of Education be pleased to refer
to the reply given to Unstarred Ques-
tion No. 1003 on 20th March, 1963
and state:

(a) the cost of the imported mate-
rial actuaily used in the construction
of the India International Centre,
New Delhi;

(b) the value of the imported goods
lying unutilised;

(c) whether Government have
issued any instructions for disposal of
unused goods; and

(d) if so, the.details thereof?

The Minister in Charge Ministry of
Education (Shri Hamayun Kabir):
(a) Rs. 2,03,342.55 nP.

(b) to (d). The Government agreed
to the disposal of surplus material
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valued at Rs. 2,69,913.24 nP. by pri-
vate negotiations to the best advant-
age of the India International Centre,
New Delhi. The Centre was inform-
ed that in disposing of such surplus
material through negotiations, prefer-
ence should be given to non-profitable
organisations like schools, colleges,
hospitals or even to public institutions
rather than to private parties. Most
of the surplus material has since
been disposed of.

National Foundation for Teachers
Welfare

2084. Shri Ram Harkh Yadav: Will
the Minister of Education be pleased
to state the aid so far given to the
National Foundation for Teachers’
Welfare by the Government of India?

The Minister in Charge Ministry of
Education (Shri Hamayun Kabir):
The Government of India have sanc-
tioned a non-recurring grant of Rs. 5
lakhs to the Foundation, during
1962-63.

Iron Ore in Kozhikode

2085. Shri A. V. Raghavan: Will
the Minister of Mines and Fuel be
pleased to state:

(a) whether there is any proposal
to conduct geological investigation to
locate iron ore in the Kozhikode
District of Kerala;

(b) if so, when the work will com-
mence; and

(c) whether there is any proposal
to conduct similar surveys in any
other districts of Kerala?

The Minister of Mines and Fuel
(Shri Alagesan): (a) No.

(b) Does not arise.

(c) Yes. It is proposed to examine
the iron ore occurrences in Kasargod
taluk in Cannanore district in the
1963-64 field season.
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Legal Aid to Scheduled Castes and
Scheduled Tribes in Orissa

[ Shri Dhuleshwar Meena:

2087. 7\ Shri Ramachandra Ulaka:

Will the Minister of Home Affairs
be pleasad to state:

(a) whether legal aid has been
given by the Government of Orissa
to Scheduled Castes and Scheduled
Tribes during 1962-63; and

(b) if so, the amount spent so far.
during the same period?
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The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) Yes.

(b) Rs. 3.100.

Coal Mines in Orissa

2088, J Shri Dhuleshwar Meena:
""" _ shri Ramachandra Ulaka:

Will the Minister of Mines and Fuel
be pleased to state:

(a) the number of coal mines in
Orissa under the control of National
Coal Development Corporation at
present; and

(b) the number of coal mines in
the State in the hands of private
companies at present?

The Minister of Mines and Fuel
(Shri Alagesan): (a) The National
Coal Development Corporation has
five mines under their control in
Orissa.

(b) Three coal mines are owned by
private companies in Orissa.

Scholarships Allotted to Technical
Institutes

8 Shri Dhuleshwar Meena:
20899 Shri Ramachandra Ulaka:

Will the Minister of Scientific Rese-
arch and Cultural Affairs be pleased
to state:

(a) the number of merit-cum-means
scholarships allotted to each techni-
cal institute in Orissa during 1962-63;
and

(b) the amount proposed to be
given to that State for the said pur-
pose during 1963-64?

The Minister of Scientific Research
and Cultural Affairs (Shri Hamayun
Kabir): (a) In addition to the rene-
wal of scholarships allotted previous-
ly, the number of fresh scholarships
allotted to Technical Institutes in
Origsa during 1962-63 under the
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Merit-cum-Means scholarships scheme
is as given below:—

No. of
Name of the Institute scheler-

ships
allotted

L. Institutions for first Degree Courses
University College of Engineer-
ing, Burla 14
1L Instititions for Dipleria Corrsis

1. Jharasaguda Scheol of Er-

gincering Jharesaguda 2
2. Orissa Scheol of Engineer-

ing, Curttack . s
3. Berhampore  Eng'ncerrg

School, Berhsmpore 4
4. Orissa School of Mining

Enginecring, Keonjhar 2
s. Bhadrak School of Engincr-

ing, Bhadrak 3

‘. Kendrapara Scheol of En-
gineering, Kendrapara z

ToTAL 18
S
Rs.
For Degree 42,3C0.CO
For Diplema 16,050,00
ToTAL 58,350.co

Pay Scales of Orissa College Teachers

9090, J Shri Dhuleshwar Meena:
" 7\ Shri Ramachandra Ulaka:

Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No, 2525 on the
5th June, 1962 and state:

(a) the names of affiliated colleges
of the Utkal University, which receiv-
ed financial assistance from the Uni-
versity Grants Commission for im-
provement of pay scales of teachers
during 1960-61 and 1961-62; and

(b) the amount granted to each col-
lege during the aforesaid period?



Written Answers BHADRA 27

6729

The Minister in charge Ministry of
Education (Shri Hamayun Kabir): {(a)
and (b).
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The Minister in Charge Mrinistry of
of Education (Shri Hamayun Kabir):
(a)

Grants paid

Nin:of the College 1660-61 1661-€2
Rs. Rs.

(1) Christ College, X

Cuttack - 27,479.59 10,48C.ck
(ir) Khalikote College.

Behrampur . 50,850.14
‘i) Bhadrak College

Bhadrak 44.496 0§

/v Sundergarh  Col-

lege, Sundergarh . 1,037.21

Loan for Studies Abroad

2091 ( Shri Dhuleshwar Meena:
7\ Shri Ramachandra Ulaka:

Will the Minister of Education be
pleased to state:

(a) the number of students who
went to foreign :ountries for studies
after taking loan from Government of
india under the schemes administered
by his Ministry during the first vear
of the Third Plan;

(b) the number of such students
who belonged to Orissa; and

(c) the total amount given iz each
of the Orissa students during the same
period?

The Minister in Charge Ministry of
Education (Shri Hamayun Kabir):
(a) 4. :

(b) Nil.
(c) Does not arisc.

Microfilming of Rare Manuseripts

2092. Shri Shree Narayan Das: Will
the Minister of Education be pleased
to state:

(a) the number of important old and
rare manuscripts which have been
microfilmed during 1962 and 1963 by
the unit of the Nationa] Archives of
India; and

(b) whether the work is zoing on
or hag since been completed?

Year No. of exposures
1052. 1,86,329
1963 (to date) 1,14,382

(b) The work of microfilming is a
continuing process ang the question of
its completion does not arise.
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Amalgamation of Small Collieries

2094. Shri Bhagwat Jha Azad: Will
the Minister of Mines and Fuel Dbe
pleased to state:

(a) the response of the private col-
liery owners to Government's sug-
gestion for voluntary amalgamation of
the uneconomic ang otherwise sick
units; and

(b) whether some of them have
agreed to the proposal?

The Minister of Mines and Fuel
(Shri Alagesan): (a) and (b). Out of
46 proposals approved by the Collier-
ies Voluntary Amalgamation Coem-
mittee for amalgamation and adjust-
ment of boundaries, actual amalgama-
tion has been effected in 31 cases upto
the end of August, 1963.

Sanskrit Conference

2095 Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the Sanskrit Conference
organised by the U.P. Arya Pratinidhi
Sabha in observance of its diamond
Jubilee celebrations at Lucknow in
May, 1963 urged the Union Govern-
ment to make Sanskrit an associate
language; and

(b) if so, Governmenls reaction
thereto?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) Certain reports have appeared in
newspapers to this effect.

(b) Government do not propose to
take any action in the matter.

Fire in Motia Khan, Delhi

f Shri D. C. Sharma:
2096. 1 Shri Raghunath Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) whether a body died in a blaze
which destroved 43 jhuggies and
damaged 17 workshops in Motia Khan,
Delhi, on the 20th May, 1963;
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(b) whether any enquiry was in-
stituted into the cause of the fire; and

(c) if so, its findings ?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) Yes.

(b) Yes.

(c) The inquiry revealed that the
fire was caused accidentally by a
spark from a tea-stall.
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National Coal Development
Corporation

2098. Shrimati Savitri Nigam: Will
the Minister of Mines and Fuel be
pleased to state:

(a) the steps taken by the National
Coal Development Corporation for the
welfare of workers; and
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(b) the special amenities provided
to workers since the formatiop of the
Corporation?

The Minister of Mines and Fuel
(Shri Alagesan): (a) and (b). In ac-
cordance with the provisions of the
Mines Act and other Statutory Rules,
the Corporation has provided in its
collieries such amenities as canteens,
shelters, drinking water supply, first
aid appliances, pithead baths and
creches.

The Corporation also runs a number
of hospitals and dispensaries with
both indoor and  out-door facilities.
Houses have been constructed both for
workers and other staff. Primary and
Middle schools have been provided
with the co-operation of the Mines
Board. The Corporation is also giv-
ing financial assistance to some of the
high schools run in areas where
N.C.D.C’s collieries are located. Ar-
rangements have been made for trans-
port for school-going children  of
workers at a nomina] charge. Provis-
ion has also been made for recre-
ationa] facilities and three community
radio sets have been installed at suit-
able places. A number »f co-operative
stores have been established from
where workers can get commodities
of daily use at reasonable prices.
These co-operative stores are given
financial assistance in the form of
loans and subsidies. Free electricity
has beep sanctioneq to all workers
drawing a pay wupto Rs. 400 per
month. A compassionate gratuity
scheme has been introduceq for the
benefit of families and dependents of
deceased workers.

Compensation for Acquired Lands

2099. Shrimati Savitri Nigam: Will
the Minister of Mines and Fuel be
pleased to state:

(a) the progress made in paying
compensation to those  whose lands
have been acquired for mining and
other purposes by the Ministry  of
Mines and Fuel in 1962-63;

(b) the compensation due for pay-
ment; and
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(c) the number of applications stiil
under consideration?

The Minister of Mines and Fuel
(Shri Alagesan): (a) to (c¢). The
Ministry of Mines and Fue] did not
acquire any land during 1962-63.

A statement giving the required in-
formation in respect of lands acquir-
ed for the Undertakings under this
Mnistry is laid on the Table of the
House. [Placed in the Library, see
No. LT-1759/63].
Welfare of Physically Handicapped
Children

2100. Shrimati Savitri Nigam: Will
the Minister of Education be pleased
to state the amount of grants given tc
various voluntary organisations for the
welfare of the blind, the deaf and
dumb, the mentally retarded and the
orthopaedically handicapped children
during 1959-60, 1960-61 and 1961-62?

The Minister incharge Ministry of
Education (Shri Hamayun Kabir):
The following amounts have been

given:—
Year Amount given
1959-60. Rs. 179,538
1960-61. Rs. 5,73,958
1961-62. Rs. 3.48,096

In addition to the above the Cen-
tral Social Welfare Board have also
given the following grants to the in-
stitutions for  handicapped persons
including children:---

1959-60 Rs. 2,10,100
1960-61 Rs. 1,91.950
1961-62 Rs. 8,46,100

Fire in National Physica] Laboratory,
New Delhi

2101, Shri P. C. Borooah: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether it iz a fact that on the
5th June, 1963 employees of the
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National Physical Laboratory, New
Delhi received burns in a fire that

broke out in the heat and power sec-

tion of the Laboratory; and

(b) if so, the cause of the fire?

The Minister of Scientific Research
and Cultural Affairs (Shri Hamayun
Kabir): (a) and (b). Yes, Sir. A

enior Laboratory Assistant of the
Laboratory was setting up an experi-
ment for calibration of pyrometer at
low temperature. In this connection,

he was preparing a low temperature’

bath with alcohol cooled by liquid
air. During cooling and stirring, high
static potential may have been gene-
rated and caused explosion and fire.
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College of Leather Technology

2105. Shri P. K. Deo: Will the Min-
ister of Scientific Research and Cul-
tural Affairs be pleased to state:

(a) whether ten lac rupees were
sanctioned for the improvement of the
College of Leather Technology in
West Bengal;

(b) whether the amount has becen
utilised for the purpose; and

(c) if not the reasons thereof?

The Minister of Scientific Research
and Cultural Affairs (Shri Hamayun
Kabir): (a) A Scheme estimated to
cost Rs. 10°76 lakhs non-recurring to
be shared equally between the State
and the Central Governments, Rs. 1:54
lakhs recurring to be shared equally
between the State and the Central
Governments for five years and
Rs. 2-70 lakhs as loan for hostel build-
ings has been sanctioned.

(b) and (c). The scheme is  being
implemented in a properly phased
manner. An amount of Rs. 491 lakhs
has been spent upto 31st March, 1663.

Country-wise Mineral Maps

Shri S. C. Samanta:
2106. < Shri B. K. Das:
| Shri M. L. Dwivedi:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether it is a fact that the
Director-General of Geological Survey
of India has prepared some country-
wise mineral maps;

(b) if so, for which countries;

(c) whether they have been sub-
mitted to ECAFE;

(d) in what capacity
were prepared; and

those maps

(e) for what use these maps have
been compiled?

The Minister of Mines and Fuel
(Shri Alagesan): (a) and (b). Under
the aegis of the Economic Commission
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for Asia and the Far East the Director
General, Geological Survey of India
has, in co-ordination with the Director,
Geological Survey of Japan, compiled
a draft Mineral Distribution Map of
Asia and the Far East on the scale of
1:5 millions. This map is based on
data furnished by the following mem-
ber countries of ECAFE in the shape
of mineral maps on a scale of 1:2
millions:—

Afghanistan, Japan,
Breunei, Laos.

Burma, Malaya,
Combodia, North Borneo,
Ceylon, Nepal,
Dutch New Guinea, North Korea,
India, Pakistan
Iran, Philippines,
Indonesia, Sarawak
South Korea, Thailand,
Taiwan and Vietnam.

(¢) The draft Mineral Distribution
Map was submitted to ECAFE in
April, 1963.

(d) The work was undertaken by
the Director-General, Geological Sur-
vey of India in his capacity as the
Co-ordinator for the Preparation cf a
Mineral Distribution Map of Asia and
the Far East for the ECAFE.

(e) The Map will be the first of
its kind for the ECAFE rsgion and
will provide useful scientific infor-
mation of a fundamental nature. Such
a presentation will also be of consider-
able utility in assessing the possibili-
ties of the economic development of
the ECAFE region.

Immoral Trafficking in Delhi

2107, J Shrimati Savitri Nigam:
' Shri Mohan Swarup:
Will the Minister of Home Affairs
he pleased to state:

(a) whether there is any proposal
to set up an enquiry committee to
find out the extent to which the
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Suppression of Immoral Trafficking in
Women Act has been effective in
Delhi; and

(b) whether it is also a fact that
brothels are still being run in the
G.B. Road area, Deihi?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) No, but an
advisory committee consisting of non-
officials advises the Chief Commis-
sioner in this behalf.

(b) No.

Unidentified Dead Bodies in Delhi

2108. Shrimati Savitri Nigam: Will
the Minister of Home Affairs be
pleased to state the number of uni-
dentified dead bodies found in the
Capital in May and June, 1963?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
25 (Twenty five).

Mysore High Court

2109. Shri Sivamurthi Swamy: Will
the Minister of Home Affairs be
pleased to state:

(a) the number of cases
in the High Court of
and

pending
Mysore now;

(b) the number out of them which
have been heard but on which judge-
ment has not been delivered so far?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) 7910 cases were pending as on
31st August, 1963.

(b) 10.

Loans for Studies Abroad

2110. Shri Sivamurthi Swamy: Will
the Minister of Education be pleased
to state the amount actually given to
students in the shape of loans for
study in our country and in foreign
countries during 1961-62 and 1962-63
under the schemes administered by
his Ministry?
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The Minister incharge Ministry of
Education (Shri Humayun Kabir):

Our Country

1961-62
and Nil
1962-63 J

Foreign couniries

Rs.
1961-62 . 9,996
1962-63 17,567
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Papers re. Constitution of India

2112. Dr. L. M. Singhvi: Will the
Minister of Educdtion be pleased to
state:

(a) whether Government have
taken any steps in the direction of
acquiring for the National Archives
the papers of (1) Dr. Rajendra Prasad,
(2) Dr. Ambedkar, (3) Shri Alladi
Krishnaswami Ayyar and (4) Shri
K. M. Munshi in regard to the making
of the Constitution of India;

(b) if so, with what result;

(c) what executive action is being
taken for the acquisition of docu-
ments of national importance; and

(d) whether any legislation is pro-
posed in the matter?

The Minister incharge Ministry of
Education (Shri Humayun Kabir):
(a) and (b). Some informal talks had
taken place regarding the acquisition
of private papers of the late Dr.
Rajendra Prasad but the matter could
not be pursued further due to his
pre-mature death. As regards Dr.
Ambedkar’s papers, a request was
made to his widow for their transfer
to the National Archives of India but
no reply has so far been received
from her. No action has been taken
so far to acquire the papers of Sar-
vashri Alladi Krishnaswami Ayyar
and K. M. Munshi.

(c) No executive action 1is con-
templated in the matter. Efforts to
persuade the owners to part with
their papers voluntarily are, how-
ever, made, whenever necessary.

(d) No, Sir.

Extraction of Oil from Kuth

2113. Shri Hem Raj: Will the
Minister of Scientific Research and

Cultural Affairs be pleased to state: -

(a) the progress made in the ex-
periments being carried on for the
extraction of oil from Kuth from
ILahaul district of Punjab in the
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National
Poona;

Chemical Laboratories,

(b) the uses for which its Khali
(refuse) can be put; and

(c) whether any experiments have
been made to that effect also?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Experiments for extrac-
tion of oil are underway.

(b) and (c). No experiments in this
behalf have been carried out; but it
may be useful for the Agarbathi
industry.
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Training in Petroleum Technology

2117 J Shri Ramachandra Ulaka:
"\ Shri Dhuleshwar Meena:

Wiil the Minister of Scientific Re-
search and Cultural Affairs be pleased
to refer to the reply given to Star-
red Question No. 911 on the 17th
April, 1963, and state:

(a) whether the expert committee
have since considered the problem of
expansion of training facilities in
Petroleum Technology; and

(b) if so, the details thereof?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b) The recom-
mendations of*the Committee are
awaited.

Design and Engineering Unit of
CS. & 1R.

2118 / Shri Ramachandra Ulaka:
"7 Shri Dhuleshwar Meena:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleas-
ed to refer to the reply given to
Starred Question No. 905 on the 17th
April, 1963 and state the latest pro-
gress made regarding the establish-
ment of design and engineering unit
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in the Council of Scientific and Indus-
trial Research to assist in evaluating
processes developed in national labo-
ratories?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): The Design and Engineering
Unit has been established and a
nucleus staff recruited. The Unit has
been functioning since last June and
is at present handling eight Projects
at various stages. One of the Pro-
jects has been nearly completed and
a project report would be submitted
shortly.

Panel for Section Officers

2119 [ Shri Ramachandra Ulaka:
" Shri Dhuleshwar Meena:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 191 on the
10th November, 1962 and state:

(a) whether Government have since
considered the advice of the U.P.S.C.
regarding the panel of Section Offi-
cers; and

(b) if so, the result thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) and (b). It has since been decid-
ed that list of left-overs of the 1959
and 1960 examinations to be includ-
ed in the Select List for the Section
Officers’ Grade should be prepared in
consultation with the Union Public
Service Commission in batches every
year, to the extent of requirements
during the five year period specified
in the Rules.

Banaras Hindu University

2120. Shri A. T. Sarma: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that
Banaras Hindu University has aboli-
shed the Ayurvedic Section from
its curriculam and has approached
Central Government for financial aid
to open the Post-Graduate course; and
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(b) if so, the financial aid proposed
to be given for the same?

The Minister in charge Ministry of
Education (Shri Humayun  Kabir):
(a) and (ir). Consequent upon the
conversion of the Banaras Hindu Uni-
versity Ayurvedic College into the
College of Medical Sciences in July,
1960, the Uriversity stopped fresh
admissions to the Ayurvedic course.
A scheme for setting up a Research
and Post-Graduate Training Centre
in Ayurveda was approved by the
Government and the Centre has
started functioning from the current
academic session. A  non-recurring
grant of Rupees two lakhs and a
recurring grant of Rupees one lakh
has been sanctioned during 1962-63.

Promotion of M.A., B.T. Teachers in
Delhi Schools

2121. Shri Surendranath Dwivedy:
Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No. 2148 on the
3rd September, 1962 and state:

(a) whether it is a fact that promo-
tion of M.A, B.T. teachers in Delhi
Schools has not been made so far;

(b) if so, the reasons therefor; and

(c) the number of promotions
made very recently and the propor-
tion of both trained graduate and
language teachers in it?

The Minister in charge Ministry of
Education (Shri Humayun Kabir):
(a) No, Sir.

(b) Does not arise.

(c) Recently Thirty three ad-hoc
promotions have been made to the
posts of language teachers (Hindi)
Grade I—all from the cadre of langu-
age teachers (Hindi) Grade II,



6747  Written Answers

Separate Pay Commission for Delhi
Teachers

f Shri Umanath:
2122, 2\ Shri S. M. Banerjee:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Delhi Teachers’ Association have
demanded a separate Pay Commis-
sion to go into the wages and work-
ing conditions of the teachers;

(b) if so, the reaction of Govern-
ment thereto; and

(c) when the Commission is likely
to be appointed?

The Minister incharge Ministry of
Education (Shri Hamuyan Kabir):
(a) No, Sir.

(b) and (c). Do not arise.
Diploma Course in Delhi Polytechnic

2123. Shri Shree Narayan Das: Will
the Minister of Scientific Research
and Cultural Affairs be pleased to
state:

(a) whether the question of intro-
ducing a part-time separate diploma
or a certificate course at the Delhi
Polytechnic has been recently consi-
dered by Government; and

(b) if so, with what results.

The Minister of Scientific Research
and Cultural Affairs (Shri Hamayun
Kabir): (a) No, Sir.

(b) The question does not arise.

Vaporising  Oil

2124. Shri P. C. Borooah: Will the
Minister of Mines and Fuel be pleas-
ed to state:

(a) whether the Noonmati Refinery
has recently added a new product to
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its normal range of production,
namely, the vaporising oil; and

(by if so, the quantity of the oil
so far produced and the production
capacity of the refinery for this new
product?

The Minister of Mines and Fuel
(Shri Alagesan): (a) Yes.

(b) About 800 tonnes so far. The
production capacity is upto 24,000
tonnes per annum.

Survey of Loading Facilities

2125. Shri P. C. Borooah: Will the
Ministtr of Mines and Fuel be pleas-
ed to state:

(a) whether his Ministry has set
up a technical Committee to carry out
a survey of loading facilities required
for the movement of box wagons;
and

(b) if so, the composition and pre-
cise terms of reference of the Com-
mittee?

The Minister of Mines and Fuel
(Shri Alagesan): (a) and (b). A
Technical Cell consisting of a Mech-
anical Engineer from the Railways
and a Mining Engineer has been set
up in the Coal Controller’s organisa-
tion. The function of this Cell is:

(1) to survey the possibility of
installation of bunkers or
other mechanical loading
arrangements at collieries;

2

~

to assess the financial impli-
cations of the above; and

(3) to suggest a phased pro-
gramme of installing such
arrangement, keeping in view
the availability of the neces-
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Bailladila Iron Ore Deposits

f Shri P. Kunhan:
2126. \_Shri P. C. Borooah:

Will the Minister of Mines and
Fuel be pleased to state:

(a) whether a six-member Japanese
survey team headed by Mr. Sadao
Sugamata of Yawata Iron and
Steel Company visited Madhya Pra-
desh for a study tour of Bailiadila
iron ore deposits in that State;

(b) if so, the result of their sur-
vey; and

(c) the action proposed to be taken
to exploit these deposits in the light
of those findings?

The Minister of Mines and Fuel
(Shri Alagesan): (a) Ycs. A Japanes
Survey  Team visited Bailla-
dila between the 29th May and 6th
June 1963, on behalf of the Japar.ese
Steel Industries which has already
contracted to purchase iron ore from
the deposits in this area.

(b) On conclusion of their visit to
Bailladila, the Team submitted a report
to the National Mineral Development
Corporation Limited suggesting that—

(i) Ore bodies No. 5 and No. 14
in Bailladila should be deve-
loped for supply of iron ore
to Japan; and

(ii) Ore body No. 10 :n Bailladila
may not be able to supply
iron ore which the Japan-
ese Steel Mills are contem-
plating to purchase,

(c) The suggestions of the Survey
Team are presently being examined
by the National Mineral Development
Corporation Ltd. The Ccrporation is
already preparing a project report for
exploitation of the Ore body No. 14.
The Corporation is also examining
the possibilities of developing ore
body No. 10 in such a way as to pro-
duce the ore conforming to the speci-
fications laid down in the agreement
with the Japanese.
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Campus Projects in Secondary
Education

2127. Shri Man Singh P. Patel: Will
the Min'ster of Education be pleased
to state:

(a) whether campus projects in
secondary education are continued in
the current financial year; and

(b) the total provision for new
schemes in the current year?

The Minister in Charge Ministry of
Education (Shri Hamayun Kabir):
(a) Owing to the national emergency,
no new projects have been approved
during the current financial year but
instalments of grants continue to be
paid for projects that had been ap-
proved and undertaken before the
emergency.

(b) Nil.

Stenographers

2128. Shri S, M. Banerjee: Will the
Minister of Home Affairs be pleased
tos tate;

(a) whether Government have re-
ceived representations against the
decentralisation of Central Secretariat
Stenographers’ Service;

(b) whether it is also a fact that
Government are contemplating 1o
restore the centralised contro] of the
service; and

(c) if so, when?®

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarna-
vis): (a) None recently. The Govern-
ment of India Stenographers Associa-
tion had represented in {ne matter in
1961-62 and their representations
were then considereq

(b) No.

(c) Does not arise.

Ccaching Classes for Scheduled Castes
and Scheduleq Tribes in Kerala

2123. Shri P. Kunhan: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the Kerala Government
have requested the Centre to
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start coaching classes in Kerala
University for the benefit of
Scheduled Caste and Scheduled Tribe
candidates appearing in the 1.A.S. and
LP.S. examinations; and

(b) if so, the action taken thereon?

The Deputy Minister in the Minis-
tery of Home Affairs (Shrimati
Chandrasekhar): (a) No such proposal
of the Kerala Government is before
the Government of India.

(b) Does not arise.

Home Guards in Kerala

2130. Shri P. Kunhan: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any special grant has
been sanctioned to Kerala for the
recruitment and maintenance of home
guards in the State; and

(b) if so, the amount of grant so
far given?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis)
(a) No.

(b) Does not arise,

Nationa] Mineral Development
Corporation

2131. Shri P. Kunhan: Will the
Minister of Mines and Fuel be pleased
to state:

(a) the sections of the National
Mineral Development Corporation
which have shifted to Faridabad and
the date of shifting;

(b) whether Chairman’s Office pre-
mises and the Guest House of the
Corporation are still maintained at
Pusa Road, New Delhi;

(¢c) if so, the reasons therefor; and

(d) the particulars of expenses in-
curred on maintenance of Chairman’s
premises and the Guest House separa-
rately?

The Minister of Mines and Fuel
(Shri Alagesan): (a) The various sec-
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tions of the head office of the National
Mineral Development Corporation
Ltd., except a skeleton office, were
shifted from New Delhi to Faridabad
in three batches on the datas shown
against each—

(1) Planning Division 22-4-1963
(1) Purchasc& Accounis 21-8-1¢€2
(1) Administraticn, cstebi'tb-
# ment, Finance, Prcjects &

Board Secticrs 27-5-1663

(b) The Chairman’s office and the
Guest House of the Corporation are
being maintained at New Delhi,

(¢) The Chairman has to be conti-
nuously in touch with the various
Ministries and other offices of Gov-
ernment of India, particularly during
the initial stages of the various pro-
jects entrusted to the Corporation.
Accordingly, a skeleton office, with
the Chairman and the Financial Con-
troller and Chief Accounts Officer,
with a minimal staff, is being main-
tained at New Delhi.

Regarding the Guest House, it has
been found necessary tc maintain it
for the use of the Directors. Consul-
tants, and officers of the various pro-
jects, etc. visiting Delhi in connection
with the business of the Corporation,
as difficulties were being experienced
by them in securing suitable accom-
modation for their stay in Delhi.

(d) The building accommodates
both the skeleton office and the guest
house; the office is located on the
ground floor and in the Brasati, while
the Guest House is located on the
first floor. In addition to the monthly
rent of Rs. 700 per mensem for the
whole building, the other expenditure
is on common maintenance items like
electricity. water, etc.

Staff of National Mineral Development
Corporation

2132. Shri P. Kunhan: Will the
Minister of Mines and Fuel be pleased
to state:

(a) whether it is a fact that ten
officers of the National Mineral Deve-



lopment Corporation have been trans-
ferred and some investigation and en-
quiry is going on against them;

(b) if so, the reasons for their
transfers and the details thereof; and

(c) since when the enquiry is going
on?

The Minister of Mines and Fuel
(Shri Alagesan): (a) to (c). One
officer of the Industrial Management
Poo] Cadre, on deputation to the
Nationa] Mineral Development Corpo-
ration, was transferred in March 1963,
pending inquiry into certain irregu-
larities alleged to have been commit-
ted by him. Some of the allegations
against the officer made in February
1962 have been enquired into, while
others brought to light in November
1962 are pending investigation.

Traffic Rules in Delhi

2133. Shri Karni Singhji: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that in spite
of the tightening up of traffic rules in
Delhi, a large number of loading
vehicles go about day and night car-
rying long poles, steel bars and rails
projecting from these vehicles with-
out tying a red cloth or hanging a
lantern and thus causing great hazard
to the traffic on roads; and

(b) if so, the steps Government
have taken or propose to tzke to elimi-
nate this danger to the lives of the
citizens?

The Minister in Charge, Ministry of
try of Home Affairs (Shri Hajarnavis):
(a) Some cases of violation of traffic
rules in this regard have been noticed.

(b) Prosecutions have been launched

in such cases and strict vigilance to
bring offenders to book is exercised.

Rifle Training

2134, Shri Karni Singhji: Will the
Minister of Home Affairs be pleased
to state the number of civilians
trained in rifle shooting, State-wise,
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since the Chinese aggression in Octo-
ber, 1962?

The Minister in the Ministry of
Home Affairs (Shrimati Chandra-
sekhar): Requisite information is
being collected from the States Ad-
ministrations and will be laid on the
Table of the House, when received.

Central Social Welfare Board

2135. Dr. L. M. Singhvi: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that the
Central Social Welfare Board has de-
cided to extend its activities to the
border areas in Ladakh;

(b) if so, the details of the welfare
programme and the resources likely
to be made available for the purpose;

(c) whether any programme has
been drawn up for the purpose and
approved by the Government of India;
and

(d) if so, the salient features of the
programme and the agencies and pro-
cedures through which it is proposed
to be implemented?

The Minister in charge, Ministry of
Education (Shri Hamayun Kabir):
(a) Yes Sir.

(b) and (c). In order to exercise
fare Extension Project Centres in the
area. The expenditure involved is
being worked out.

(c) The programme is being finalis-
ed under a scheme of the Central
Social Welfare Board and no approval
of the Government of India is requir-
ed.

(d) Activities such as maternity ser-
vices, balwadis, craft training and
social education are proposed to be
undertaken. The programme will be
implemented through the sponsored
Project Implementing Committee(s)
under the direct control of the Jammu
and Kashmir State Social Welfare Ad-
visory Board.
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Delhi Traffic

2138. Shri Shree Narayan Das: Will
the Minister of Home Affairs be
pleased to state:

(a) whether road conditions in
Delhi have improved in any appreci-
able manner after the recent drive
for enforcement of traffic regulations;
and

(b) if so, the latest position in this
respect?

The Minister of State in the Minis-
try of Home Affairs (Shri Harjar-
Navis): (a) and (b). Yes, Sir. Condi-
tions of safety and road circulation
have improved considerably.
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Crude Oil

2130. Shrimati Renu Chakravartty:
Will the Minister of Mines and Fuel
be pleased to refer to the reply given
to Unstarred Question No. 617 on the
21st August, 1963 and state:

(a) whether Burma Oil Co. and
Assam Oil Co. have guaranteed a
dividend of nine per cent irrespective
of the costs, outgoings and taxes;

(b) the steps Central Government
have taken to check and see that
these costs and outgoings are not ex-
cessive and unjustified; and

(¢) how such control is exercised?

The Minister of Mines and Fuel
(Shri Alagesan): (a) The Second
Supplemental Agreement dated 27-7-61
provides for the payment of a mini-
mum dividend of 9 per cent to the
shareholders in Oil India Limited
(Government of India and Burmah
Oil Co. have equal shareholdings)
after payment of all taxes,
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(b) and (c). In order to exercise con-
trol over the financial matters of the
Company, the Government of India
has appointed a senior officer as the
Financial Director of the Co. The
Managing Director is required to con-
sult the Financial Director in all
matters of financial policy and the
Financial Director is responsible for
advising the Managing Director and
the Board of Directors on all matters
where financial policies and consi-
derations are invelved. Further, on
the Board of Directors of Oil India Ltd,
the Government of India and Burmah
Oil Co, have equal representation and
in case a unanimous decision cannot
be arrived at, the matter is referred
to the two partners for settlement.

“Ombudsman”

2142. Shri Harish Chandra Mathur:
Will the Minister of Home Affairs be
pleased to state:

(a) whether Government have
examined the need and feasibility of
appointing “Ombudsman” or Commis-
sioner for Parliamentary Investigation;
and

(b) whether any suggestions have
been made in this regard?

The Minister of State in the Minis-
try of Home Affairs (Shri Harjar-
navis): (a) Yes, Sir Government have
made a preliminary study.

(b) Yes, Sir.

Judges of Supreme Court and High
Courts

2143. Shri Harish Chandra Mathur:
Will the Minister of Home Affairs be
pleased to lay a statement on the
Table showing:

(a) posts and emoluments on which
retired judges of the Supreme Court
and High Courts have been re-employ-
ed during the last flve years; and

(b) the procedure adopted in the
matter of such re-employment and
whether Supreme Court is consulted?
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The Minister of State in the Minis-
try of Home Affaris (Shri Hajar-
navis): (a) The information is being
obtained and will be laid on the Table
of the House,

(b) No formal procedure has been
laid down with regard to re-employ-
ment of Supreme Court and High
Courts Judges except that with a view
to co-ordination, all the Ministries
were requested that the Ministry of
Home Affairs may be referred to,
before an approach is made to a
retired High Court Judge with a view
to re-employment. -

Extension of Government Office
Hours

2144. Dr. L. M. Singhvi: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government have made
any study of the advantages and bene-
fits of the extension of office hours
effected after the Emergency:

(b) if so, whether a statement
would be laid on the Table giving a
resume of the data and the conclu-
sions; and

< (e) if not, whether it is proposed to
undertake such a study?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajar-
navis): (a) to (¢). No study as such
has been made; but extended working
bhours have increased the output and
resuted in some economy,
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Directorate of Education, Delhi

2149. Shri Kachhavaiya: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that the
Directorate of Education, Delhi is
still recruiting the staff of various
categories though it has surplus staff;
and

(b) if so, the reasons therefor?

The Minister in charge of Ministry
of Education (Shri Hamayun Kabir):
(a) and (b). There is no surplus staft
under the Directorate of Education,
Dethi. Recruitment of staff of
various categories has been or is being
made against available vacant posts.



6763 Written Answers

Staff of Jagirdars of Rajasthan

2150. Shri Kashi Ram Gupta; Will
the Minister of Home Affairs be
pleased to state:

(a) whether at the time of resump-
tion of Jagirs the Rajasthan Govern-
ment with the concurrence of the
Government of India, guaranteed that
the staff employed by the then Jagir-
dars, would be absorbed into State
Services;

(b) if so, whether Government are
aware that a large number of such
personnel are still not absorbed in
various State services; and

(c) it so, the action proposed to be
taken by Government in the matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajar-
mnavis): (a) It was decided by the
Government of Rajasthan that em-
ployees of resumed jagirs who were
found suitable for Government service
and who were below 55 years in age
would be absorbed in service, The con-
currence of the Government of India
was not necessary to this deeision,

(b) and (c). It is for the State Gov-
ernment to consider these questions,

Abolition of UD.C. Grade

2151, Shri Umanath: Will the Minis-
ter of Home Affairs be pleased i0
state:

(a) whether it is a fact that Govern-
ment have taken some decision on the
demand of the Central Government
Clerks’ Union regarding the abolition
of Upper Division Clerk’s grade and
promotion of all existing Upper
Division Clerks as Assistants; and

(b) it so, the decision taken thereon?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajar-
pavis): (a) and (b). The matter is
under consideration,

SEPTEMBER 18, 1963
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Acquisition of Land in Assam by Oil
India Ltd.

2154. Shri P. C, Borooah: Wil] the
Minister of Mines and Fuel be pleased
to state:

(a) whether the attention of Gov-
ernment hag been drawn to the fact
that the Oil India Limited are acquir-
ing land in Assam for drilling forcibly
without proper negotiations causing
undue harassment to the owners of
land;
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(b) the steps Government have
taken to prevent such harassment; and

(c) whether Government have
authorised the Oil India Limited to
acquire ]Jand by private negotiations?

The Minister of Mines and Fuel
(Shri Alagesan): (a) No complaints
of forcible acquisition of land by Oil
India Limited without negotiations
have been brought to Government’s
attention. Government’s attention
was, however, drawn to some com-
plaints against the procedure for ac-
quisition of land being followed by the
District Authorities,

(b) In order to prevent harassment
to land owners, Oil India Limited has
been advised to indicate their propos
sals to acquire land to the State Re-
venue Authorities sufficiently in ad-
vance. The State Government was
also requested to take suitable steps
to prevent hardships to land owners
arising out of acquisition of land.

(c) Oil India Limited being an
autonomous Organisation is compe-
tent to decide whether acquisition
of land should be by private nego-
tiations; therefore the question of Gov-
ernment authorising Oi] India Limi-
ted in such matters does not arise.

House Building Cooperative Societies

2155. Shri Sivamurthi Swami: Will
the Minister of Home Affairs be plea-
sed to state:

(a) whether any premium has been
charged from the House Building
Cooperative Societies in Delhi;

(b) it so, the names of the societies
from whom charged and the rate at
which charged;

(c) whether premium has also
been charged from such cooperative
societies who owned land in Delhi
and whose land was acquired and
again given to them; and

(d) if so, the reason for charging
the premium from such societies?
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The Minister of State in the Minis-
try of Home Affairs (Shri Hajar-
navis: (a) and (b). The conditions
under which land is allotted to House
Building Cooperative Societies in
Delhi have been detailed in the state-
ment laid on the Table of the House
on the 23rd March, 1961, in response
to the notice under Rule 197 from
Shri P. G, Deb regarding allotment
of asquired land in Delhi. In accord-
ance therewith the premium that
should be charged from a House
Building Cooperative Society for
land allotted to it will be—

(a) it undeveloped land is allot-
ted the premium will be the
cost of acquisition plus ad-
ditional charge at half the
nomal rates and ground
rent at Re. 1 per annum for
the first 10 years and there-
after at 24% of the pre-
mium subject to revision after
every 30 years; and

(b) where developed land is
allotted, the premium will be
the reserve price being the
cost of acquisition and de-
velopment plus the addition-
al charge at normal rates and
ground rent at Re.l|- per
annum for a period of 5 years
and thereafter at 23% of the
premium subject to revision
after every 30 years.

A list of the Societies who have
paid premium is laid on the table
of the House. [Placed in the library,
See No. LT-1761/63].

(c) and (d). Premium is charged
from all cooperative societies at the
rates mentioned above including
societies from whom land has been
acquired. Compensation for land
acquired from the societies is paid
separately in accordance with the
provisions of the Land Acquisition
Act, 1894, under which land is being
acquired for the planned development
of Delhi
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Development of Telugu Language

2160, Shri E. Madhusudan Rao: Will
the Minister of Scientific Research and
Cultural Affairs be pleased lo siote:

(a) the financial assistance given by
the Central Government to the Gov-
ernment of Andhra Pradesh for the
development of Telugu language dur-
ing the Second Plan period and during
the current Plan period so far; and

(b) the details thereof?

The Minister of Scientific Research
and Cuitural Affairs (Shri Hamayun
Kabir): (a) and (b).

Second Plan

to Matters of Urgent
Public Importance

(a) and (b). The information is given
be.ow:

No. of No. of No. of No.
candidates candidates candidates candicatcs

Publications Amount
Rs.
Directory of Museums in India 1,C00
Third Plan

(upto 31st March, 1663)

el

. Directory of Museums in
India.

. Towards Universal Man

. The Way We Live

. Glimpses of Budhism

% 37,491
. Telugu-Telugu dictionary

whwWN

TotaL . 38,491

LAS. and other Allied Services
Examination, 1962

2161. Shri Maniyangadan: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of candidates who
were declared successful at the L.A.S.
and other Allied Services examination
held in October, 1962, medically exa-
mined and appointed so far; and

(b) the number of persons still to
be appointed?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):

declarcd  Medically appeinted  still
successful - examued  so far to be ap-
pointed
374 318 299 59

12.26 hrs,

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC
IMPORTANCE

(i) REPORTED KILLING OF SIX MEMBERS
OF SECURITY FORCES BY NAGA HOSTILES

Shri Vishram Prasad (Lalganj): Sir,
I call the attention of the Prime Minis-
ter to the following matter of urgent
public importance and I request that
he may make a statement thereon:—

“The reported killing of 6 mem-
bers of the security forces by the
Naga hostiles in the Sema area of
Nagaland”.

The Prime Minister, Minister of Ex-
ternal Affairs and Minister of Atomic
Energy (Shri Jawaharlal Nehru): At
about 8.30 A.M. on the 9th September,
1963 a road protection party of the
security forces was fired upon by a
group of about 25 hostile Nagas armed
with one LMG, rifles and sten guns at
a place approximately six miles south
of Mokokchung. Our troops returned
the fire and then searched the area
without, however, being able to make
contact with the hostiles.

Casualties: Security Forces—4 other
ranks killed,

Hostile Nagas—not known; pre-
sumably nil, as there is no re-
port of any bodies recovered.

Armg lost: 303 rifle 1.

Bayonet 1.

303 ammunition 50
rounds,

Hand grenadeg 2.
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[Shri Jawaharlal Nehru]

The security forces have been car-
rying out intensive operational action
against the underground hostiles and
have inflicted on them casualties in
killed, wounded and captured; have
captured their arms, destroyed their
hide-outs and have kept them conti-
nually on the run. The hostiles
attempt retaliation on the security
forces whenever they can.

A road protection party proceeding
to take up its position is not an aggres-
sive patrol. Its routes to and from its
position are more or less 'imited and,
therefore, known. A road protec-
tion party is, therefore, particulraly
vulnerable to ambush since its known
movements permit the hostiles to plan
the ambush. In the intensive opera-
tions being conducted by the security
forces, such incidents are likely to
occur. Deterioration of the situation
cannot, therefore, be judged from such
incidents.

On the other hand, the movements
of patrols are not known. They have,
because of the element of surprise,
been invariably succesful whenever
they have encountered hostile Naga
groups and inflicted heavy casualties
on the hostiles and captured a substan-
tial number of them.

The Chief Executive Councillor of
Nagaland is now in Delhi to discuss
future plans for restoration of peace in
Nagaland by more effective enforce-
ment of law and order.

Shri Vishram Prasad: May 1 know
whether our security forces were not
supplied with full arms and ammu-
nition and the armg and ammunition
found with the hostiles belong either
to China or Pakistan?

Shri Jawaharlal Nehru: As far as I
have been able to understand the hon.
Member, obviously our forces are sup-
plied with their full complement of
arms. As for the hostiles, they have
occasionally had some arms which
appear to have come from outside
sources. A number of them went to
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Pakistan and came back and Naga-
land, It is quite possible that some
arms were brought by them from Pak-
istan and were used by them.

Shri Nath Pai (Rajapur): Is it a .
fact that contrary to Government's
claims, of late there has been an inten-
sification and increase in the activities
of hostiles and may I know whether
this increase and intensification of
their activitieg is due to assistance they
are supposed to be receiving from un-
friendly neighbours? May 1 also
know whether Government visualise
that in the near future, we will be
able to liquidate this Naga menace?

Shri Jawaharlal Nehru: I do not
think it would be quite correct to say
that there is intensification of activi-
ties on the part of the hostiles. As I
have stated in my major reply, they
are really being pushed out from their
hide-outs and other places. As a
result, some groups of them carry out
these ambushes, They may have
obtained some arms from outside
sources, chiefly from Pakistan as a
group of them did go to Pakistan and
manage to come back and, I believe,
they did bring some kind of arms
from there.

As for the other thing—the hon.
Member asked when we shall com-
plete this—I am afraid I can fix no
date, but we are proceeding with our
plans both to meet these hostiles and
the development plans and, possibly
early next year, of elections,

Shri Hari Vishnu Kamath (Hosh-
angabad): Considering, Sir, the hos-
tile activity not merely by the hostile
Nagas but also by Pakistan that are
increasing on the eastern zone of our
country .

Mr. Speaker: Now we are consider-
ing only the Nagas.

Shri Hari Vishnu Kamath: , ., .does
the Prime Minister recollect what he
said many years ago, in inspiring ex-
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hortation that he made many years
ago: “success often comes to ‘hose who
dare and act; it seldom goe; to the
timid”, and does he still hold to that
view of life; if so, does he propuse to
stop discussing and protesting, and
start acting, and acting sternly?

Mr. Speaker: A good advice.

Shri Hari Vishnu Kamath: I want
to know whether he stil] holds that
view. He said so himself. I think the
Prime Minister is willing to reply.

Mr. Speaker: Even if he is prepar-
ed to reply, I would not allow him to
do so.

Shri Hari Vishnu Kamath: What is
wrong in that, Sir?,

Mr. Speaker: Will he kindly resume
his seat—Shri Banerjee.

Shri Hari Vishnu Kamath: Then it
becomes difficult to put questions.
Could you tell us what is wrong with
it?

Mr. Speaker: I will tell him when
he comes to me,

Shri Hari Vishnu Kamath: Why not
here, Sir? The question has been put
in the House. At this rate it becomes
difficult to put questions,

Shri S, M. Banerjee (Kanpur): I
would like to know whether it is a
fact that these Naga hostiles are still
in contact with Mr, Phizo who is
directing the whole affair and whe-
ther the Naga hostiles got encourage-
ment after the Parliamentary Secret-
ary met Mr. Phizo in London?

Shri Jawaharlal Nehru: I have not
quite followed the question,

Mr. Speaker: He wants to know
whether the Naga hostiles got en-
couragement after the Parliamentary
Secretary had gone to London and
stayed with Mr, Phizo,

Shri Jawaharlal Nehru: I think this
mention of my Parliamentary Secre-
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tary in this connection is wholly un-
justified. In fact, the Parliamentary
Secretary’s visit, if anything, would
have had a contrary result to some
extent, With regard to the first part of
the question, I cannot say whether
they are in touch in any way with
Mr. Phizo. Might be, occasionally
they are able to do it, but I can say
with some assurance that Mr, Phizo’s
word does not go very far now with
the Naga hostiles,

Shri Daji (Indore): In view of these
considerable developments and am-
bushes, we would like to know what
is the net effect of our amnesty offer
and how it is working? Is it having
some results or not?

Shri Jawaharlal Nehru: We gave a
detailed statement the other day in
answer to a question, I think it has
worked, not in a big way as we hoped,
but it has worked. But the main thing
is that it has had a certain effect
there, a psychological effect. It has
rather annoyed and upset the hos-
tiles—the mere fact of the offer—and
they have gone all out to prevent
people from taking advantage of it,

=t (W AW AT (TREH)
AT AT ATAT FT G g 918 faedy
# ST =g fv | oeq wwoEw A
Fy sfafwr g€ & fF wrea 7 57 Ft qamw
F fa9 gard Sl FT RS FEut
F faa famam o= S gwemal & faems
a2t fovam | @ 3 wfafraT F waws
A ag TTg?

WEAR NEIA 9 FT AT § ¢

Dr. L. M, Singhvi (Jodhpur): We
woulgd like to know whether you pro-
pose to permit a discussion on the flood
situation.

Mr. Speaker: Order, order. That is

a different matter. Let me dispose of
the business on hand.

Shri Hem Barua (Gauhati): Be-
fore that, may I submit that the par-
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ticular reference by Shri Yadav about
the dropping of bombs on the Naga
hostiies, on the basis of which Rev.
Michael Scot and Shri Phizo are car-
rying on their false propaganda
abroad, that is just not done. There-
fore, I think it would be better if it
is expunged from the proceedings. Or,
alternatively, the Prime Minister can
say that it ig not done.

Mr. Speaker: Order order.

(ii) FIRING BY PARISTANI TROOPS AT
LaTITILLA

Mr, Speaker: I have received fresh
notice from Shri Hem Barua and Shri
S. M. Banerjee of an adjournment
motion and from Dr. Singhvi, Shri
Braj Raj Singh, Shri U. M. Trivedi and
some others a calling attention notice
on the same continued firing on the
Karimganj border. Since we have
dealt with that question yesterday, 1
vould not have mentioned it here.
But I wanted to know whether there
have been some fresh information re-
ceived by the Prime Minister about the
situation in the border which he would
like to convey to the House.

Dr. L. M. Singhvi: The press says
80.

Mr, Speaker: Yes, the press report
says that there have been fresh
assaults.

Shri Hem Barua: Sir, may I submit
a few words?

Mr. Speaker: No, no. Normally, I
would not have admitted, because it
has been dealt with yesterday. I only
wanted to know from the Prime Minis-
ter whether any fresh information was
available.

Shri Jawaharlal Nehrn: Yes, Sir.
A further telegram was received from
the Assam Government today morning,
from which it appears that intermit-
tent firing by Pakistani forces con-
tinued in several areas in Latitilla
-group of villages, as on September 15
and 16, by rifles and light machine
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guns. N» fresh casuaities have been
reportec. from our side. Our border
patrois replied to the firings from the
Pakistan troops. Reports have also
been received that Pakistanis are re-
newing and repairing the bunkerg and
constructing fresk posts opposite to
our border posts, at Harinagar and
Chandinagar. The Deputy Commis-
sioner, Cachar, hag visited the areas of
firing with police and other officials.
Local officials are arranging for such
relief and assistance as necessary there.
We are awaiting an assessment from
our brigade commander in regard to
the seriousness of the situation in that
area.

Our High Commissioner in Pakistan
has receiveq our instructions tu take
this matter up strongly with the Gov-
ernment of Pakistan. He has also
been requested tc try and elicit a deci-
sion from Pakistan to the proposals
made by us some time ago for a fresh
demarcation of the area. We made
this suggestion with the belief that a
permanent solution of the problem of
the disputed areas lies in early and
final demarcatior,. Pakistan has not
replied to our proposals, despite seve-
ra] reminders.

Mr, Speaker: Shri Hem Barua.

Dr. L. M, Singhvi: There is one
thing that I would like to know.

Mr. Speaker: Only one member at
a time.

Dr. L. M. Singhvi:
asking a question.

Sir, I am not

Mr, Speaker: I will give him an
opportunity. I have called Shri Hem
Barua.

Shri Hem Barua: From the state-
ment of the Prime Miinster it is evi-
dent that the sitvation on the Assam-
East Pakistan border is very serious
and very grave. They have built
bunkers, they are using machine guns
and they have injured as many as four

Indain up till now, during these three
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days, and what the Prime Minister
said yesterday when he made the
stateaient of the floor of this House
was about the incident of the first
case. But, on the other hand, Pakis-
tani riflemen have not stopped firing
up t.'l now, and we are told by the
press notes of the Assam Government
that our people, our security . men,
who are returning the fire, are doing
it only in minimum quantities. They
have not taken it up very seriously
up till now.

Mr. Speaker: What is the question?

Shri Hem Barua:
important.

Sir, it is very

Shri Hars Vishau Kamath: Go on.

Mic. Speaker: Now he should come
to what he wants to know.

Shri Hem Barua: The Pakistanis
have hoisted their national flag.

Mr. Spcaker: The whole story can-
no: be gone into again at this stage.
He shculd come straight to the ques-
tion, i1 he wants tc put it,

Sari Hem Barua: No, no. May I
pout out. . . .

Mr. Speaker: I am very sorry.
Shri Fem Barua should realise that
this cannot become a practice that as
soont as ap opportunity has come for
pu‘ting a question, a detailed and ela-
borale elucidaticn should be given
wvery time. It cannot be tolerated
2very time.

Shri Hem Barua: Sir, it pains me
als, 10 say tnat I often feel, rightly
or wiongly, tnal you are not at all
symj.athelic to our people living ‘n
the border areas (Interruptions).

Shr. Raghunath Singh (Varanasi): It
{s riost objectionable,

Mr. Speaker: Order, order. I am
very corry that I have also been in-
volved in this and that I am not sym-
rat.ctic towerds the people living on
the L rder. .
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Shri Raghunath Singh: It should be
exsungeaq.

Mr, Speaker: There ought to be
some limit to the observations that
hon. Members make in this House.

Shri Hem Barua: I have been feel-
ing like that.

Mr. Speaker: If really he feels like
that, I am very sorry. That is all that
I can say. But I cannot allow him tr
go on any further in this manner.

Shri Hem Barua: May I submit , . .
Mr. Speaker: Now he would not.

Shri Hem Barua: It is about your
ruling.

Mr. Speaker: I have not given any
ruling.

Shri Hem Barua: About your com-
ments. May I submit that rightly or
wrongly I said, that was my impres-
sion? I did not have any mind to cast
aspersion on you. I shall be the last
man to do that. If you are distressed,
I am very, very sorry. Now....(In-
terruption).

Mr. Speaker: Nothing now.

Shri Hem Barua: ]I might ask a
question.

Mr. Speaker: We will see it after-
wards; nothing now. He will kindly
resume his seat.

Shri Hem Barua: But then you said
that you will allow me to ask a ques-
tion. In the meanwhile this thing
cropped up.

Mr. Speaker: If he goes on flouting
my direction, he cannot have an oppor-
tunity and I would not recognise him.
If he obeys then certainly he will have
every opportunity. Whatever is due
to him shall be given to him.

Shri Hem Barua; I did not have the
opportunity. Now you say that if I
obey you, I shall have an opportunity.
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You might do anything but I submit
that the trouble is that I am concern-
ed with this particular matter and I
want to place it before you and before
the House. But at the same time you
come with your rulings, judgments,
comments and all that and there are
these people to support you by shout-
{ng and all that.

Shri Raghunath Singh: There is
no question of supporting him .,
(Interruption),

Mr, Speaker: 1 will ask the Leader
of the House just to take note of the
situation. If the leaders of groups can-
not control their members, certainly 1
shall have to consider them as indivi-
duals.

Shri Hem Barua: It is not a matter
of control.

Mr. Speaker: Doeg his leader think
that all this is justified?

Shri Suremdranath Dwivedy (Ken-
drapara):  Since you have made a
reference. I think, it is better that we
realise in the House itself it is not
possible for the leader of any party to
control his members. It is for you to
do that.

An Hon. Member: Why?

Shri Surendranath Dwivedy: 1 am
not here to control Members. If he de-
parts from the Party’s policy, if he
goes beyond the Party’s discipline, cer-
tainly the leader has to take notice.
But it must be understood that every
hon. Member here belonging to my
Party is perfectly within his rights to
function within the limits of the
rights and privileges that he has in
the House as a Member and it is for
you to do as you think proper.

Mr. Speaker: Does he think that
he has acted within the precincts that
the Party requires of him?

Shri Surendranath Dwivedy: We
bow to your ruling and judgment,

SEPTEMBER 18, 1963 Attention to Matters 6780

of Urgent Public Importance

whatever it is; but sometimes Mem-
bers are emotionally exercised on cer-
tain matters and, I thnik, you have
been very patient at timeg to tolerate
that. It may be a matter of that
nature.

Mr. Speaker: That leniency of mine,
the fact that I have tolerated that for
some time, might be a mistake; but 1
told him twice or thrice that he should
obey, that he should sit down and that
I will give him an opportunity. But
then he flouts my directions and stands
up, and casts aspersions and goes on
speaking.

Shri Surendranath Dwivedy: For
that he expressed regret.... (Inter-
ruption).

Shri Nath Pai (Rajapur): He was
pleading with you.

Mr. Speaker: Even after expressing
regret, he repeated the same attitude.

Shri Hem Barua: No. I just re-
minded you that I am receiving tele-
grams and letters.

Mr. Speaker: Now order, order.
Shri Banerjee.

Shri S. M. Banerjee: Shri Chaliha,
the Chief Minister of Assam, who was
here, held a Cabinet meeting when he
went back. It has come out in the
newspapers. He pointed out that
Pakistan of late had been setting up
aggressive preparations, like heavy re-
inforcements on the border, construc-
tion of bunkers and digging trenches
along the borders of Latitilla-Dumba-
bari area in flagrant violation of the
existing agreement and the ground
rules. So, I want to know whether
this entire question which, according
to the Chief Minister of Assam, is
really explosive was discussed here
and what instructions were issued to
the Chief Minister to safeguard the
interests of those who are on the
border.
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Shri Jawaharlal Nehru: The ques-
tion was discussed with the Chief
Minister of Assam. The instructions
were that any such activity on the
part of Pakistan should be countered,
first of all, as it is by the forces there,
the armeq Police and other forces
roundabout, and as soon as an appor-
tunity comes to send their further
forces there.

Mr, Speaker: Shri Hem Barua -
Shri Nath Pai.

Shri Hem Barua: May I stand up?

Mr, Speaker: I called him but he
did not stand up. Now I have call-
ed Shri Nath Pai.

Shri Nath Pai: In view of the
growing truculence of Pakistan in
the context of the rumbling of what
is called a joint defence pact bet-
ween Pindi and Peking, may we
know, apart from what the hon.
Prime Minister has said, whether
Government is seized of the serious-
ness of the situation and is alive since
it may be that it may be a prelude to
something more serious on the part
of Pakistan?

Shri Tyagi (Dehra Dun): Of course,
we are alive,

Shri Jawaharlal Nehru: The fact
that firing goes on on our border is
serious. But I would submit that, as
I said yesterday, this firing should be
seen in its context. In spite of days
and days of firing and tens of thou-
sands of bullets being shot, the
casualties are remarkably few. They
are astoundingly few.

Shri Hari Vishnu Kamath: On
which side? On both sides?

Shri Jawaharlal Nehru: On both
sides, They are remarkably few.
There is no casualty on this occasion
at all. It seems to mean that this is
done more to upset the nerves of the
people on the other side of the border
and elsewhere, to excite them and
keep a feeling of tension there. But,
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of course, this has to be met and
should be met. We have put it in
the hands of our military and other
folk there whose responsibility it is.
The military normally do not rush up
when there is a little firing, It is for
them to judge when and what action
to take.

Shri Hari Vishnu Kamath: They
return the fire?

Shri Jawaharlal Nehru: Of course,
they return the fire. What I mean
by ‘rushing up’ is large numbers of
military. They have to decide when
and where to send them. The local
people there have to return the fire,
of course. It is important and it
should be dealt with; but I do not
think it will help us to give it much
more seriousness than it deserves,

Shri Nath Pai: We welcome the
statement, but do not let us be told
then, when it is too late, that we
were taken unawares and suddenly,.
as it happened in the case of China.
That is the only plea.

Mr. Speaker; Yesterday a statement
was made by the hon. Minister of
Irrigation. Some questions may have
to be asked on that; so, I will take it.
up at 5 o'clock,

Dr, L. M. Singhvi: I wanted to ask
some questions on this. When I rose
you said that you will give me anm
opportunity,

Mr, Speaker: It had been dealt with
yesterday.

Dr, L, M. Singhvi: No, on this
matter. When I rose you said that
you will give me an opportunity,

Mr. Speaker: I had said just in the
beginning that this question had been
dealt with yesterday and there was
no need of admitting any further ad-
journment motions or ‘calling atten-
tion’ notices because we had dealt
with it only yesterday. I only
wanted to see whether any further
information had been received. If
Shri Trivedi wants te ask a question,.
I will allow him,
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Shri U. M, Trivedi (Mandsaur); 1
always bow to what you say. Here I
have felt it very pertinent to ask
one question. The hon, Prime Minis-
ter has just now said that there are
‘very few casualties on both sides.

Shri Hem Barua: There are no
casualties on the other side,

Shri U. M. Trivedi: Whatever it
may be. I have yet to come across
a single report in the press which in-
-dicates or shows that we have been
able to inflict any casualties on the
other side.

Shri Hem Barua: Not a single one.

Shri U, M. Trivedi: Not once. I
‘would, therefore, like to know this and
it will satisfy the public mind. The
public feels that the casualties are
always on our side and we are the
persons who are always oppressed and
we simply run away. We are killed
and we have asolutely nothing to do.
Therefore, I would like to know it
there are really any casualties on the
.other side and how many there are.

Shri Jawaharlal Nehru: Many
.statements have been made in this
House giving the number of casual-
ties on this side and on the other
&side, About this particular occasion,
1 cannot give the figure. Naturally,
‘it is easier to find out the casualties
on your side than on the other side
aunless you march your forces and cap-
ture the dead and the wounded. It
is difficult to say that. I do not know
In this particular case, there were no
easulties on our side. There has
been none except for the last few
days two or three casualties occurred
on our side. On the other side they
may have occurred, But that can
only be found out by the evidence of
‘the people on the other side.

Dr. L. M. Singhvi: Before I put a
:small question, I would like to sub-
‘mit to you that because of the threat
of breach of peace on our borders
being a continuing one and because
there is no fresh and detailed infor-
mation &s yet available, you mght
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direct the Government to aprise this
House of the situation on the last day
or the day before last when the
House is to adjourn sine die. This is
a matter which is causing perhaps
more than due concern and I think
it would be right that the country is
taken into confidence,

Mr. Speaker: I will request the

. Prime Minister to give any additional

information that he might receive.
Shri Hem Barua. I called him, but he
did not stand up. Was he excited
then?

Shri Hem Barua: I might be excit-
ed Sir,....

Dr, L. M. Singhvi: I suppose I was
in possession of the floor.

Mr. Speaker: I had informed him
that I will ask the Prime Minister to
give any additional information Lhat
he might receive by that time.

Dr. L. M, Singhvi: That was by
way of suggestion. I wanted to know
if the Prime Minister considers that
the purpose of this unceasing firing
is to unnerve the people on our side,
what is being done to soothe the
nerves of the people on our side and
restore their morale in terms of pro-
paganda, in terms of administrative
action and in terms of diplomatic
action, particularly the first two
things?

Shri Jawaharlal Nehru: Certainly,
Sir, as you were pleased to observe,
I shall give any further information
that I receive.

Mr. Speaker: Is there anything
being done to soothe the feelings of
the people on this side by propa-
ganda or other things so that they
might not lose their moral, so that
they might maintain their morale?

Shri Jawaharlal Nehru: I can't
give details of that, The local autho-
rities surely are looking after that



6785 Calling Attention BHADRA 27, 1885 (SAKA) Re.Incorrect reporting 678 6

Public Importance

My own information is that their
morale is pretty good.

Shri Hem Barua: There has becn
not a single casualty. ...

Some Hon, Members rose—

Mr. Speaker: Those who were not
singnatories cannot have the opportu-
nity.

Shri Hem Barua: There has not
Leen a single casualty so far as Pakis-
tan side is concerned, Is it not a fac:
tliat this is due to the fact that the
Pakistan Government, Pakistan is have
evacuated the population, I mean, from
the border before resorting to firing
against us? If so, may I know whe-
ther we have also instructed the
Assam Government to evacuate ail
the population from the border arnd
keep the area safe for firing opera-
tions?

Shri Jawaharlal Nehru: I do not
know that the Pakistan Government
has evacuated its population from that
border. Sometimes they have. 1 do
not know.

Mr. Speaker: It was in some press,

Shri Jawaharlal Nehpu: May be.
1 would personally not advise the
Assam Government to evacuate our
people. That is one of the particular
things which decrease the morale and
frightens people—some measures of
that type.

Shri Hari Vishnu Kamath: May 1
make a request? Would you kirdly
direct the Government, the Prime
Ninister, to make a statement, during
the next three or four days of tie
session, on the border situation every
niorning?

Mr. Speaker: On the last day, he
will make that statement,

12.54 hrs.

RE. INCORRECT REPORTING OF
PROCEEDINGS BY A NEWSPAPER

Mr. Speaker: Shri Ram Sewiak
Yadav has written to me this. He
might take one minute.

1256 (Ai) LSD.—5

ot Proceedings by a Newspaper

st TwATw R (e
Wem AER .. .
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¥ a9 3 F fAU wEr At 1 STo W
HAIEY AMEAT A ATTHAIST WeT FT THWA
frar a1, ez “f Y’ 1 WO SN
agt fear a7 )

o WEET 3% g afew Wy
“gfegqq Taig” & @a< (s Sa% a8
wRrmr b I Fgrarfr ag fer &
faara AT frd Ja= & SEmm T 20
g fusaa & A oX fF sEER X
T F Wi & s o) ey for
fear € 917 fF 210 WTgE ¥ AITWINT A
1 AW frar a1, $femm et #1
fear mr 1 SN 9w faor fvoaw
gk ) feadeie foifar @ §
T ATTATYT WeE F I A Ry wR
fom fear @ 9 g9 avg S T
& Y Sawt gw foie v & 1 #F Tt
FE GHAT HR Y AR AR B
F T TG ARG @ |

it THAT TR | OF (A AL

Seaey WEIEE - [ T a1y @Al
27 s far i s at far

=t TdEs aET 48 a1 3% §
A & go foerag aifew @t g )



5787 Re. Incorrect reporting SEPTEMBER 18, 1963

of Proceedings by a Newspaper
Eikwreadical!
fraza fat ag & f5 37 9 1 fad
afae TaT ™ fF ggsr g9 HraaEiT
Y {17 &, 391 qray F fgars Wy AW
& T geE & fgars o fi ga @
ey oA Ay § 9 afs 3w
SaTE 7 fT ST A I T HGT A
9T HX AR 9T Sfqor areif 9 Tear
2fr gm SEwEwr ey Avgr Igy §
7 gaR faa o THo Fo & AN T
T qRE F 9T T FT TG HGT T24T
2, Tefau &% a8 e Grw ) G
@t f s fe= At ofuq s
H I oA T A ar H7 S
SE HAY F AR qET T T
ot TewT 93T 91 | AT SEA 3EF A
grferat o aors of afew sawr e
qEAIT § T B AT I IAHT
facror A faT ST A1 SEET #EY
T oeaT | Ha 4fF ddfaa wea A
TIE qE o § zAfAT & ae gara A
afrE T g |
Mr. Speaker: Papers laid on the
Table. Mr. Alagesan. :
The Minister of Mines and Fuel
(Shri Alagesan): Sir, I beg to lay....
Tro TR AAN I A a0 (Fewraz):
weqey g, § ghem Jrean g sae
HeT 1 B g et & 5 T ag w@a
¥ @i | & T g war R ag ok
g® 7 q1%, ¥ d1 7Y Tz § fF s Y
I AT HAST T A |
SEqH WEIT | T AT 3 AR |
Mr, Speaker: Papers laid on the
Table, Mr. Alagesan.

Shri Karni Singhji (Bikaner):
Could we put some gquestions on yes-
terday’s statement?

Mr, Speaker: 1 have just said Llhat
at 5 O'clock I will allow the Memb-
ers to put questions on the statement
that was made by the Minister of
Irrigation and Power,

6788
15.56 hrs.
PAPERS LAID ON THE TABLE

CoAaL BEARING AREAs AMENDMENT
RuLEs AND NOTIFICATION UNDER MINES
AND MINERALS (REGULATION AND
DEVELOPMENT) ACT

The Minister of Mines and Fuel
(Shri Alagesan): I beg to lay on the
Table a copy each of the following
papers:—

»

(i) The Coal Bearing Areas (Ac-
quisition and Development)
Amendment Rules, 1963 pub-
lished in Notification No. S.0.
2569 dated the 7th September,
1963, under sub-section (3) of
section 27 of the Coal Bearing
Areas (Acquisition and Deve-
lopment) Act, 1957. [Placed
in Library. See No. LT-1737/
63].

(ii) Notification No, G.S.R. 1451
dated the 7th September,
1963 under sub-section (1) of
section 28 of the Mines and
Minerals (Regulation and
Development) Act, 1957, mak-
ing certain amendments in
the Second Schedule to the
said Act. [Placed in Library,
See No. LT-1748/63].

Arms RULES AND FIFTH REPORT OF THE
COMMISSIONER OF LINGUISTICF
MINORITIES

The Deputy Minister in the Miuis-
try of Home Affairs (Shrimati Chand-
rasekhar): On behalf of Shri Hajar-
navis, I beg to lay on the Table a
copy each of the following paper:—

(i) The Arms (Fourth Amend-
ment) Rules, 1963 published
in Notification No, G.S.R. 1377
dated the 24ih August, 1663,
under sub-section (3) of sec-
tion 44 of the Arms Act, 1939.
[Placed in Library. See No.
LT-1739/63.]

(ii) Fifth Report of the Commis-
sioner of Linguistic Minorities
for the period 1lst Januury to
31st December, 1962, under
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article 350B(2) of the Concsti-
tution., [Placed in Library,
See No. LT-1740/63].

REGISTRATION OF ELECTORS (AMEND-
MENT) RULEs aND ConpucT OF ELEC-
TIONS (AMENDMENT) RULES
The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra Misra):
I beg to lay on the Table a copy each
of the following Notificatiuns:

(i) The Registration of Flectors
(Amendment) Ruies, 1903
published in Notification No.
S.O. 2577 dated ine 6ih Sen-
temher, 1963 under sui-
section (3) of section 28 of
the Representation of the
People Act, 1950. [Placed in
Library. See No. LT- 1741/
63].

(ii) The Conduct of Elections
(Amendment) Rules, 1963
published in Notification No.
S.0. 2578 dated the 6th Sep-
tember, 1963, under sub-sec-
tion (3) of section 169 of the
Representation of the People
Act, 1951. [Placed in Library,
See No. LT-1742/63].

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:—

“In accordance with the provi-
sions of rule 125 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to inform the Lok Sabha that the
Rajya Sabha, at its sitting held on
the 16th September, 1963, agreed
without any amendment to the

Dramatic Performances (Delhi Repeal)
Bill, 1963, which was passed by the
Lok Sabha at its sitting held on the
1417 August, 1963.”

REPORT OF COMMITTEE ON PRI-

VATE MEMBERS' BILLS AND RE-

SOLUTIONS

TWENTY-SIXTH REPORT

Shri S. V, Krishnamoorthy Rao
(Shimoga): I beg to present the

(Amendment) Bill

Twenty-sixth Report of the Commit-
tee on Private Members’ Bills and Re-

solutions,

12.57 hrs,
DRUGS AND COSMETICS (AMEND-
MENT) BILL—contd.

Mr, Speaker;: The House will now
take up further consideration of the
following motion moved by Dr. Sushila
Nayar on the 12th September, 1963,
namely:

“That this House concurs in the
recommendation of Rajya Sabha
that the House do join in the Joint
Committee of the Houses on the
Bill further to amend the Drugs
and Cosmetics Act, 1940, made in
the motion adopted by Rajya
Sabha at its sitting held on the
28th August, 1963, and communi-
cated to this House on the 2nd
September, 1963, and resolves that
the following 20 members of Lok
Sabha be nominated to serve on
the said Joint Committee, namely,
Dr, R. Banerji, Shri Tridib Kumar
Chaudhuri, Dr. P. D, Gaitonde,
Shri Shiv Charan Gupta, Shri Hari
Vishnu Kamath, Shri Lahri Singh,
Shri Braj Behari Mehrotra, Dr.
G. S. Melkote, Shri R. R. Morarka,
Shri V. C. Parashar, Dr. D. S.
Raju, Shri Shivram Rango Rane,
Dr. Saradish Roy, Shri A, T.
Sarma, Dr. Sarojini Mahishi, Shri-
mati Jayaben Shah, Shri Krishna-
pal Singh, Dr. P. Srinivasan, Shri
Nagendra Prasad Yadav, and Dr,
Sushila Nayar.”

Shri K. K, Verma to continue his
speech.

Shri Hari Vishnu Kamath (Hoshan-
gabad): How much time remains for
this?

Mr, Speaker: 40 minutes remain

S F o Fo TAT (ERTAL) © TT&F
wEreg, § q fadqw &Y 7% a9 sed
$ frdew #¢ w%1 § 1 3@ fadmw @

N 9y # FE gEgEl F 7 T97 A

a1 FE S € | 39 H HyE qA S 9



6791 Drugs

[’ffﬂiogiomﬁ]

& T Y S A AR, g av gEd
miSat FT TAT g, F7F A T FA
N T W fadas A ws 20§
FHAT § 6 707 Fard 73 fora e
Fag aari ol § a1 W AT 9
F qaW f6Y o § 97 w1 T FEAT
N &R 3w N E AFT sqwz FAA
FEF I3 X fare FTAr o e
mfsat F1 a1 ST FT AeA FIAT F;
% St g ? T Ay A & e oag
SETT ¥ SUTAT T YHAT I |

F1 8% # uF aagw-fagas
{H AAAT §&T F qERG ATAT 4T AT |
I 9T qg W H7 AL A7 6 wga few
R AT @l g7 st e @Ar
FAET | Iq TUY FTHL & A A
e faar o ar fF oafqsy &
@ ¥ fag t yae foar s, #ifs
wF formg 9t ff ag Frae gaoae
¢ o T favg w Tew wR &
ot AfFFR § 1| FER A AT Y @
T AT 47 fF ToT TR ¥ TOAT
W F T T GgE-fqEaE w@mr
ST | E FW a9 W gy @ fFoew
IFT @I X S q=94 faar 41, 39 A
w fagas ¥ gro ofg & &

13 hrs,

g Aafes W AT @t

a3 St frdan F@ o @ &, § A
g fFowm x g oy fafer-
agfaat &1 gwfa g, fa7 &7 saey
AN ¥ F9 F7 & TE @ A o
WY IZa § A F fawEmw I3 @
T | W I ¥ UG FFEARF WK
A @ gard S wt frew
T § W IT ¥ I9 FT A1 v g,
AV IF TATHT 9T I FY AT AR fawara
W 1 Ffex & 5 T TAF a=i Qar
g zafae &w 99 F g Afes ¥

SEPTEMBER 18, 1963

and Cosmetics 6792
(Amendment) Bill

afgs Jwar #v fafecar $3 adT A%

T THR AT TO9 HT QrEanw
AT FT TR qQAT |

I 78 foit fawamw @ f5 aea
¥ smgEfed AR gAY @E g
2w ¥ fog suTeT STEREY oS QT
R marfaat # e &, 5T A q°
Y IETEA A FEY @ FIOR gy §
TG 7@ F T FTOE TG A
2 3g fas o #Y g | &

S f5 & ¥ 7y w27 €, 59 fadaw
& M ¥ AgAfeF W gEer gt
%1 gwfa gF oK a8 gAR U &
faw o= w=et @@ & 1§ wwwar §
f ag fadas g qor-weaTT A WX
¥ o g A 30 wwE ¥ FAA
gT-SqaEdT A €1 QU FedT AL N
@ w1 F ag ¢ fF oaga & At
qz g9 ¥ fgaw fean &, #94 fFam g,
M miEr i wma
AW & fau dsqaeqr F1 §, ST K
T faedt a8 €, 39 ¥ "o
T AT @ AR I A g LA TR A
frer 7€ @% & | W g AT 3@
=gt & o AT T S Y, /ey
ST B, G AR A, UG @4 A,
@t & guwar § fF g qaen 9 e
T® ¥ dare w1, 9 & famw e
TRy WF fau g §9 7 7B
EARHF FIA IorT G- | F Ay
qg gAwaT g 5 Tar € ww g
grm, afed g Al Y FAat o Wt
fragor F<AT R o

T g /W ag s ¢ RS9
g @ froft wrEm @@ aiw
T §, 99 § TAEE S A A
TR AR qAwEry &7 A
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R F aug ¥ gl ¥ Fa9 faemae
& 7 9y &, afer 7 gaTd w w0 v
FN o £, 9w #1 a9 ¥ g
I AR TqG AT S @R
F@ art N we fFm dwak ®
G FL AT | FA]AHT A W 4 AF §
W\ agi 3@ T Y 79 TR (owwT
T & T (A FrearEt #7 qArsEy
FY A g & HTT TAE AT iy
w1 7 & 1w gw ey E fF gmny
gl ® JAGT FT @R AW G,
g TN AT FT IF AF AT HY
g+ WX Tar 9 g fe agm q@m
Tog ¥ ag 9% AT 4 9%, T QN
* ¥ A ¥ qF A qg ufeat
WY TE FLAR—1 fF TF Feqmorsrd
wea & fag WA 9@ g §—,
&t & ag fades s I § fr g
qre faad 39 & o = a0 T4 §
6 g9 TaTF I & IANT T TSETTHCT
|

[T ZA IH SANT FT TGGHIT
FW & A IW A GAHEE A} AE
T FEIC FT qCE § &Y grir w]
T THI TG FT 0 F7 R AR
Mg A AT HR T09 JAaT w
9 Fq R A g@ir | g e
AT F FIXEM BT TEGHTT T o
T ¥ gfafem femafes g9, g
ey, afsgaw gy SR,
wfswd gepvicq (e uwrfad &1 oY
¥ ¥ TedmEw fear o g
Y TH I T AW E (5 T I v
Teit fow o § gafag g@am g f&
W sarEE fadde FAE TN @Y &,
3g ¥4 i ox faure O A @
saeT @ I, o ¥ g9 gE
%7 Fag T 97 g5, AE AT T
T @I TS gl )

dwe i W (TS
i, @ fadas @ aga s

BHADRA 27, 1885 (SAKA) and Cosmetics 6794

(Amendment) Bill

9 | Wit 9% gA W mEafew
giefaal & aam = F Faaw 78
qr o geer qard o gfwa @
ST @Y 4T | gER W A wfgFax 709
AT 39 Al # g w9
t 1 gAY W aafes sl s
o agq g § | Fafad ag wre-
ws § f5 g oR o @ v
# faor @& | & 9g W wgAT AR
g 5 wa ¥ FEm W@
frrat & fau avw ST @ T,
Y g a1 & AR A FreEE o -
TAI A F HAATET ST FT ATSAT
g & fafgar oY @@ @& | 5« <@
7 9 W9 39 & 9F I3 faar sy
a1 91 § I WX g W s I
arfgd | S FaT T arEr ar 9 FY
Y AT FE @ TR, I FT FIT
gog foqr 9 =nfed o

godr ara & ag w e g fo
W FHA F TR A1 €S W@T AT §
og 9 & | I FI IAT AT A1

& ag ¥ wgar wedr g 5 an
fggem ¥ daf & shafafeat 1 0w
qwT Fars e e ¥ @ fww &
AT qUY g9 X qUNd F}dl
@ W 39 ¥ W AW F agEar ¥y
W@

9 St = faemge o)X wfae
o @ & | AT ) Afew qade
I qEg G A A IF SeST N F
w=< 1 faan & fag 31§ F9 adf
FSE & | T AN F 99 W
¥ dwmfas gR@wm W amEr w@f
ag 2 & g o ¥ oo
Gt fremd & fad Aifow w9 30

¥ qw ¥ ag W oA ¢
@ e § g F W § weww
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[t T da)
T & | & awedl g f stesy #Y qofaat
T q% aS ¥ Age & gl §
M FAT A gAFA F A F oI
NE IO IRXDERY

TR g § a1 a8 Faar & 5
faarae 77 0 AfFT g2 19 § ar,
Y § TroeT, 39§ 9T9ST AR wgR §
Tz faemar & 1

=t Tger fag  (FTaoEr) coaw
a1 9g< g I |

AN IW® AAQ ;g A9
A Y =rfedy AR g WY FarAi
ST FAT AT §, I F qg A (At
=nfed |

g ad # ag F AR §
fe oo awg ¥ | T@m ax A
Sfaary @7 @ €, ST a<g ¥ A
TR ¥, §F 99 R J @ a97 §,
ST )X ot gfqarg FWE | FE 9
fagdl #1 T FT AIT FAT FI, FE
A F A 7 =g 1 qar AR A
S g T |9 F FE T IAT q@T
FAWE | W IR AT AW AT B
&1 & 1 & S = meat § fR g
TR W GIHET T AT FEA IS § |

ot % (GO ) Hewrw wE,
T Uz FrEdferm (THsdz) faa o
atar 3, 3 & fag & A &1 qurd
T E 1 Fo Ffaw ) A wmafw
g o & W § 5 same fadwe
FHET 99 wTatadl 9T faET w14

gt qF 1S FT TTYAT FT GGy
sy Agmagegn e fa
7FH AEZ ATAL FT TF AEAAT AT
1 SR g F IR ¥ CF AT 9

SEPTEMBER 18, 1963

and Cosmetics 6796
(Amendment) Bill

T goT & WK S AR # ¥ wiaf+fa
= A for sy wfed | @ ¥ femr
R

“‘one person to be elected by
the Central Council of Ayurvedic
Research..’

I Fg ag & fF waaR Al
ST AT AT gS AV HIR A g agr qen
41, I W g9 OF 19 a9 §
HIX g2 T T AYAT GAEE HT §FeQq
Fig wAa § Iq WEgAfE a9 A
s fret safsq Y faar oo @ &
gumar § v ama & S ] R, )
q g ST |

qMT A W fa@ # AmER AR
A 9 gfqaey @A g | 59 & A
gEadFE o3 J99 &, I OF u A
faar & :—

“There is a growing tendency
on the part of certain manufac-
turers to market preparations
containing partly modern drugs
and partly ayurvedic or wunani
drugs under names which simu-
late ayurvedic or unanj prepara-
tions, thus making it difficult to
exercise control over them under
the Drugs and Cosmetics Act,
1940”,

W & ary Y a1y ag W fommn g §
ee, 7€, 9, §F AT 1 ¥ FI
frarae gt & 1 & ww=an § fs oAy
off St oY w1 ggE @ HROS oenaet
R AT AT ], 9® F wRL fqaAr
weafeat gt &, S &1 o wmw A
A I FEFr AT AIAT R A
feufers zgeq wrd o, § @ww arf 7%
AT I FY FoT &< foar T | 99 &F
Iz FT vFvH foar T, 99w @\
fegee e, 8 W T & 1 Y
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ag ¥ Gfafasie & & wfrgar faae
EaR T F A I F AWl A
MNTIF AR E 1 @I FT A &
THT TA T AT &, 99 1 W AT HAY
% OF T21 I & | g7 T F L H 7oy
FH T F aE § w15 ey 7
dmEfFsTFa A A AT
fFaT § 1| W AT §F FEA K FIT AT
R & AR & 1 #AgaT AR FAH |
MAMFE 91 @ & | 79 74 W W
FAT T 2, A w0FT ag S JwAr
Fifed, f& sIsr aficorm Far e 1 s
u1q 38 fF el &, wial § waddy
# FaTzar T faedt § W AER
R AT F1 g Farsar faedt §
Fg T=E) TG B 1§, o A axw
¥ 7= wvg) A adTs Tl §, 9
e T 2, TR w2, 6T
GIAET & | TAEY A A ST § T LT
&Y T € 1 g9 FI1 & F9 AR ST
FE ¥ | W ITHRT T AG TG )
19 FgT & & 35,000 F g TF T
fgrgmam & & 1 s ot W aE R
AFT § | HET T § TF gL STHE Y
Y & 1 w1 e da W) g W Y
=T HT FT g A, FAT W FT W
sraa fare favam & 1 el & @ Y S
TR &, S A & 9§ @ a9 8§,
qui gTfE T & WX AR FT g
FQ &1 I I AT Y FOA FA?
T TAT AT A7 WA g AfFA IR
TAT FIAT qg WiEA gar g |
A AN AT fF mae F
TF F1 &7 A9 AW W ! T
FEF & ETU TSI € G &Y
STE ? SOET ag wET g Agt &r
gwar & & 79 avg F S av foaa
IR & &Y | afe e @ fE
LT AT FT GO | 59 A FT FIA
FAT FT AT Al ¥, |t 7 AW Ay
g Taml ¥ W dfe e ey

BDIADRA 27, 1835 (SAKA)

and Cosmetics 6798
(Amendment) Bill

St F S A F g foar w3 80
IS A IS § W we R
fora Y, Tar frars aY 397 § | ooy
F I A9 % A8 @ § | Afww QY
T IRTHT F TN F FAH FII A
g, a3 § T4 aw ey A §, I T
T €T G0, 7 3 FAT S FY HrAr
2 ? I g A T @ F7 WR
R ST gE @ W, 3AE
TAHET F AR T W TERT qA qE
g e fiF 3 g € a1 Wt oY i | e
ST ST, FATRT AT A | [T FIA
aY faz=it 1 3@ F< Fa1 W@ § AfE,
gzt ax Tt afdfeafaat § saar @
T FE § | A FE F 5y Ay
TFe F gfawd awn #1 faad §
St Fgi 48N & | 78T IR WY F=G ST
Wi R I I

sfgr

o e ¥ afrde & art ¥
2\ <@ Tre Y dfEw awm Ao T
¥ @@ g ar afaee 3 0 g
g fAfmaa R Fae @&
z fag afie @ : fa ) gg s=
FT fear a7 1 Afagsa § @ 99K
* N THE N §, ST @ AT T\
2 e ¥ gra W aE ¥ A Ay
9T g6 § | GHeAe § wraw  feEr
—

“(a) under a clause (a) of sec-
tion 27 is again convicted of an
offence under that clause, shall be
punishable with imprisonment for
a term which shall not be less
than two years but which may
extend to ten years and shall also
be liable to fine.”

T THFR § 99F g9 ay
HF AgF & | W FE e R &
F X T9AT 3 1 FE & AR g
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AT } 7w § A 7 T 9@
T A @Y F1E ¥ S A w7 oas
faetar 3 | A=y FEw & 6 A A S
R & & ot ferre 7 &, w7 A
aTE Wt TOET eqrw SAm =gy o
FIAAT AT FT AIE & AT HTGHT
S § | 415 HAE T 9T AT w0
o a¥ FT FfrsAe <A FT HAFR
AT AT SIS FT QT § | TH T AT Y
FifeoEs T & ar w9, ag
AT 78 e & 1 forea sfeyomde
e ¥ ag FhASad g 5T & 1 A
gFE §t ag FfRsEA g & 1 3w
F 9 9 JWW TR H § oag e
& aFaT § | 9g IAAS § AT ALY, 3T T
o ®1E srfae W H A | g
Fewfirea T w9 Y ALY FATT fEy o
@l AT 5@ & A # 7z & Fr e
T R IFI TN TG TATAT T T
Tl ag wfaas § ar w0 R
AT W FAT 97 ¥ a7 WY
o7 { AR a9 | ¥ A 59 6T
S wfed, =8 s F Y w18 faem
A& ¥ 1 afe agt o g A A ST Wy
¥ dfeewrd #¢ wwar § 5 @ faegw
A FTA IATAT AT T

Y avg ¥ A T | g gEm
ad - wm awE & e ard
% g Afwde g3 & g fa =
wet gfmadz # A wwar @ 7
wifs W Fw dAfsge @ ag #;
sfmamie 3 & @ aoar | @iy
FERN AT I AATT I D
fodr wE = o fag @t sEmE
&, 97 g A9A T | T I A
FEF AR LN T T FT @G T
e A g www sfade A
& qud ghwehe a3 dE1 @ Y
Y w9 THS E?

SEPTEMBER 18, 1963

and Cosmetics 6800
(Amendment) Bill

7R o wfa ag @ f o 3
i Y =g § 45 for 1 oo X
gy FY foan, g # o, aw &y
fean, afFq Qfazddr 1 & foar o
3 a7 3 fiF g9 ¥ 0% o w o
¥ f5 4T T Yo, 7 faw dz fr afe-
fepe” | T FE Yo Fo AT Wm §
99 F Y I F7 afefmhe =
T g fF gz @fmrw g =)@
Ao THo Fro gt Wowed dfewwr
Sfeeaax famar € 1+ & 7 quy fF &
TFo THo 9o @Y § THY g F1 gy
= ot 3G & A g 7o o qro
F1 @ & ! HY qan % 3w wive
FT ETEEA &9 AT TAT A I ARAT A
Fg1 fr & e dfsaw tfaemaw g
fmd ¥ afefede ara g, # 7 vowo
¥ o wfewde foar 2 1 <o qesir
tr @iy s § S F A
93 TET g W afefam dar g | stz e
T IUERT FJ T ST 9 F FT JT
F @ g ¢ o ® FHE wed @
I O AT FEA § 7 FIE A G
2o afefam G Ot § A )
w2 g, IEEE 9T FA AR Q,
Afrdidsw X F2T A, I I
FEIT A4 | T ¥F ¥ Qfmnafas
wfefamr a7 Y < 2T Tifgd )

Hfreft wafmr & TR ¥ FRx ¥
fo e fa &1 ITEnT w3 &1 B
wifr #Y agd & gar # wg-
Ffaw &7 TG & | I T W qHIT
F1 S AT A | fergem
¥ o, Lo FAT To AT AT TH ¥ 7Y
suTar v Afsfaeg dam @Y § 1 W
¥ ifrw ag W Tifgd e Hfe
Afirr ¥ ard N @W dER ¥ A
It & 3 F T mwEEfew AT
A &7 SEWT FRT 5 | ST S
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W F wifaw O A FE P W
T A = Faw wnfegd

A fom a|l 7 & "9 O#;
faiw eqt feemEar &€ wW W @
oF al 4% §, g AN O[] F
IR, d=q "ty 7w o« g, o
N HR & sardie FHET FT AW AHFTT
ST AT, 98 & qEA WE F F
AR A | dFww 9z § fET &

“Provided that nothing con-

tained in this section shall render
any such person liable to any
punishment provided in that Chap-
ter if he proves that the offence
was committed without his know-
ledge or that he exercised all due

diligence to prevent the commis-
sion of such offence”.

uE T AT AE T AT A T
&\ SE AU FEER H waT € 9 ag
AT GUAT 74T 8, 9 favaay quan
AT & 1 A Tw W AT A Soaw #%
ferar & f ag sondY § i 9@ 1 @ifad
T § fr 78 freoaw §) adw weas
FT A GIR 37 T@ 9T UGN FIAT
TS ¥ FF A F |

WIAR R AT R o aa 3o
= < foar @ g Fwr e ? @9
mfear 2R 3T F Y WL FE F74-
AT gRY, FE §IF grm oar W
Iq A F I FE M Iy A
arg Wi et At 3w e, T,
AT g9 ME W, A oA FI AT |
T AR T FEA AT IF TR
FEE T A T q@ FT FT 4T |
Iq 9 S R ¥ 92 fgwd a9
fFr ¥ @ a@ FTFA T
Td¥ 1 N AT TA ¥ AT @ 9 qw
IF A 7 g fF ag qeeeidw ge av

BHADRA 27, 1885 (SAKA)

and Cosmetics 58,2
(Amendment) Bill

Geeres dfewa ¥ o1 @7 & a7 aw
o9 fFg T ¥ 99 & Fagg w7
W FL §HA &7 AR F, T G,
L FA477 &1, IT & ed FIAT 3F
T@F & 1 g8 1 wifasH & ag o e
21 W W same FHA faE #4)
IIET W) gifaew § 9 a9 F faere
qg WTET ] |

=it tge fag o weme R,
& foada® 7 g% % a7 & @r g
o} e Efed @ @
YT wEHE W WeAwHEE 03 o
¥ fer

“The Udupa Committee’s report
discloses that costly raw-materials
such as gold, musk, pearl, saffron,
etc., which are component ingre-
dients in the various Ayurvedic
and Unanij preparations, are either
not used or substituted by imi-
tation products.”

I Avfual #1 @ g o A
g 1 @@ gy @ded 9rF ) §
=9 w1 E fagR 78 Srd g
W JT I G AT FG ST amr
T | T THFI ¥ W AEE
AT a1 qY, Fer AR A9rs sy @2
%W%G@%Hﬁmm
Faw fod €, daamg @, Fhn fawa-
faara @, wafias 8, g & @& raav
e § AT uw g = go e,
FE Y Y Fo AN, AA ST 3 Qo
areT AR FH R 9% To AT F | 3w
F Wﬁfmﬂ' F @& @ &
STRT IqH TEL gWT &, 99 H qowT
BT &, OF & awg 1 qean § wgafaw
F1 q9 5T 71 F07 @ fF 7 @ o
g 9T} Fo qIAT §, AU WIE 9T ¥
To AT § HIT FWL TE 9T 4R ®o
AT ? T yET A T B o
T WA FEEHAT E
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TF AR SEIT AW FY W
g W AR # owiay #vaq fad,
IR FT AT &, FOIST HT AA
Fxra FY FFemT Agar § fF fergem
# TF FIAT FTAC qgT FH a0 @ |
Y AT A9 A F 39 ¥ QNgr ar =
T A9 grT & WX AT A | #1310
SR AT FEd § AZ AT | AT
®EA T EAT 8, TS AT I FT
I NN & | G I 9% 39 ¥ 2
T FT A{AA FT I Fg F€ IATT F
w@|d g |

=Y &3 ;" F W IS §

MEmg f@g 0 wEa oW
oMY T G Faars fF g ¥
HiEdAT 99 § AGF TAN AT & A}
TE &Y AR fergeae F1 3aw wigen
HOATE FAT 2 | W AqFT AT
S S A AT FqA FEAT &
e fw a1 99 99 T awar | wWifE
TR AT WEAY I q W agd
o a1 A W A A g ?
FE ¥ fom wizer w7 g aww
IY FEAT T &\ 39 A @ fawerar
TRIGEFENR I WIR T Hfwar
¥ OF a1 Y WA QA & T aFAT & | A
A IR aOR ¥ wigar g dsq 0@ §
o1 93 TF a7 37 To X faaar § 1 I}
HES FT AT F4, I F THOTT FI0EA
@t @ feam fasdmr ? PR o A
Fiaem 4 At qeET ¥ T R A
lccEull

=t &3 : Freg, ¥ IO E

= TgAma fag : Feg ¥ ag @
ST T 8, 9 a5 39 § &
AT 1 o FI G E AV ST FI g
F ST FoA gRT & | Fiog # sTAA

-~

A AR AT S

SEPTEMBER 18, 1963

and Cosmetics 6804
(Amendment) Bill

qeqeT wElaw : &Y gFiAl & w9t A
Y =rfgy | ag aiferamae B o

s ag: g HEY F AT A
TG &, T A A AT FH F AN

WEW WA © AT F JT TS
FEAT AT AT A Fgl, AT 3T TRIE
% AfET gt @ At A oand

=Y vgATa fag . gafay § sgar
£ % o1 sraer #7139 & a1 39 Aw AT
@A AF & 37 9T F1¢ wfqaew g
=fEd, A [ =T 3T H A A ag
Iq R faar o9 fe 99 & w0 @t
I T T E AR W AR Y ag i
far ogg 2

S ETE T AR (FEL) AW
F AW WA FT AT A qwT

TJrfer 7

=t g fqg : 39 & ogfd 2
A FT 7 WY IIAT R AT F |

weuR WA ;W A AT &
AT 9T & FreT T far |

st egre fag : &4 @l a-
qr fF STET g AR IR Ser
2 A T § fawar &

«ft faam waE : w9 A Fg fF
A FT AF GETE 1 TF AT FT 9
3 F FER F qaaEr arfgr
Tq T AT oraT ] |

gEd @ & ag F e § 6
g &7 "WISl, & wE=Gl, w7 T
IT F1 At X foaar § wEa FEe,
qEd 9T A A9 ¥ W I

~
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o) 399 & I {54 9@ §, Afea
TIIHT A1 %777 (AeAaT § 998 729 7R
FAST FT &7 737 grT & | gAfAY /W
=T & 5 qar it % Sfaer a1 forgan
=gy f& "8 wRaw FFTr” wifz
oY AW ITH AT & AT A 3 AR
gt foerdt & A9 @ ) ag A g
Eucedl

T TR ¥ T & A9 & 1 A
AMET FT TG T=61 T97 § AR gqHT
FZT AW TR FQ@ § 1 A Foraw
WY qF 93 FE@H 9 B a90G § I
T FTAT FT CF G R
A F IFX 8T § g K 9= a8
ot sarde wwde #2Y & 913 Fr g A
ot fa=re @1 fv ot fafas s
Fy wofas, o) feg gfefedr &
FI@AT—GN A7 T 9F HX I9
faamr &1 @@ & - wife S gEr T
qg TF TG FT &1 A T AT a1
# AT I A IEHT ST = Ay
ag 7 g1 wfgy fr amw ar fear 9
FEBT IS T A &N qF AFAT 4097 )

TR agd & WGl 7 uF §w
T AR ISTY § HIR & JI§ A15A%
Forg aret 7 faor § foar @ fom sy o
€ AT A AT A FH A G| TN
faar &

“Shal] not be less than two
years”

e g fr o ooEw g
tar & a1 7q whwege o s &
T A W F 13 gwar § o
el W7 Gfear I FT TAGEE T
§ o IR %T O O A998, T
9 FAA H OFST q@ | TR
T § 31 1 T9aT § SaTRT At faerar o
ag w9 ol awie TE H G AL
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T qFEH & I T g 0 A1 OF
o &1 W Afwge w1 <1 g &
|1 ST R AAF WO I9 F Y
g g § 1 gfvar ¥ O w0 aga
9 & fF oo #) g9 foY ang fer o
fF ag @ sR a3 I AT A
2 o 3@ T 1 e 9 AT A
¥ & wsg “Shall not be less
than two years” frerer & o9 | &/
I F1 AT AFFEET o7 €@ § 98 S
moafrges & g9 @ aw® T
gaq wifgd | AR UF FEEAT
g 1w 3eg F AT F I A §
wH O WEN #Y Y ' 47 9T g,
TF §T, &) AT FF 90 A & T g
R w1 & oY £ wifE gEd @a
A1 g & 1 AfET R g wer oy R
WEFIGARAIFT oI qF
aY g SgredY gY S AT 39 g &
FITA FT agT T G0 1 A1 AT Frdaet
¢ fr 519 7g fages favae 41 & are
ST @) THEX qTET TH X @Y F A
L

# 9% ag o fAdeq FAT FvEar
g f agafes R gamt  sefea &
faemae & TR § q@ I T g
g1 a1 AU gATT § IHI AIS QEY
i @ e wwafes #i A
Zad dae g, aifF T wg &9 ¥ AR
Ifaa Frwq @ S=ar &1 faa @

T 918 ¥ W=l & §IT § TR
s #1 g9ae g R § Q@
gre? fauas @t € 1

13.35 hrs,

[Mr. DEPUTY-SPEAKER in the Chair]

The Minister of Health (Dr.
Sushila Nayar): Mr, Deputy-Speaker,
I arn grateful to the hon. Members
for their support.

and Cosmetics 6806
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=t sgam (W) : §F weeg
AT S ¥ wrder F% 5 9 5w agw
&7 I fe=r § § s wfasa qae
ferr d @ &

To gaiten amx @ § fedt e
TR F T § AT A A oA

# g9 g3 ¥ 93w} F7 aga ArATq
g 5 = 3o feowed & @a z@
frdas w A 7w fae sw feg
WK g7 ¥ SNl aX® ¥ @l ¥ 3@

fadas =1 @mE fFaT @

ag fadas mar @t T T o™
fatas # gUY FHA F1 gATA Y FO
wifawr &Y W

@ TF Q @ W O A=A
1 A WA a5 A
w1 fadry foar f s88 &9 § 9 @
Y | W T G 1S REAT A
& Sau ot &Y ar ¥ w9 AT 8, A
agr ag o 5 w0e-wde et ot
ag a9 & Tl WY | A8 agT SR
s fer oy & 1 AR 3w qeT W AR
ToF 91 § T 745 IR AT qgeq)
¥ @ X HEAN THe fFAT & AR
faear she &Y ¥ fF O ¥ 2 A
g §ar | A fremae ¥ fag s
2 2y ¥ o fve o 39 o A1 W
# g9 g @ sER qu &0 ¥ fag
o afas e s § 1 A am RN
T WEAT Y qO @A g qg aTH
<& T 5 W ¥ W Qg Y g
T MY | SR FTE 59 FEA I 9578 &
BT ST § W AR wifad @ awan
{ A SER! gaENA ot aen & Ww §@y
T e &), 9 forad way & 9y g
=W 7 ¥ fg=d AR OB &€ 1 A
el F 9 oY fa=re § & fadwe s9er

SEPTEMBER 18, 1963

and Cosmetics 6808
(Amendment) Bill

& g @ smed &, AfFw & agtoag
FaTH Y Ffww 7 G § P g @
FH Y FH GO FT GI0 F}Y @ |

T ST FET W@ R S wree
Q) FTT T FATAT § ITH! TA FAGHAT
FU T 9 I A AT F4F ¥
5y oM @gmw ¥ K @
FgmAEA g 5 ™ @ IR Ty
FAN AT FT TH AL FT AT 9
W A TN &9 W W7 HEW-
AT & 1 =TT wifax A QEY S
& et sfiam o 7 & @waeT § )
# a5 7" ¥ FgAr Jdr § fead
A W EE A qEw § 97 9
& £ a1 ¥ faemaz < I A AR
qX GTT FH FI TN FT GAT JoArGTA
& &, I fAmg § Jaard &1 gt
oY FTE TG ¥ | FEY TE gH AT
¥ o1 o € 5 foem axg w0 oF e
yiY A I G9T &6, Y IgH
FAT TAAT S[IATT F, FY AT I
T AT TNl A GHAY FY AT
ag & % 77 <41 &i du1 & FAR F
faq fedy T AEE F gw {
<@ 3T § | g9 a8 w19 I F O
@Y T gha & foas qar a9 Y Qv
&, s @ I9F Faw F areT &
HX A1 FA & AL IqAT ST F
F e g1, IO 94T § A IqF ©IRer
F JUgFS W19 g | ¥ wRiudl ¥ gy
¥ gg T @AT AIfgq | @ FT A%
fraae & fr o oW o9 919 ST
Wk T aifge f5 g wset v
fay afreaa @3 5 8 a1 ™
WAt TF FTH FT AT VLT FAX FT
|qTET T qF |

§® wAE qaei 1 fas e fe
o it ¥ fefese amx awm W
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Foaa § a1 R A g 9 WK
JHY TgI THAT FAT | I T ARG
& g5 TQa |l JEr 5 I 38
qET TS AT § AR TAFAN N
VN g9 F a1 & 9T fefeass amex
JATT FT A AR I9H [T F 77 FF
aq q | 9y feaT @ A AFE
1 A fRaet 7 1 T gww 3F
TR TG & 1 AfeT ag v 9w §
™ I T 5 T g agg
It H fas @ T, s g awi § fF
it 3faa e @Y I A E T T
1 377 TE T R q4T FT 4G I9
Y 9 | qF 7g N THY F wrdy |

TH TFR FB AMAT I B
MY Fg1 747 @ 5 S gAY ATy FA
T FY 1 A § g 3w T8 fFar
3AFT FgaT g fe oY fay, fagax
¥ g0 FT 9T § AT a94T § "SI
T $GI § WX 98 T AT @A fawar
@) g g fv #E wRw ¥
9 g41 @9 gAY T @Y 97 ar
3 &g & Faam A W g, TN
T A FAT AIRAT &, ATT IGRT qATH
Fifsg, v A T & 2 1 AT o=
IFHT IATH F I § A1 @I § fF
AREW AN ST AR ETRERH 21
@ W fFasr 9F3 ? gafag gar
st s f S $1E qar gdar § 7R
FOT HT AT A1GAT & AT FV, IGHT
ag g% § {5 ag 999 a1 @R s 99
W T T FAT A §, T I Ay
& @ o § 43 7 fefeere arex ar
AT IR I ATITAHITAE
o¥ FF § U g6 qHI )W ogaw
FT IIA § W AT T F I
dr & 1 gafag 9g g g ¥ A
FOT FT A A1 & G671 57 9wz gy
garFzmE R d Magagg | Afea
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Fa1 FY 7g A Fraw aar @ FF g e

1 Iq @A AR AYF AT ¥ A
3o ag e #1 @ AR 3z few & o
wa? gafad ag <%r @l TS @ S
AT FIATITE AR ATATE TH FT 98
aq & 5 3z qfy w17 3, HF ag I N
T g% TaT § AT M AN

=t 7 w37 7 I T e
gt gg farg @ &, fazifag ad,
I FFILFATAZN N HF ITHIIZ I00
qaTfas ar g & | R T AT ERT
3% T grm, AF aUF ¥ IIH A,
@I, A9 ¥ SATIT 0T TF IF F &
AT q 99 wlET F9 g A A 4w
oY 93T & a7 99 AT T A AT
FARTERAGF R ITITATTFT 7
WIEF & G IGTE § W T F a0,
ag ®1E 3% T1q a1 8¢ g | gafag
@ faem Y vt Fa7 fF Taq: g Q)
I AT T 99 F 9T garwae
w1 g3 7 far g qarfas ad

37 ¥ #g1 7n fF wgafew A)
A g B A w9d 59 fadaw #
wifad FX fear & &feT w93 @ &
freifas qareEl #1 afive a8 fear
@ T I Fmarm agd
grafas g @ o & mifaer &4
TAIAN AN AR AE T qargat
i wifae 731 4t gafer s= ag S
I F FIR A A0 frar I wr

TF R 93€q ¥ g fF gy
¥ Y gar aAET 79T A fag,
A ITF FTA a7 g FIA FOAT ?
AT FEAT a5 & {6 A 37 A7 gFw wwA
AR F (A7 g7 797 97 F ga7 A
FAT § I F FIT Z FHA A0 A
a qE g 1 AT AT aEaE v
Y FFEAS T FT ZAC g7 A §F
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@ & e ol Y gy aqw § AR
9 § 9 F W a7 FA WA A
@ Y | ST 7L O A gee A
Fa1 fF st wrgEe A @ F A
# 7€) W Fyerae 1t 3 A1 <@ frerrae
F o ¥ o @ A T wEE
o feam 91 @1 & ) e e
# 7% g 3 % ofem 7w ¥ 38
1T &Y T & HEWEH HIX I§ HT ATH
<& faar vaaTol | § over fore Y o
¥ A o1 gwa w@ifE AW wEER
&7 2 fzar & 1 a1 g faem &7 A oY
T § I F1 aAl F w4 UHA Y
HTAWHFAT § | 93-98 qai 4 W FIr
f& ag g sifzw | SewT e & A
T FE F | T AEA A W FT R AR
T wa #7 wfecien wA ¥ fwErd
Taf ATEe 3R A g 9T ag
T TF Agifad a0 § Fw F1oara

R

Y A Gzl ¥ Far g fr
et 1 ©esiedmm gr arfgy |
T & fau vger & €1 oF o w02 frgwr
F @ qF § 1 FE g P @
@ &, FEaE g @I @ A fadew
T HTH F1 F G § AU T A1 T
weshoa g &% | o gar § ;v i
fradr g1 =ifey, T ATIRTE gAY
qm #NE <R |

TF A WIAHE GIEE g 48
«f femr wiar fx g 7 ug Ay, o %
&l WA T AEAlRE "I gAY
&0 FTAT 9® FX | 75 7 qg FF
T &7 AT G 3T FT AATATIAAT
grar =1fzm | AT, S FR A FwREm
TATq & F o @ § , 99 g qar
g @ @1, FK9 so gfawa &
T F@AT § g a9, 9 @
faw arg Tg W o
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gt a ATgd b WK gAY ZArd
FY TAT T FAT § AT TF T=6 FT@A
RimaAN A E ) T
"are & 6 7 qaml ) 9 T
W AT W FEr s | A
aTe F1 A1 gAE § F ag o fadww
¥ FE wra €Y vt § afw & T
93 fa=me foear s awar &0

O AT gt 3w F oAy
fremmaz areft gt TET I IR, M
TiTg §9 = FT AT g Tl A AA 27
g gaTe g & fw St fasmae arelt qan
A & GTEAT §7 A 24 H IF 4T
FT X A FT ST ATET & IEHT Y O
A F a1 T gafan O g @it
TaT =T T FA A F WA D,
| a0F § gosi #1 9 & arg fgeary
FT& ST §HT TATAT ATRA &, SHART IH
WEHH g1, 31 e F%7 g feaframe
gt #a\fF TAT F37 & 39! agd [FA
1 gFaT § | FA § 39 g FY G
F1E 75 e 7S &1 3 fobew #Y g
TR T ¥ A

firz ag ' m f5 @emfer
FRE W SAET A § T A+FAT
arfer | T GEEE FIAT AR !
| § w1 v 4@t & 5 @ forey
g AT § AT ag A S & A
Sifew | g9 a8 T FT | @ § A
IT A FR AT ag[ w1 A Fifwe
FT TR

Fw AT wwet 7 T 5 wEET
T Y =BT F=eT ZaTd fHere § 99 qaHH
Y FC WY FOAT GrEGET §F F=Y
arfae A Ay P G A 9 o e
fir g fafew eEEITRT A ST
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%, ¥ W EHE T g =it |
T 3o sEiRdET g Tifgy |
| I gIEq Y IS AEAT o g
o wEE T ST A & e T
¥ AR gw wE A agr A1 A AN
afger ot #T 9% & | = faw @g
FFT, AT GfAtEn F &, I €
FT & I8 AT T HIfgar § SreT v
& 1 WY Sy 1 e o g §, swH A
#% U, dW-A17 EY qqTC WAT-HAT
T 7% & Sy semE @ W gEd
g A @ &\ g fafafasr @ 3
IY-AY 7L oy faeey @ @R W &
FTINA B, SEHT AL TAA A § AT IAT
g g9 SuE eEAifaar § afew s
Ax T

% grg geedt 7 ag fawew
) fr Fdww B @ A AT E 1 3T R
Aqad F1 wmEvasar § § gu9 faegw
ggRd § | T daEa d g9 A
¥ ux frdgs a1 FT AT 91 TG
T Y, T6 T G311 7 ag fadas
9w ggi T W e @ afeT 9w )
N davag 3 F TS § AT FITS
FFAA AT FE FAEETAT & |

B WA gEEd 7 a8 Fe fF
oY g ST A a1 §47 @I § afwd
FTHA FT JA 2 T ¥ AT ATey,
g AEWF E | § T fasga wedr
g | T aet smveTaE gifaa g g
& v fF 99 F S 9L TR & 7w o
31 A o w4 ¥ fow st ares afge
ag aTe S WI9E g ) 39 A B9
qasag 2 W E WX T §HA YA
Fasorg faar W& | S99 7% @F 0@
T W 7@ Ak § fag § Wi
AT 29 goq Fifga F1 qaFaT |
Hifer grit e o g a1 § 7K a=l
g IR
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= a¥ : @ "wWas faduw &Y

T 3 F JAAR A NS 97 91 @
g ¥ ¥ dai #1 @A "ifgw

Tro gHtem F@Y: AT A F&f H1
T T & ) ag g T g o
ifts fed A sma @ E F
39 A Wl I fag §F WK
W s i W T i m
TATAT A T TH I qq T
FIAE § I & wfafafugi a1 o w@q
Fra@Y | AU s ¢ 6 9F ¥ wfeard
& A =fge

=G, T & qOET W gAF Ay
@ fadgs # @l sUz w79 3
L FA F1 T & | 39 fogas w1 w8
g oif@ @t 73 78 @ § wafag o)
FfeF T G FT AT A HAE@H TG
TET | 6 ¥ 59 qeT FT AT
AT § 5 9= o) feawedt & @
Tgg ¥ femr foar o 9”0 @ &
5 fagas &1 @w et & 1§ g27 3y
HIEETEA A7 ATgdT § 5 g o fa=r<
sFefrd & same #3d), 97 @9
faae #3 & mfEd dmer s 7T
qg W F ATRE "I |

Mr. Deputy-Speaker: The question
is:

“That this House concurs in the
recommendation of Rajya Sabha
that the House do join in the Juint
Committee of the Houses on :he
Bill further to amend the Drugs
and Cosmetics Act, 1940, made in
the motion adopted Dby Rajya
Sabha at its sitting held on the
28th August, 1963, and Commu-
nicated to this House on ta2 2nd
September, 1963, and resclves that
the following 20 members of Lok
Sabha be nominated to serve on
the said Joint Committee, namely:
Dr. R. Banerji, Shri Tridib Kumar
Chaudhuri, Dr. P. D. Gai‘onde,
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Shri Shiv Charan Gupta, Shri Hari
Vishnu Kamath, Shri Lahri Singh,
Shri Braj Behari Mehrotra, Dr. G.
S. Melkote, Shri R. R. Morarka,
Shri V. C. Parashar, Dr. D. S. Raju,
Shri Shivram Rango Rane, Dr.
Saradish Roy, Shri A. T. Sarma,
Dr. Sarojini Mahishi, Shrimati
Jayaben Shah, Shri Krishnapal
Singh, Dr. P. Srinivasan, Shri
Nagendra Prasad Yadav, and Dr.
Sushila Nayar.”

The motion was adopted.

13.51 hrs.
MOTION RE: ALLOTMENT OF
TIME
The Minister of Parliamentary

.Affairs (Shri Satya Narayan Sinha):
I beg to move:

“That this House agrees to an
allotment of 5 hours for discus-
sion on the motion to refer the
Constitution (Seventeenth Amend-
ment) Bill, 1963, to a Joint Com-
mittee of the Houses.”

‘The Business Advisory Committes
-did not come to any decision because
of our differences there and it was
suggested that ultimately the House
"has to decide about this allotment of
time. Accordingly, I am moving this
motion,

Mr. Deputy-Speaker: Motion moved.

“That this House agrees to an
allotment of 5 hours for discus-
sion on the motion to refer the
Constitution (Seventeenth Amend-
ment) Bill, 1963, to a Joint Com-
mittee of the Houses.”

Shrimati Lakshmikanthamma
(Khammam): In the list of 30 Mem-
bers who are going to be appointed
to the Joint Committee, there is not a
single lady Member. I am sure there
.are eminent lady Members in this

SEPTEMBER 18, 1963

Allotment of Time 6816

House who can contribute effectively
to the deliberations of the Commit-
tee, So, at least in future, “whenever
such committees are formed, I sub-
mit there should be some lady Mem-~
bers.

Shri Ranga (Chittoor): Sir, 1 am
surprised at the height of irresponsi-
bility on the part of the Government
that they should have thought ol
making this proposition that only 3§
hours should be allotted for the dis-
cussion of such an important Bill
which affects the interests of fifty
million peasant families in this coun-
try and who constitute a majority ot
our total population. They contribute
more than 50 per cent of our national
wealth every year and their interests
are to be jeopardised. Their in-
terests are to be affected anyhow;
whether we agree to the Bill or not
this concerns the interests of all those
people. This Bill also has got attach-
ed to it a big tail of more than 120
State Acts as well as Central Acts.
All these things are coming up ez
discussion before the House, Whe-
ther the House would be pleased to
circulate the Bill... .

Mr. Deputy-Speaker: This motion 1s
for referring the Bill to a Joint Com-
mittee, )

Shri Ranga: 1 have given notice ot
# circulation motion.

Mr. Deputy-Speaker: At the
moment, we are considering the zllot-
ment of time,

Shri Ranga: Supposing by any mis-
chance this Bill is to be committed to
a Joint Committee in spite of our
wishes that it should be sent only for
circulation, the principle would have
been accepted by the House, That
fs a very serious decision that would
be taken by the House.

Before the House is called upon to
take such a serious and important
decision in regard to this matter re-
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garding the progress of this Bill,
surely the House should be given
adequate opportunity to express 1t
self and to discuss threadbare every
aspect of this Bi.l, which affects, as
I said, the interests of the majority
of the people according to us very
harmfully and according to them very
usefully; whichever way it may be,
it affects very seriously indeed their
interests, their property rignts, self-
employment and the rest of it,

Therefore, as I said, I have ex-
pressed my surprise as well as my
shock at the irresponsible manner 1n
which the Government has come for-
ward with this proposition. Our
representative on the BAC had sug-
gested that barring these two half-
days for transaction of non-official
business, 4 days at least in the week
should be allotted to this. After all,
surely this is as important as tne
other moticns the House has discuss-
ed for which we have given that
much time. We have given so much
more time for ordinary things, First
of all, on the advice of the BAC, one
day is allotted. Afterwards the
House agrees to carry it on for iwo
days, and for some motions
which cannot claim to be one-fourth
or even one-tenth as important as this,
they have given more than two days.
Then, how does my hon. friend, the
Minister of Parliamentary Affairs, who
has had experience of this Parliament
a'ong with me for ever so many years,
justify this proposal that he has placed
before the House? I am extremely
sorry for him that he has been ferced
1o do this very unparliamentary thing.

Shri Bade (Khargone): At least two
days should be allotted for this, be-
cause everybody wants to speak on
this

wft fepmrer w777 (STORI) < F wAEAT
mgat § fiv sta ag faw & o a5
N T 2, 99 ¥ fog ¥ oy TRA
7 & 7% 59 T FH § F9 g9 4 q9A
g anfeg |

1256 (Ai) LSD—8,
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Shri Lahri Singh (Rohtak): I am of
the opinion that this Bill which seeks
to amend the Constitution is likely to
affect not only ordinary land-owners
but agricu.tural labourers, artisans
and tenants. Not! only that; it is going
to make a declaration that all the 144
Acts cannot be touched by anyv court,
not even by the Supreme Court under
articles 14, 19 and 31. So, all the
security and fundamental rights given
for the protection of property are
being taken away slowly and slowly.
This is the final amendment which will
take away all the rights of the land-
owners agricultural labourers, tenants
and artisans. Without going into de-
tails, I would submit that because the
Bill affec's so many people, it should
be discussed at least for 10 hours.

ot A fiwT wiwy (FRIT)
JuTenEr wEed, St f& sy Fgr omar
2, ag fadas sga AT 8 1 SH R
#fteg a7 7 o1 #T 7 78 frawT w0
fir ¥ fau #7 ¥ 9 g9 9 T 99
far I AR T AR AT ™ T
w1 aada F3 | S S aEf F AEEE
e g, d Mg we & fay agaa
o, gar AT AT § )
Shri A. K. Gopalan (Kaserged): 1
completely disagree with Mr. Ranga.

As far as the importance of this Bill
is concerned, we support. . ..

Shri Ranga: Oh! Oh!

Shri A. K. Gopalan: Don't cay “Qh!
Oh!”. Try to hear what I say with

~ patience.

It is a very important Biil and it
should have been brought even be-
fore. Thos> who support ihis Bill
also will have to show how important
this Bil is and how it should be im-
plemented. S, I think just a litile
more time will be necessary.

Mr. Deputy-Speaker; We can extend
it by 1 hour always.
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Some Hon. Members: It should be
10 hours.

Shri Lahri Singh: The time for the
non-official business may be allotied
to this.

Shri Satya Narayan Sinha: Because
the Bill 1s so important, 1t is being
referred to a Joint Committee. As
my hon. friend, Mr. Ranga, rightly
said, both of us are perhaps tne oidest
Members in this House. I know that
in the past controversial matters have
been discussed for 2, 3 or 4 days ~ven.
But hardly could my hon. ‘riend cite
an example where we have aliowed 2
or 3 days or 10 or 12 hours for a Biil
which is being referred to a Joint
Committee or Select Committee. This
matter, as I said before, was discussed
threadbare in the BAC. Of course,
tae party to which my hon. friend be-
longs refused to be associated with
the Joint Committee because they
are certainly opposed to this Bill.
But other parties’ representatives are
there on the Joint Committee.
The general convention is that hon.
Members who are on the Select Com-
mittee are not generally called upon
to speak. Those who are on the com-
mittee will say whatever they have
and give their advice in the com-
mittee. But they must get the benefit
of the advice of Members of their
own parties who are not on the
Committee.

14 hrs.

Shri Ranga: We have six people to
speak.

Shri Satya Narayan Sinha: 1 do
not know f all of them wau'd he
allowed to speak. It is for the Chair
to decide; 1 do not come in the way.
Within the time allotted the Chair
can call upon an hon. Member to
speak. I think, Sir, as I have sug-
gested in my motion, five hours
ig quite reasonable for iriends like
Shri Ranga and others who feel
very strongly about it So far
as my hon. friend Gopalan
and also others on our side,
they will have a good say in
the committee. We must only hear
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what those who oppose it have to
say. So far as the importance of the
Bill is concerned, it is an admitted
thing and we need not labour much
on it. I think those who are oppos-
ing it will have enough time if five
hours are given.

Shri A. K. Gopalan: ] have some
other points. I want to very
strongiy criticise the Government on
some other points. Because I sup-
port the Bill that does not mean that
I completely support everything.
What has been done after this
Bill was introduced 1is something
contrary to this Bill. That is
also a thing on which I want to
speak. So there must be some more
time allotted for this discussion.

Shri Satya Narayan Sinha: The
hon. Member is a member of the
Joint Committee.

Shri A. K. Gopalan: I only say that
some more time and not five hours
should be given for this discussion.

Mr. Deputy-Speaker: Will six hours
do?

Shri Gauri Shankar Kakkar: Sir,
I beg to move:

“That the time allotted for dis-
cussion on the motion to refer
the Constitution (Seventeenth
Amendment) Bill, 1963, to a Joint
Committee of the Houses, be
enhanced to ten hours.”

Shri Hari Vishnu Kamath: Mr.
Deputy-Speaker, I invite your atten-
tion to rules 287 to 290 dealing with
the Business Advisory Committee. I
understand from my own colleague
who was in the Committee that this
matter was brought up before the
Commitee, but the Committee did not
agree with regard to the time. There
were suggestion made in the Com-
mittee that more than 5 hours, 10
hours or 15 hours, should be given for
this. Under Rule 290 the Committee
was bound to tell the House what
transpired at that meeting.
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Mr. Deputy-Speaker: The hon.
Member was not present here. In
fact, the Minister was replying to a
short discussion that we had.

Shri Sinhasan Singh (Gorakhpur):
In this connection, Sir, may I sub-
mit......

Mr. Deputy-Speaker: No. The hon.
Minister has already replied. Do you
want me to put to vote the amend-
ment moved by Shri Kakkar?

Some Hon. Members: Yes.

Mr. Deputy-Speaker: The question
is:

“That the time allotted for
discussion on the motion to refer
the Constitution (Seventeenth
Amendment) Bill, 1963, to a Joint
Committee of the Houses, be
enhanced to ten hours.”

Those in favour may say ‘Aye’.
Some Hon. Members: ‘Aye’.

Mr. Deputy-Speaker: Those against
may say ‘No’.

Several hon. Members: No.
Mr. Deputy-Speaker: The ‘Noes’

have it.

Some hon. Memﬁers: The ‘Ayes’
have it.

Mr. Deputy-Speaker: Do you want
a division?

Some hon. Members: Yes.

Shri Bade: It is not fair on the
part of the hon. Minister to force us
to have a division on this point.

Mr. Deputy-Speaker: I think we
may agree to six hours.

Shri Hari Vishnu Kamath (Hoshan-
gabad): It should be 8 hours plus
the Minister’s reply.

Shri Lahri Singh: Let it be 8 hours
then.
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Mr. Deputy-Speaker: Let it be
8 hours and I shall see as the discus-
sion goes on. It is in the discretion
of the Chair to extend the time if
necessary.

Shri Satya Narayan Sinha: I do not
like such things to be put to a vote
of the House. I am prepared {o accept
7 hours for this discussion.

Shri Ranga (Chittoor): I do not
agree. You may put it to vote.

Mr. Deputy-Speaker: I shall now
put the motion to the vote of the
House. The question is:

“That this House agrees to an
allotment of 7 hours for discus-
sion on the motion to refer the
Constitution (Seventeenth Amend-
ment) Bill, 1963, to a Joint Com-
mittee of the Houses.”

The motion was adopted.

Shri Hari Vishnu Kamath: Plus
time for the Minister's reply.

The Minister of Law (Shri A. K
Sen): No, no; I shall not take much
time for my reply.

An Hon. Member: Take some time.

14.05 hrs.

THE CONSTITUTION (SEVEN-
TEENTH AMENDMENT) BILL

The Minister of Law (Shri A. K.
Sen): Mr. Deputy-Speaker, Sir, I
beg to move:

“That the Bill further to amend
the Constitution of India be refer-
red to a Joint Committee of the
Houses consisting of 45 members,
30 from this House, nameiy:.—

Shri S. V. Krishnamoorthy
Rao, Shri Bibhuti Mishra, Shri
Sachindra Chaudhuri, Shri
Surendranath Dwivedy, Shri
A. K. Gopalan, Shri Kashi Ram
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Gupta, Shri Ansar Harvani,
Shri Harish Chandra Heda, Shri
Hem Raj, Shri Ajit Prasad Jain,
Shri S. Kandappan, Shri Cherian
J. Kappen, Shri L. D. Kotoki,
Shri Lalit Sen, Shri Hare-
krushna Mahatab, Shri Jaswant-
raj Mehta, Shri Bibudhendra
Misra, Shri Purushottamdas R.
Patel, Shri T. A. Patil, Shri
A. V. Raghavan, Shri Raghu-
nath Singh, Chowdhry Ram
Sewak, Shri Bhola Raut, Dr.
L. M. Singhvi, Shri M. P.
Swamy, Shri U. M. Trivedi,
Shri Radhelal Vyas, Shri Bal-
krishna Wasnik, Shri Ram
Sewak Yadav, and Shri Asoke
K. Sen

and 15 from Rajya Sabha;

that in order to constitute a sit-
ting of the Joint Committee the
quorum shall be one-third of the
“total number of members of the
Joint Committee;

that the Committee shall make
a report to this House by the last
day of the first week of the next
session;

that in other respects the Rules
of Procedure of this House relat-
ing to Parliamentary Committees
shall apply with such variations
and modifications as the Speaker
may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the
names of 15 members to be
appo:nted by Rajya Sabha to the
Joint Committee.”

Sir, the object of this Bill has been
set out in the object clause fairly
precisely, and I have no doubt that
it is quite clear to the hon. Mem-
bers why it has been thought neces-
sary to bring in this Bill. Two recent
decisions of the Kerala High Court
and the recent decision of the Supreme
Court have emphasised the necessity
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of -changing the definition of the
expression ‘“estate” as occurs after
article 31A of the Constitution. When
the amendment was made to article
31A it was not thought that the
expression “estate” as defined in
31A(2) could lead to any equivoca-
tion in the matter and that many
important proprietary interests, though
technically or legally they may be
ryotwari interests, would not be
covered by land acquisition iaws or
reform laws whose object was to
extinguish proprietary interests or
ryotwari interests in the nature of
proprietary interests and also to
impose ceilings in holdings in the
matter of holdings of land.

The recent decision of the Supreme
Court in the cases mentioned in the
object clause as also the two Kerala
cases have shown that in the State of
Kerala alone there may be doubts as
to the validity of land reform laws
which would apply to the entire State
or intended to apply to the entire
State appears to be difficult to apply
because of the peculiar nature of
tenures there, so that in some parts
of Kerala many of the inamdhari
rights would appear to be immune
from acquisition under article 31A
and yet would not be protected by
the 9th Schedule. The same difficulty
arises also under certain Bombay laws
relating to land reforms. The purpose
is quite clear.

It is a basic principle of our land
policy that we shall not allow any
large proprietary interest to continue,
In fact, most of the ryotwari interests
which are in the nature of proprie-
tary interests have been extinguished
in the rest of India, and then it is
to be further followed by imposition
of ceiling on holding, the object being
to see that almost every peasant who
tills the land owns the land he tills.
Because, it is felt that wunless the
peasant has a sense of ownership he
cannot be an effective tiller he can-
not be an effective producer; and
agriculture cannot possibly achieve

-~
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the improvement or increase in pro-
ductivity which we want so much to
bring about, unless the tiller is given
the ownership of the land he tills.
The vast changes in agriculture which
Japan has witnessed since the war,
its vast productivity and efficiency
and techniques and other improve-
ments, notwithstanding the fact that
Japanese land is fragmented and sub-
divided as much as ours, is mainly
due to the sense of ownership of the
peasant. I think the minimum hold-
ing which was imposed under the
occupation regime in Japan was seven
acres per head. That is the first great
change that the Japanese peasant
experienced first after the war,
namely, that no one had the right to
own more than seven acres. As a
result of that, I think nearly 90 per
cent, of the Japanese peasantry today
own lands which they cultivate. And
the record of Japanese agricuiture,
following that great event is a great
testimony to the fact which we have
been trying to reach, and which we
have been trying to produce, by
bringing about these revolutionary
changes in our land holdings. And
that revolutionary change is this, that
the same tiller becomes the great
producer if he has a feeling and an
assurance that the land is his.

In a country where land is scarce,
where the pressure of the population
i3 extremely heavy and it is not possi-
ble to distribute land to every tiller
or permit every tiller to keep his
present ownership it is absolutely
essential that we accept the same
pattern of land holdings and tenure
holdings all over the country by
extinguishing vast interests in land
ownership and in rent-receiving
interests and allow a ceiling to be
imposed on the holding of 1land,
depending upon the availability of the
land, population to be catered and
other factors peculiar to every locality
and State.

This pattern has been successfully
followed, though undoubtedly there
have been evasions, particularly in
the matter of ceilings, but we have
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now encountered the difficulty, not
only in the matter of the acquisition
of these interests, but on the very
pattern which we have been follow-
ing, for the purpose of imposing ceil-
ing in holdings appears to be very
much under legal question, because of
the interpretation which the courts
are seeking to put with regard to
the question of “family”, the reason-
ableness which follows from the
pattern of distribution which parti-
cular State laws seem to follow etc.
For instance, in the Keral Act itself,
the whole pattern of holding and the
imposition of ceilings has been com-
pleteiy thrown overboard by the
recent decisions on the ground that
the “family” has been defined arbi-
trarily and, therefore, the system of
ceiling which has been imposed was
inconsistent with both articles 14 and
19, apart from the larger question of
not being protected by either articles
31A or 31.

We have tried to cure this position,
as we must, because it is a funda-
mental question. I know, Professor
Ranga questions the very fundamental
principle which we have accepted for
our system of land-owning and land
ceiling. He does not accept this idea
of abolishing the vast proprietary
interests in land and imposing ceil-
ings on land holdings and, naturally,
he has his reasons for that. But, these
two things, taken together form the
very core and essence of our land
policy. If we accept that, as invari-
ably we must, then we must change
the law because of these decisions
which have come into existence since
the last amendment of the Constitu-
tion, of articles 31A and 31B.

We have sought to do it in two
ways; first of all, by changing the
definition of “estate” so as to cover
those larger interests which have not
been held as estates under the recent
Kerala Act and also under the last
judgment of the Supreme Court.
Secondly, the 'mere alteration of the
definition of the expressian “ectate”
in article 31A wowa not cure iz
questions which  have arisen, chal-
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lenging the validity of the provisions
of our land reform laws concerning
ceilings imopsed on the holdings by
individual tillers or owners. That is
a sepaerate question altogether and
very serious questions have been
raised, and doubts have been express-
ed, which have made us cautious as
to our competence constitutionally of
imposing ceilings in the way in
which we have sought to do it. Be-
cause of the rather rigid views on
the question taken by some courts,
we cannot afford to take risks on
such fundamental questions of eco-
nomic and social planning, which
form the very basis of our pianning.
Therefore, we cannot afford to keep
this uncertain, so that each single
legislation may be challenged, each
single acquisition may be challeng-
ed, each sngle ceiling challenged
and, later on, the whole thing is
thrown over-board Therefore, we
have put 143 laws in the Ninth Sche-
dule. The purpose is not for the pur-
pose of making acquisition possible—
that would have been possible by
changing the definition of the term
“estate”—but for the purpose of en-
abling those provisions which ailow
ceilings to be imposed to vest the right
for that and the rent receiving in-
terests in the States. That is an im-
portant question, concerning the dis-
trubution of land, taking away the
surplus land from those who have
land and vesting them in those who
have none or who have very little
land. That is the purpose.

I agree that it is a serious problem.
The seriousness is not because we are
introducing any new principle, but
the seriousness is because we find that
the laws which we though were go-
ing to be completely immune from
challenge, possibly not clearly fore-
seen at that time, were challenged
and challenged successfully. In fact,
many thnigs cannot be foreseen ei-
ther by Parliament, or by others
however astute they may be, legally
or otherwise. New problem often
arise. For instance, the whole redis-
tribution of States under the Re-
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organisation of States had created new
difficulties for Kerala, for Bombay
and for Gujerat, difficulties which
were not foreseen when the last
amendments on this question were
made by this Parliament. Therefore,
it is a serious question, not because we
are seeking to introduce a new prin-
ciple in our economic and social
planning, but because we find that
what we have done in the past to
give effect to what we accepted as
the very basis of our planning, is not
going to be achieved with the laws
which we had devised for ourselves,
and that further changes are neces-
sary in the Constitution. To that ex-
tent, it may be called a serious mat-
ter, but I certainly do not accept
the suggestion, if such a suggestion is
forthcoming, that we are seeking
to introduce any new principle. This
principle was accepted before the
Constitution, after the Constitution
and after the amendment of articie
31A and 31B. It is an established,
invariable, fixed and inflexible princi-
ple of our economic and social plan-
ning that land shall be distributea
fairly so as to achieve the result
which will enable almost every tiller
to possess the land which he tills for
himself, according to the ceiling
imposed.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Has that been done so far?

Shri A. K. Sen; We are in tae pro-
cess of doing it. It has been done in
many places. But, as I have said,
there have been evasions. Ceilings
have been imposed almost in all the
States and now and they are pruceed-
ing fairly vigorously except in places
where they have been challenged.
Again, we have to meet the challenge.
But after these laws are put on che
Ninth Schedule it will be safe com-
pletely because they cover all the
States and both these matters of acqui-
sition and distribution by imposiiion
of ceilings. I, therefore, do not want
to take up any more of the time of
this House to elaborate the principles
which are so well known tae the House.
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We may differ as to the method by
which we want to achieve it. These
are questions which the Joint Cum-
mittee has to consider whether we
may not shorten the list which we
have put in; but if there is a scope
we might. If there is the slightest
doubt, we are not going to do it just
to make it look nice. We are not going
to take even an iota of risk in this
vital matter.

Shri Bade (Khargone): As you have
just now said, because the ceiling Act
is chal enged, it is included in the
Ninth Schedule. But why are other
A-ts, for example, relating to land
revenue in Madhya Pradesh, also in-
cluded? That is our difficulty.

Shri A. K. Sen: If it is proved in the
Joint Committee—we cannot discuss
it here; as you know, that is the pur-
pose of the Joint Committee—that any
Act has been put in just as a matter
o° decoration, we shall certainly not
insist on its inclusion. But it has to
be proved that any particular picce of
legis'ation has been introduced in the
proposed Ninth Schedule only as a
piece of decoration.

At o ATo frart (FFmRT) : A
& FAAfEH T § | S A F
AT THI T IJTHT QAT 37 $¥ 7T
e it ?

Mr. Deputy-Speaker: Order, order.

An Hon. Member: Let him under-
stand it.

Mr. Deputy-Speaker: I will first place
the motion before the House.

Shri Bade: It is included in his
speech. Let us understand it.

Shri K. N. Tiwary: What will be the
rate of compensation for .he land
which the Government will take from
persons who hold land beyond a parti-
cuar eeihag?

ST Wo Fo T4 : THHRT HHAT R
fafos st qror < e fafaw gt
§ g ¢ A1 916 FRY 9T |

Shri Lahri Singh (Rohtak): May I
ask one question?

Mr. Deputy-Speaker: Motion moveds

“That the Bill further to amend
the Cons.itution o, India be refer-
red to a Joint Committee of the
Houses consisting of 45 members,
30 from this House, namely Shri
Bibhuti Mishra, Shri Sachindra
Chaudhuri, Shri Surendranath
Dwivedy, Shri A. K. Gopalan, Shri
Kashi Ram Gupta, Shri Ansar Har-
vani, Shri Harish Chandra Heda,
Shri Hem Raj, Shri Ajit Prasad
Jain, Shri S. Kandappan, Shri
Cherian J. Kappen, Shri L. D.
Kotoki, Shri Lalit Sen, Shri Hare-
krushna Mahatab, Shri Jaswantraj
Mehta, Shri Bibudhendra  Misra,
Shri Purushottamdas R. Pa'el,
Shri T. A. Patil, Shri A. V.
Raghavan, Shri Raghunath Singh,
Chowdhry Ram Sewak, Shri 3. V
Krishnamoorthy Rao, Shri Bhola
Raut, Dr. L. M. Singhvi, Shri M.
P. Swamv, Shri U. M. Trivedi,
Shri Radhelal Vyas, Shri Bal-
krishna Wasnik, Shri Ram Sewak
Yadav, and Shri Asoke K. Sen
and 15 from Rajya Sabha;

that in order to constitute a
gitting of the Joint Committee the
quorum shall be one-third of the
tota! number of members of the
Joint Committee;

that the Committee shall make a
report to this House by the last
day of the first week of the next
session;

that in ohter respects the Rules

of Procedure of this House
relating to Parliamentary Com-
mittes shall apply with such
variations and modifications as
the Speaker may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha
do join the said Joint Committee
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and communicate to this House’
the names of 15 members to be

appointeq by Rajya Sabha to the
Joint Committee.”

Shri Ranga (Chittoor): I
my own motion. I move:

thave

Mr. Deputy-Speaker: I shall take
it as moved.

Shri Hari Vishnu Kamath: Let it
be moved formally.

Shri Ranga: I move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 15th  February,
1964.”

Mr. Deputy-Speaker: There are
two other motions. Shri Lahri
Singh’s motion is the same as Profes-
sor Ranga’s. So, it is barred

Shrj Lahri Singh: I move it

Mr. Deputy-Speaker: It is the
same as Professor Ranga's; so it is
barred. Then there is one by Shri
Sreekantan Nair,

Shri N. Sreekantan Nair (Quilon):
I do mot move it

Mr. Deputy-Speaker:
motions are now before
Shri Ranga.

Both the
the House.

Shri Ranga: Sir, I consider this
day to be the beginning of the long,
dreary, black day for the Indian
peasants in this country. I am sor-
ry, the Government has thought it
fit to draft this Bill get it introduc-
ed and now proceed to rush it to the
Joint Committee. It is typical of the
non-chalant attitude of the Govern-
ment that the hon. Law Minister
should not have helped his colleague,
the hon. Minister of Parliamentary
Affairs to agree even to the very
moderate motion moved by one of
our hon. friends from the Opposi-
tion in regard to the hours for dis-
cussion of this. It is also typical of
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this Government’s anxiety to liquid-
ate the peasantry in this country.

Shri Nambiar (Tiruchirapalli):
Liquidate the peasantry?

Shri Kapur Singh (Ludhiana): Yes,
liquidate the peasantry.

Shri Narasimha Reddy (Rajam-
pet): Absolutely.
An Hon. Member:

Peasantry or
landlords?

Shri Ranga: The hon. Law Minis-
ter did not think it necessary to

Shri Nambiar: Where are they to.
go?

Shri Ranga:....even in this very
short Bill, as it is, with only three
clauses, to the very important item
here, that is item (ii) of sub-clause
(a) of clause 2, which says:—

“any land held under

ryot-
wari settlement”

nor did he refer to item (iii) whick
reads:

“any langd held or let for pur-
poses of agriculture or for pur-
poses ancillary thereto, including
waste land, forest land, land for
pasture and sites of biuldings and
other structures occupied by cul-
tivators of land, agricultural la-
bourers andq village artisans”.

This Bill comprehends
mischief all classes of people, all
cadres of people who live in our
rural areas not to speak of a section
of the urban masses also who hap-
pen to own some lanq in villages all-
round the cities. The hon. Law
Minister had no justification to offer
for thess two very important clauses
in this Bill. Supposing, -he drops

within its
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these two clauses and confines him-
self only to that particular proposi-
tion of ceiling, the attitude of the
House might have been different.
But ceiling is only one of the many
things that the Government seeks to
bring within the mischief of this Bill.

My hon friend said that the
Supreme Court has raised several
objections and hag created so many
doubts in the mindsg of many law-
givers, like himself and others, who
are in the Government.

Shri A. K, Sen: You are the law-
giver.

Shri Ranga: You are the giver and
I am only the receiver. What can I
do? Then, there are the other Minis-
ters and Ministries all over the coun-
try. Look at these words he usad in
regard to fixed inflexible, invariable
and some other principle of their
land policy. Therefore they are
anxious to push this Bill through
this Parliament.

What is it that this Bill seeks to
do? It is not an ordinary Bill. It is
a Constitution (Amendment) Bill
Already on another occasion my hon.
friend, Shri P. K. Deo, has created
an opportunity for this House to ex-
press itself as to the unholy manner
in which this Government has been
amending the Constitution so fre-
quently and so often during the
past 16 yearg and has dealt with the
Constitution as if it is only an ordi-
nary law. Indeeq many of the ordi-
nary laws have fared much better
than the poor Constitution. When
we take our oath in this House as
Members of this House we swear by
and to remain loyal to this Consti-
tution. And who is more disployal
to this Constitution than the Govern-
men* themselves? It is only through
a kind of legal fiction that they
choose to change the character of
their own mother so that she conti-
nusg to be the mother; only she does
not happen to be the original mother
that had given birth to these babies.
This is the way in which they have
been dealing with our Constitution
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in such an unceremonioug and con-
temptuous manner. We have been
protesting against it—a number of
Members from different parties. My
hon. friend, Shri P. K. Deo, has
brought that motion before this
House.

It is wrong for the Government to
consider their land policy which they
have conceived with the aid of the
Planning Commission to be of
greater sacredness, of greater inflexi-
bility ang of greater fixity than the
Constitution itself. They will have
to answer before the bar of public
opinion in this country in regard to-
this particular matter.

Secondly, thig Constitution in re-
gard to this particular group of
clauses 30 31 31A has hag a very
chequered career. Every time the
Supremie Court  found any of these
laws to be defective, to be violative
of the Constitution and its spirit the
Goveriment did not hesitate to come
forward to this House with an
amendment Bill in order to change
the Constitution and in that way
answered the Supreme Court as it
were. They may not say straightway
“this is what we are doing, you may
do whatever you like”; they have not
said that; but it amounts to that.
And therefore they do not want to

cnefit themselves from the wisdom
of the Supreme Court, nor do they
want to benefit themselves from the
wisdom of the fathers of the Consti-
tution or even from the principles
that are already enshrineq in this
Constitution.

And what is it they are doing,
Sir? They think they have a policy.
That policy, thev think, comes within
the four corners of the Directive
Principles. And the Directive Princi-
ples cannot be enforceq in the courts.
They themselves have stated it so in
the Constitution in articie 37. Surely
more important than the Directive
Principles are the Fundamental
Rights of tho people. They are en-
shrined there in a separate chapter,
3 and there is a separate clause there,
article 32, which empowers any citi-
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zen in this country anywhere to raise
the question of the legality, the
constitutionality of any one of the
laws that are passed either here or
there in the States and seek the pro-
tection of the Supreme Court. And
‘those Fundamental Rights are being
set at nought in preference to what
they consider to be the principles
‘which they think in their own
judgment flow from the Directive
‘Principles of the Constitution. This,
I think is a very unfair way of deal-
ing with the Constitution, and also a
very reactionary approach towards
the Constitution.

Now, coming to the question about
the reason why they want these
‘amendments—] question the very
necessity for this Bill—they have
themselves published the report about
the  working of the Third
F've Year Plan only this year,
March 1963, placed in our hands
much later. And they have a
chapter; Chapter XVIII, on Land
Reforms. They have given copious
information for State after State,
for all the States. Except in
the case of Kerala, in all other cases
they have themselves stated that the
Ceiling Actg are being enforced, are
being implemented. Statistics are
being collected in certain areas as to
‘how much is available, to whom it is
to be granted and so on. In certain
other areas even distribution is
taking place. If they are keen only
about ceilings and have no other
ulterior motives in regard to this
particular Bill surely, Sir, there is
not that urgency, there is not that
need to come forward with this BillL

True. I have been opposed to ceil-
ings. Why? I have many rea-
sons, but I neeq not go into all
that, because I cannot afford the time.
One thing I will tell you, they them-
selves. the Prime Minister h.in:lse}f
was not willing to extend the princi-
ple of the ceiling even to salaried
employees of the Government, not to
speak of other classes of people in
the country. He said: how would it
.ever be possible to get experts and
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experienced people for less than
Rs. 2500 a month? Whereas, in the
case of agriculturists the utmost, the
maximum they have been good
enough and liberal enough to agree
to be the ceiling income for those
very few people who are fortunate
enough to have that much land which
could yield that income, is Rs. 500
and not more. It js Rs. 500 per
mensem for agriculturist, but in the
case of the salariei employees they
thought that Rs. 2,500 was not enough.
They were not prepared to impose
any ceiling on the government
employees on the salaried employees,
not to speak of all other non-agricul-
tural classes. That alone is enough,
Sir, to condemn thig Government as
being a discriminatory government,
ang a government which is opposed
to the agricultural interests. For
such reasons we have opposed this.

Nevertheless we have passed all
this legislation all over India. Is it
not their duty to have the patience
and the legal conscience to re-examine
their own ceiling legiclation in all
these various States and to so re-
shape it wherever it is necessary as
to bring it within the four courners
of this Constitution? In<tead of that,
ag lazy people, as revolutionaries and
reactionaries are, as people who are
absolutely irresponsible and bureau-
cratic-minded, they do not want to
give anv other consideration to any
of thig legislation but simply put it
in the wardrobe, lock it up with
double lock and then say, “It is part
of the Constitution, therefore you
who are Memberg of Parliament who
took the oath here and all other
peovle who join in these representa-
tives institutions have no right what-
soever to question it because it is
part of the Constitution”. Now, this
is an extraordinary thing. It is some-
thing like the olg grandmother put-
ting whatever money that belongs to
her son in some kind of a locker and
then saving ‘this belongs to God,
nobodv should touch it”. And what
does she do with it? She goes on
using it anA giving it away to whom-
mever she likes in a partial way, just
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as this Government wantg to do with
the landed properties.

Then I come to the other question,
bow did they use this power that has
been given to them, that they them-
selves have taken, in regard to ceil-
ings. Did they have a uniform rule?
No. Did they fix it in any sensible
way? No. Diq they eve, accept the
suggestions made by the Planning
Commission in regarq to certain
classes of people? No. They did it
in whichever way they liked, in such
an arbitrary manner that in certain
areas temple lands have been included
while in certain other areas they
have been exempted, in certain places
lands owneq by faclories have been
exempted while in other places they
have been included, in certain areas
they have calculated on an indivi-
dual basis while in certain other areas
thev thave calculated on the basis of
families. There is no principle at all.
They talk of principles. They have
just this principle of behaving and
acting in an unprin:ipled manner.

T think—I speak subject to correc-
tion—the Supreme Court has not
raiseq any objection to the principle
of ceiling. On how that particular
ceiling ig to be implemented they
seem to have raised an objection. On
the question how much of compen-
sation is to be paid, on the quantum
of compensation they have raised an
objection. And why did they raise
it? Because, the principle which
they haq adopted earlier in clause
31A in regarq to estates is not fair.
cannot be applied, cannot be extended
to the ceiling legislation also. For a
very  good reason. There it
was  intended for all inter-
mediaries, functionless people who
were created by the earlier Govern-
ments and whose function has lapsed
or whose function has been termina-
ted by this Government. They were
rent collectors. Therefore they had
to be sent out of their function and
they did not have, it was felt by the
Government, the same kind of right,
the same magnitude of right for com-
pensation as the ordinary people who
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own properties, landed as well as
other types of properties. Therefore,
they took for themselves the power
to fix a tapering scale of compensa-
tion for them. The Supreme Court
raised objection even in regard to that
when the Bihar and other legislation
came before them. Then Parliament
took the opportunity of amending the
Constitution and brought in clause
31A, and in that way they saved that
particular policy of the Government.
But when it comes to ceiling, these
peasants are not estatedars, these zre
not zamidars or talukdars or jagir-
dars they are mere tenants, also pea-
sant proprietors.

Now, you might say—Sir, I hope 1
will be allowed to take sufficient time
to cover my points.

Mr. Deputy-Speaker: Normally
twenty to twentyfive minutes.

Stri Ranga: I wanted two and a
half hours for myself, and you fixed
the time for this discussion at seven
hours at vour own pleasure. I do not
know how I can accommodate my-
self within that time.

Mr. Deputy-Speaker: Seven hours
for all parties.

Shri Ranga: I will try my best.

Now, these peasants are not taluk-
dars; they are not intermediaries
They own their lands. In regard to
them, the Government wanted to fix
the ceiling which I should cons‘der to
be disoriminatory, one-sided. The
Supreme Court did not raise any ob-
jection in regard to that. But Gov-
ernment wanted to take away their
surplus land over and above the ceil-
ing. Therefore, they said that the
quantum of compensation that they
are fixing was not reasonable. It
should be just; it should be reasona-
ble; it should be as good as a market
price and, surely, they should not be
treated in any way worse than those
others whose lands would be taken
compulsorily by the Government
under the Land Acquisition Act
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where they have got to be paid an
average of market price over a parti-
cular period of years, specified per-
iod of years, plus a solatium amount-
ing 15 per cent. Surely, it should
be within the power of the Go.ern-
ment, within the capacity of the Gov-
ernment to so amend their own ceil-
ing legislation asg to accommodate this
particular principle which has been
reiterated by the Supreme Court, I
am saying ‘reiterated’ because it has
been there since 1890 ever since the
other legislation was passed and it has
been enshrined in our own national
tradition that nobody’s property should
be taken away without paying proper
compensation, just compensation And
therefore they have done it. Why
is it that the Government does not
want to do this much of justice to
themselves, as well as to the people
of this country?

Now, I come to the question of the
ryotwari holdings. I wrote a letter
to the Prime Minisier drawing his at-
tention to the injustice of bringing
the ryotwari peasants within the mis-
chief of his Bill. He was good enough
to send to me, after two weeks time
that he gave to his advisers, a note
prepared by his advisers with the
authority of the Deputy Chairman of
the Planning Commission. And what
do they say? They say that already
in Gujarat and Maharashtra and also
in Punjab, ryotwari holdings also had
been brought within the definition of
the estate; therefore, there is nothing
wrong in bringing all the ryotwari
peasants a'l over India within the
mischiet of that particular definition.
Now, this is a very arbitrary and
bureaucratic way of looking at things
and an irresponsible way also. It is
tefitting only a dictator, not a demo-
cratic Government.

First of all, my friends who are in
Gujarat have advised me that it is
not applicable to Gujarat ryotwari
land holdings. Their holdings are
treated, recognised, by the Govern-
ment as well as the public as their
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property just as the hodings of our -
ryotwari system in the whole of
South india and other places also.
Similarly, in the parts of Orissa and
in the whole of Maharashtra, every-
where, ryotwari landholder has been
recognised by the High Courts, by the
Supreme Court as well as the Govern-
ment themselves till now to be the
owners of their lands. They have the
right to bequeath. . . .

An Hon. Member: He is sleeping.

Shri Ranga; It does not matter.
They have the right to bequeath, to
sell, to inherit and to pass on to. . . .

Shri Kapur Singh: He is not inte-
rested.

Shri Ranga: It docs not matter.
They are perfectly the owners of the
land.

Shri Hari Vishnu Kamath: The Mi-
nister is sleeping or meditating?

Shri Ranga: It does not matter. It
will all go into the records. Why
bother about his listening to us.
Even if he listens to us, he is not
going to be a free man to do what
we want him to do. Don’t disturb him.

Shri Kapur Singh: It is a discourtesy
that the Minister should go on sleep-
ing when points are being made' here
against the Bill which he has intro-
duced.

An Hon. Member: He is not sleep-
ing.

Shri A. K. Sen: When I reply, 1
shall convince the hon. Mem})ers that
I have heard every word of it.

Shri Hari Vishnu Kamath: He was
meditating, not sleeping!

Shri Ranga: I hope he will pay me
the courtesy of recognising that I
have not complained about his way of
sitting. Whether he is sleeping or
listening to me, I do not bother. I
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told you, Sir. But the only thing is,
your presence is there. That is more
than enough.

Shri Hari Vishnu Kamath: He can
hear better with eyes shut.

Shri A. K. Sen: I aways listen to
the Hon. Member with eyes shut so
that I can hear him better.

.

Mr. Deputy Speaker: So that he
can hear him with greater concentra-
tion.

Shri Ranga: Greater concentration?
Whatever 1t is, whe.her he has gone
into Swahopasana or Shirshopasana,
it is not my concern. I am concerned
with this Bill. I am concerned with
the Government which is behind thus
Bill and the evil forces that are be-
hind this Biil. Therefore, it is my
duty to appeal to these forces to be a
little more sensible than they have
shown themselves by introducing this
Biil.

So far as the ryotwari holders are
concerned, they are the owners of
their lands and they have been reco-
gnised as such. They are cultivators
themselves; they are their own em-
ployees; they are their own employers;
they are self-employed people. The
land belongs to them. And how many
of them are very rich people? Gov-
ernment have the information in re-
gard to the ceiling legislation as to
what percentage of these ryotwari
land-holders are pattadars and have
been found to be possessing more
than the ceiling. They have the statis-
tics. It is not more than 3 per cent,
anyway, in any State and those pecple
are being dealt with by the ceiling
legislation. As compared to cther peo-
ple they are smaller people. Their in-
come is not to more than Rs. 500 per
month and even those peop’e are to
be harmed by this legislation. How
are they going to be dealt with? They
are to be treated as estatedars. What
is the consequence? Once a person
comes to be treated as an estitedar.
the moment he is declared to be an
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estatedar or the owner of the estate,
all penalties that have visited the
zamindars, talukdars, jagirdars, all
those peopie, will come to visit these
unfortunate people a.sp. Their land
can be acquired and they want to take
that power by this Bill. Their land
can be acquired compulsorily by the
Government either for the use of the
Government or for the use of coopera-
tive .arms or for the use of any o.her
class of people, even individuals, ac-
cording to the wishes of not only this
Government but also the State Gov-
ernment and all its agents right down
to the zila parishads and the vi.lage
panchayats also. Their lands can be
acquired compulsorily which means
the peasants need not have to agree.
The peasants will have to be helpless
spectators. All that the Government
has got to do or what it may propose
to do is simply to pass an order that
in such and such an area so much of
such land is going to be acquired. And
how do they acquire it? For what
purpose? For public purpose, they
say. What is that pub’ic purpose?
They have themselves defined it here
in article 31(2). But that definition
does not hold good for them. The
Supreme Court also came to their
rescue and the Law Commission alse
wan's to come to their rescue ar

their planners are anxious to see th-
this definition of ‘public purpose’ is
widened as much as possible so that
even the head of the panchyat board
or zila parishad would be able to say
that such and such land is necessary
for such and surh a purpose or even
a managing director o¢ a factory who
is able to convince the local collector
or the local secretary of the land
revenue department would be able to
say that such and such land should
be a-~quired. And that becomes the
‘public purpose’. Whyv? Because it
subserves their plan purnoses. Fvery-
thing that "is contained in their P'an
is sunvosed to be the public purpose
and that is exvected to be an inflexi-
ble thing, a fixed thing, an invariab'e
thine. Therefore it must take prece-
dence over everything. That is their
publi~ purpose. Can the Government
say . that cooperative farming will not
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come within that purpose, the land
being given to any factory will not
come within that purpose and the land
being given to any particular favourite
of their own will not come within
that for some particular purpose or
other? Because the Plan purpose is,
as wide as the width of this country
and as long as the length of this
country, because its arms spread all
over like those of Kartaveeryarjuna,
therefore ‘publiz purpose’ becomes a
nebulous thing. It becomes the sweet
will and pleasure of the local Minis-
ter and the revenue board and all the
other officers and also these so-called
non-official agents who are now being
brought into power at the head of all
these various organisations to decide
for what purpose do they want to
acquire the land compulsorily? Having
acquired it, what is it that they want
to pay to them? They do not want to
pay according to the Land Acquisition
Act at all. They want to be free to
pay whatever they like—yes, accord-
ing to law. The local laws are there.
They have given us a precis of the 123
Acts that have been already passed
in so many places. It is only twice
as much as the land revenue for what
they call waste land. Nevertheless,
that land is there, to be developed by
the owner. Then, it comes to four
times, six times and from that the
maximum sometimes runs upto 20
times, sometimes upto 30 times. There-
fore, what would be paid to the pea-
sants will depend upon the sweet
will of the local land revenue commis-
sioner whom they will appoint, or a
tribunal, and the tribunal will de-
cide according to the manner in which
his pockets are lined and his palm is
oiled. I* he is satisfied then it will
be ten times; otherwisze, it will be
only twice. And in how many years’
time would the amount be given? Not
straightway on the spot: no, not at
all. but only in instalments. and the
instalments also in bonds. Then,
there is this wonderful inflation which
wi'l convert Rs. 100 of todav to some-
thing worthless or only Rs. 10 in
another ten years’ time; and for ten
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years or twenty years, the man has
got to go on waiting. Again, in how
many instalments? That also depends
upon the bribe that the man would
be giving or the good-will of the officer
who is concerned. And this is the
power that they want to take, in order
to take away the lands belonging to
the ryotwari peasants.

Now, how has this Bill arisen? It
has arisen from the genius of our
friends the Communists in  Kerala.
Of course, they said they wantad to
do a good thing, and that was in re-
gard to the zamindari tenants; there,
they are called the jenmam tenants
or something like that. For them,
they wanted the land in the same way
as we wanted the land for all the
other zamindari tenants all over India.
Therefore, they were passing that
legislation. But whether they knew
it or not—I am inclined to think that
they knew it—they included in it those
ryotwari peasants also who happened
to go, unfortunately for them, into
the Kerala State because of the mer-
ger of a small portion of Kasergode;
only about 2500 persons or so were
there, My hon. friend Shri A. K.
Gopalan would give the details later
on. In order to help those jenmam
tenants, they brought those ryotwari
peasants also into that legislation, and
they got that Bill passed there. It
was held up here by the President.
In the meanwhile, they went out of
power. Then, the Congress peop'e
came into power, and they passed the
very same Bill, out of repentance, I
should think, because they had sent
out the Communist Government there
by non-violent violence, and so, they
wanted to save their cons-ience by
accepting their Bill. So, they father-
ed their baby; that baby was later on
struck down by the Supreme Court.
The Supreme Court did not raise
objection over so many other things,
in that Bill, but they certainly raised
objection over this, thanks to the
genius and splendid pleading of Mr.
Nambiar. a namesake of my hon.
friend Shri Nambiar here in this
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House; I am referring to Mr. Nambiar
who is an emuinent jurist and who
pleaded .or peasants and then, the
Supreme Court was abe to see rea-
son there that these ryotwari people
had been brought in wrongly, and,
therefore, they said that the measure
should be struck down.

Instead of amending that Bill suit-
ably, what has this Government done?
They wanted to oblige our Communist
friends over there. And in fact, but
they are themselves going that com-
munist way, and they think that this
is an excellent way. They think, ‘why
have all this bother?” as the Law
Minister himself has said, of having
to go and wait and see whether the
Supreme Court would accept this or
wou'd not accept that Act. And they
further thought ‘Let us put the whole
lot o: these 123 Acts passed by all
these legislatures’ either when they
were asleep or when they were awake
or when they were half-awake, in the
Ninth Schedule as the Law Minister
has been awake during this debate.
Thus they passed those Acts, and our
Government want to put the whole
lot into the safe custodvy of the Con-
stitution and make them a part and
parcel of the Constitution.

That does not redound to the legal
acumen or the legal conscience or the
political commonsense or the sense ot
responsibility ‘of this Government.
And yet they have done this. This is
a communist way of approach and
nothing else, '

Now, what would be the conse-
quences o- this legislation? About 65
million peasant families are going to
be affected. There will be insecurity
in their minds, and for years and years
they will suffer from this insecurity,
because they wi'l not krnow when
their lands are likely to be taken
awav at the dictates of the wvillage
panchayats or parishads or State legis-
latures.

Or course, it may be said that the
Sta‘e legislatures are also representa-
tive, and, therefore, they are not going
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to be so irresponsible and so  they
would not pass any such laws. But
I ask: Have they not passed al: these
irresponsible laws and have they not
passed so many of these lawless laws”
In the same way, they would do also
i the future. Have they not done 1.
in sucth a manner in Bengal? in
Bengal, whereas the market price was
Rs. 200, the price that was to be fixea
1or the peasant was only a small suu,
and etven the small figure was not
being paid to the peasants. And when
an appeal was made to the Prime-
Minister, he appealed to the local
Chief Minister, and the local Chief’
Minister said ‘We are completely safe-
guarded by article 31A; so, you need
aot bother at all. Why do you worry
at all unnecessarily?’. This is the fate -
Jf the Bengali landowners and the
And-owning tenants there. And the-
same is the position of all other peo-
ple also; I have given you just one-
instance only. Therefore, we cannot
trust ourselves to the tender mercies
ot the State legislatures.

Now, why are the Government so:
very keen, and so very persistent with
this Bill, in spite of my plea that they
should not go ahead with it during this
emergency? They themselves have
stated that during this emergency
everything that we do should have a
defence slant. Is it a defence slant to
sow insecurity in the minds and hearts
of crores of people? Is this the man-
ner in which you want to tra’n cur-
people in order to offer a united front
against the Chinese, by threatening
the security of their land-holdings?
And what are these land-holdirgs?

They  are not mere houses.
If you do not have a house,
you can go and ‘*ake  shelter

under a tree or in a choultry. But this
is land which provides them employ-
ment, which saves them from social
degradation, which assures them of~
economic independence, which has
saved them and their forefathers, and
which also assures their children of "
continuitv of their employment as
well as their freedom and indepen--
ence. It is in this sphere that Govern-
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ment want to create this atmosphere of
insecurity. And 1 charge them with
irresponsibility in their duty towards
our Motherland in this emergency.

And here was a Minister speaking
.only the other day. And he said:

“Our approach to agriculture
must always be predominantly
farmer-oriented. The crux of agri-
culture is the farmer everywhere
and in all cases, and the crux of
prosperous agriculture is the per-
suaded and contented farmer.”.

Is this the manner that you are going to
persuade him by ubjecting to our hav-
ing a ten-hour debate here and by
coming down only to seven hours? Is
this the manner in which my hon.
friend wants to persuade them, by not
referring to the two most important,
the two most dangerously important,
-clauses here in this Bill, and by not
agreeing to my proposition that it
should be sent out for circulation, and
by not agreeing to my appeal that they
should not proceed with this during
this emergency? 1 am aghast at the
manner in which this Government
want to deal with the single largest
interest, socially, politically and econo-
mically, and I wish to warn Govern-
ment that the peasants are not going
to take this thing lying down in the
same docile manner in which they had
"been accepting things all this time.

All over India, in some States, more,
and in some States, fewer, peasants
have begun to awaken themselves, and
nearly 68.000 of these peasants have
sent their petitions to the Secretary to
the Lok Sabha, protesting against this
Bill and asking that this Bill should
be drooped. It would not have any
affection, and it might not make any
appeal to these friends opposite. Sir,
1967 is coming, and I wish to remind
them that in 1967 they have got to go
with this Bill and with this Act, and
‘ndeed, this unholy addition to the

«Constitution. I shall leave it at that.

.
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On an important thing like this,
should they not be able to see from
their own election manifesto whether
really the people have given them a
mandate in regard to this matter when
last time they had gone to the polls?
You have gone to the polls, I have gone
to the polls, and all of us have gone to
the polls. Did you or did anyone of us
give any kind of an inkling to the
ordinary masses in the country that
this kind of an insecurity was likely to
be created as to the security and sta-
bility of their property? We have not
done that. If we are to be a demo-
cracy, then, is it not our duty, and the
duty of this Government to wait until
after next elections, before they possi-
bly can rush through this legislation?
Give an opportunity to those people,
explain things to them, and tell them
all about the Bill and get their con-
sent. By all means, if they agree, if
they want to commit political suicide
or social or economic suicide, then that

‘is another matter,

In conclusion, I wish to refer to one
or two points that may be raised by
some of our friends. In fact, it has be-
come fashionable for some of these
friends to say that we of the Swatan-
tra party are a reactionary party. I
wish to say that whoever wish to sup-
port this measure and the threat that

-is implied in it and the threat that is

going to be hurled at the crores and

.crores of these peasants, the self-em-

ployed peasants of this country, are
not only reactionaries but fascists and
communist-minded people.

15 hrs.

What has happened? My hon. friend
himself said that it is necessary that
peasants should be assured of their
ownership of land, if they are to be
encouraged to produce more and more.
He gave the excellent example of small
holders and their achievemerts in
Japan. | wonder whether he was real-
ly aware of the clauses of this Bill. He
was making out a case for myself and
my peasant proprietors. Peasant pro-

~
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prietors he certainly wanted to have.
Let him know what the peasant pro-
prietors want in this country. Let him
have the courage, let the Government
have the courage to go with this Bill
and face our peasant proprietors as
voters and then let him come back, let
the Government come back, and then
we shall see what happens.

Therefore, it is time that here in this
country we realised one thing. Whoever
opposes peasant proprietorship, and
those who own their own lands, who
are cultivating their own lands, who
are producing all this wealth that we
want in this country—nearly 50 per
cent of the total wealth of the commu-
nity—more and more production in all
spheres, those who oppose these people
would themselves be fascist and com-
munist-minded, not others.

China has made experiments with
what are called communes. Our friend
-and comrade, Khrushehev, -called it
ultra-leftism, deviationism and adven-
turism, because they in Russia had
made their experiments and then gave
them up. Only the other day, the erst-
while Food Minister was giving infor-
mation as to how in Poland, in Czecho-
slovakia, in Yugoslavia, Rumania, Bul-
garia and all the other communist and
satellite countries as well as in Russia,
-the communist were obliged to yield to
the sacred passion of peasants
for owning land. They did not give it
‘as ownership, but they cartainly yield-
ed from half an acre to two acres.” I
»have myself seen those kitchen farms
in Soviet Russia. This Government is
publishing small pamphlets encourag-
ing these educated ladies, fashionable
ladies—I have seen their pictures also
—they are fashionable—to take to kit-
chen gardening. While they want kit-
chen gardens in towns, they want to
destroy the holdings there, That is
- what Soviet Russia has done. That is
zher own bitter experience. Today the
-agricultural production in Russia is
- lagging behind because of these wrong
-experiments that they have been carry-
-ing on, due to the hopelessly anti-pea-
sant attitude and policies that they
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have pursued during the last 45 years.
Is our country also to be forced to go
through the same fire of suffering and
struggle and scarifice? And sacrifice at
whose cost? At the cost of the peasant
masses,

Therefore, T wish to warn this Gov-
ernment that if they are really keen
on this, and if their intention is that
this Bill should be passed as it is now,
let them agree to go to the people, to
make an appeal to them. Let us go
and face the people, both of us, both
sides, and then we shall see how they
will fare.

In conclusion, T wish to say that our
party dissociates itself entirely from
this Bill. That is why we have refus-
ed to go into the Joint Committee. That
is why we are asking for circulation
of the Bill. It is not at all fair that the
Bill should be proceeded with in the
way it is sought to be. Even parlia-
mentary convention demands that a
Bill like this, to which 124 other Acts
have been tagged on, should be circul-
lated among lawyers, peasant organi-
sations, of which 1 am the head, and
some other organisations that the other
friends also have developed, other or-
genisations and forums that Dr. Desh-
mukh has developed all over the
country. This Bill shouid have been
given the widest publicity among
these people. They have not done
that.

Under the circumstances, they have
no moral right to go ahead with this
Bill. If they were to do so, it is my
duty, it is our duty, to resist it. It
is the duty of our party and the Kisan
Sammelan of which 1 happen to be the
head, it will be our sacred duty, out
of devotion to this Constitution itself,
to resist this measure through all par-
liamentary means in this House and
through every other legitimate means
which would be open to us in this
country.

Shri A. K. Gopalan (Kasergod): I
thank you for giving me an opportu-
nity to support this Bill. Though I
support this Bill and welcome it and I
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also say that the Government showed
some boldness, in spite of opposition
from the vested interests and the land-
lords, to bring forward this Bill, I have
very strong criticism to offer about cer-
tain aspects, not of the Bill, but of the
‘way in which certain other things had
been done to nullify and scuttle the
very purpose of this Bill—which I will
deal with afterwards.

As far as this Bill is concerned, it
has nothing to do with communism
and socialism.

Shri Ranga: Oh, oh.

Shri A. K. Gopalan: Even before
1 begin my speech, Shi Ranga has start-
ed saying ‘Oh, oh’.

Shri Ranga: Excuse me; I am not
interrupting him.

Shri A. K. Gopalan: It has nothing
to do with communism or socialism,
but it has something to do with feu-
dalism and landlordism. That is the
reason for the Swantantra Party’s at-
titude towands this Bill. I can under-
stand Shri Ranga’s feelings. If I had
been in the Swatantra Party, I would
also have supported him and okayed
what he has said. A party of Maha-
rajas and Maharanis, landlords and
zamindars, will certainly oppose a Bill
of this character, because they have a
class interest. As I have also a class
interest they have a class interest
and I am not all opposed to Shri
Ranga opposing this Bill.

As far as the object of the Bill is
concerned, and why it should be im-
plemented, T am only sorry that it
came very late. We have already got
the First Five Year Plan, the Second
Five Year Plan and the Third Five
Year Plan; we have also certain direc-
tive principles of State policy accepted
by the Constitution. It has been said
first of all by Shri Ranga that we are
changing the Constitution, He asked
why we should change the Constitution
now and then. If the Constitution is
for the welfare of the people, and if
anything comes in the way of that wel-
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fare, certainly the Constitution has to
be changed. The Constitution was
framed at a time when we had not
accepted the ccinzept of socialism. That
being so, certainly many changes will
have to be made in the Constitution
or else there will be nothing between
the Constitution and the concept of
socialism that we have accepted and
the legislation that we are going to
enact to implement that.

I want to point out that certain di-
rective principles of State policy have
been accepted by the Constitution and
this Bill is only implementing those
principles, especially those concerning
the ownership and control of the mate-
rial resources of the community which
have to be so distributed as best to
subserve the common good. If any-
body who is the owner of land has got
less than the ceiling fixed, his land
will never be touched. He may be an
artisan, he may be a poor peasant.
‘What is contemplated here? There is
a ceiling fixed. It in a State they say
that the ceiling is 100 acres, holdings
below that ceiling wil! never be taken.
When I heard Shri Ranga, I thought
that if this Bill is passed, the man who
has got 2 acres will have that land
snatched away from him, that owner-
ship of land will absolutely not be
there and the poor people will suffer.
But that is not so. There are three
principles accepted by the Planning
Commission, with which 1 will deal
later, They are ceiling, security of
tenure and reduction of rent. So this
Bill is not against the Constitution; it
is implementing the directive principles
of the Constitution which say that the
ownership and control of the material
resources of the community should be
so distributed as best to subserve the
common good, and that the operation
of the economic gystem should not
result in concentration of the means
of production to the common detri-
ment. If there is no land reform, if
the landlords and others are allowed
to have concentration of land, lakhs
and lakhs of acres in the country will
come under their ownership and con~
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trol and then 80 per cent, the peasant
population and agricultural labourers,
will have no land and their purchas-
ing power will not increase.

Ag far as industrialisation is con-
cerned, it is very important that when
we are going to develop industries in
the country, the purchasing power of
80 per cent of the people must be in-
creased. So here we are only imple-
menting certain directive principles,
namely, that wealth should not be con-
centrated in the hands of a few and
that the material resources of the com-
munity are so distributed as to sub-
serve the common good of the people.
It is on the basis of the directive prin-
ciples of State policy enshrined in the
Constitution that the Planning Com-
mission has proposed land reforms
which Government are trying to im-
plement. The reforms proposed, the
ceiling and the implementation of the
ceiling are not to our satisfaction.
There are defects and loopholes in
them, but 1 shall not go into them now.
In spite of all that, it is good that
Government have passed certain legis-
lations and they want to implement
them.

The second important point that I
want to stress is that when we have
accepted the concept of socialism, cer-
tainly changes will have to be made
not only in the shape of land reforms.
We have seen that in respect of labour
legislation also, we have had to change
the Constitution in order to achieve the
desired end. The only qustion is whe-
ther the change is for the welfare of
the people.

In the case of the present Bill, I may
point out that the Supreme Court in
their judgment have very clearly stat-
ed that it is a technical thing. So, some
changes have to be made. Their judg-
ment reads as under:

“Therefore, when the Constitu-
tion came into force, the ryotwari
pattadars of South Canara were in
the same position as the ryotwari
pattadars of the rest of the State
of Madras. Further, as the Act of
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1908 was in force in South Canara
also, though there may not be
many estates ag defined in that Act
in this area, it follows that in this
area also the word “estate” would
have the same meaning as in the
Actof 1908 and therefore ryotwari
pattadars and their lands would
not be covered by the word “es-
_tate”, Further, there can be no
question of seeking for a local
equivalent so far as this part of the
State of Kerala which has come to
it from the former State of Madras
is concerned. We are there-
fore of opinion that lands
held by ryotwari pattadars in this
part which has come to the State
of Kerala by virtue of the States
Recorganisation Act from the State
of Madras are not estates within
the meaning of Art. 31A(2) (a)
of the Constitution and therefore
the Act is not protected under
Art 31A(1) from attack under
Arts. 14, 19 and 31 of the Consti-
tution.

There are several kinds of land ten-
ures in India. In Kerala, for example,
there are the Paravaga and the Pan-
daravaga lands. The Supreme Court
has held that they do not come under
Article 31A. So, if the definition of the
word “estate” excludes so many kinds
of land in the country, certainly that
has to be changed.

Shri Ranga objected to the proposed
sub-clause (a) (iii) in clause (2) of
article 31A of the Constitution, which
reads:

“(iii) any land held or let for
purposes of agriculture or for pur-
poses ancillary thereto, including
waste land, forest land, land for
pasture and sites of buildings and
other structures occupied by culti-
vators of land, agricultural
labourers and village artisans.”

1 do not know about the other parts of
India, but in Kerala even today there
are thousands and lakhs of acres of
forest lands and waste lands in the
hands of the landlords. If these lands
do not come within the definition of
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the word “estate”, the purpose of hav-
ing a ceiling will not be achieved.

So, since certain land tenures in the
country do not come within the pre.
sent definition of the word “estate”,
it is necessary to change it. For ins-
tance, the Kerala High Court held that
the ryotwari pattadars of Kasergod
would not come under Article 31A. In
the case of both Malabar and Travan-
core portions of Kerala, the court held
the lands in question did not come
under Article 31A. It is only in the
Cochin part this applies because no
landlord from there has gone to court
as in the case of Malabar and Travan-
core. Because of this, the Kerala
Agarian Act could not be implemented.

The main question is: do you stand
for a reconstruction of the landlord-
tenant structure so as to create pea-
sant proprietorships, or do you want
to hold up the progressive land policy
of the Government? Do you stand for
freedom to litigate and maintain land-
lordism, or do you stand for insurance
against judicial interdicts on land legis-
lation, without which a socialist so-
ciety is impossible?

It is necesary that all the Acts men-
tioned in the schedule should remain
there. For want of that, in Kerala, for
example, the Act that was passed in
1957 could not be implemented even
in 1963, because so many landlords
went to the court and prevented its im-
plementation. Government might have
passed the legislation with very good
intentions, but if it can be questioned
by the landed interests once on the
basis of certain provisions of the Cong-
titution, and again on the basis of
certain other provisions of the Cons-
titution, the land reform legislation can
never be implemented.

Therefore, those who are for the re-
construction of the landlord-tenant
structure so as to create peasant pro-
prietorships will support this Bill;
those who are opposed to it will na-
turally oppose this Bill. Those who
_want an insurance against judicial in-
terdicts on land legislation will sup-
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port his Bill, while those who stand
for freedom to litigate and maintain
landlordism will oppose this Bill.

The thrid important thing to which
Shri Ranga referred is the fundamental
right of the individual. In the name
cf the fundamental right of the indivi-
dual, are we to permit the blocking of

wyfundamental changes in  the land
ownership system without which all
land reform will be a futility? We
want a change in the land system, and
naturally we have to impose a ceiling.
I would like to know what Shri Ranga
means by the fundamental right of the
people. What does “people” mean? Do
landlords come within the purview of
thig term? The fundamental right of
the landlord is that he must continue
to own all the lang in his possession.
The fundamental right of an agricul-
tural labourer is that he must have at
least an acre of land in his possession
which he can cultivate and improve.
So, when you say fundamental rights
of the people, you really refer to the
right of certain sections of the people to
own all the lands in their possession,
which is against the directive princi-
ples of the Constitution, against the
policy that has been accepted by all
the Five Year Plans. Such a funda-
mental right cannot be allowed as it
is to the detriment of the country as
a whole. Those who oppose planning
4and; ¢he Directive Principles of our
(Constitution will question the princi-
ples of this Bill. It is of great impor-
Rance that there is a sense of certainty
in legislative enactments, After the
Judgment of the Supreme Court and
the High Courts, this certainty was not
there and the peasant will say that
even if you pass a legislation, where
is the guarantee that it will be imple-
mented and even if it is implemented,
if a landlord or some vested interestg
take the case to the court, there is no
question of safety or implementation
of the land reforms. That happened
in Kerala when they accepted the prin-
ciples of the Planning Commission
about land reform legislation, From
1957 to 1963 they have waited and in
1963 they find out that whatever legis-
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lation had been passed had been
struck off and new legislations have to
come. Now, what are these land re-
form policies? We have the First
Plan, the Second Plan and the Third
Plan. In every one of them, they say
that certain policies must be imple-
mented. This policy has been accept-
ed by the Government. It says here:

“The future of land ownership
and cultivation constitutes perhaps
the most fundamental issue in na-
tional development. To a large
extent the pattern of economic and
social organisation will depend
upon the manner in which the land
problem is resolved. Sooner or
later, the principles and objectives
of policy far land cannot but influ-
ence policy in other sectors as
well . . . From the social as-
pect, which is not less important
than the economic, a policy for
land may be considered adequate
in the measure in which, now and
in the coming years, it reduces
disparities in wealth and income,
eliminates exploitation, provides
security for tenant and worker
and, finally promises equality of
status and opportunity to different
sections of the rural population.”

If one does not want equality and if
land is deprived from certain sections
of the people, they will say: we do not
agree to this.

The land policy has been accepted
by the Planning Commission, That has
to be implemented. There has to be a
wider social and economic outplay. It
has to be applied in some measure to
every part of the economy. ¥rom the
social aspect it is not less important.

One of the principles of land policy
is ceiling: a man should not have land
more than a certain number of acres.
It is decided by the State and there are
disparities in the ceilings fixed by dif-
ferent States. If you say there is ceil-
ing, there will not be a single piece of
land. In 1957 when the Kerala Bill
was passed, it was said: any transfer
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of land after the passing of the Bill
will not be recognised. But when the
President returned the Bill, lands sold
even after six months of the passing of
the Bill were excluded. A chance was
given for people to give dhan or de
things like that. So that, now there is
no question of getting land above the
ceiling in many places. When you pass
legislation you give notice to the land-
lord: next year we are passing legisla-
tion that you cannot have more than
50 acres. With such a clear notice, the
landlord who still keeps his thousands
of acres of lands is only mad. Certain-
ly he will sell his land or transfer, he
will see that his lands are not takem
away by Government. At a meeting of
the land reform panel of the Planning
Commission during the period of the
Second Plan the difficulties and loop-
holes in this matter were gone into ful-
ly and I do not want to go into that
question.

The next question asked is: why are
there so many changes? The Statement
of Objects and Reasons of the Consti-
tution (Fourth Amendment) Bill
shows why again and again you will
have to change the Constitution if you
want to implement lang reform policy.
Article 31A has been amended by the
Constitution (Fourth Amendment) Act,
1955. The object of this amendment is
to take out not only laws relating te
abolition of Zamindari but also other
items of agrarian and social welfare
legislation, which affect proprietary
rights, altogether from the purview of
articles 14, 19 and 21. The object is
thus explained in the Statement of
Objects and Reasons:

“It will be recalled that the
zamindari abolition laws  which
came first in our programme of
social welfare legislation were at-
tacked by the interests affected
mainly with reference to articles
14 19 and 31, and that in order to
put an end to the dilatory and
wasteful litigation and place these
laws above challenge in the courts,
articles 31A and 31B and the Ninth
Scheduled were enacted by the
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Cons'.it\utfon (First Amendment)
Act. Subsequent judicial decisions
interpreting artcles 14, 19 and 31
have raised serious difficulties in
the way of the Union and the
States putting through other and
equally important social welfare
legislation on the desireq lines,
e.g., the following:”

There had been certain difficulties.
It says:

“While the abolition of zamin-
dars and the numerous interme-
diaries between the State and the
tiller of the soil has been achieved
for the most part, our next objec-
tives in land reform are the fixing
of limits to the extent of limits to
agricultural land that may be
owned or occupied by any person,
the disposal of any land held in
excess of the prescribed maximum
and the modification of the rights
of land owners and tenants in
agricultural holdings.”

If these changeg had to be made, then
some amendments were necessary;
that was why the Fourth Amendment
Bill was brought forward,

So, as far this Bil] is concerned, the
definition of the ‘Estate’ as well as the
inclusion in the Ninth Schedule of all
thosz Acts, not only the Kerala Agra-
rian Relations Act but all the other
Acts, is perfectly correct. If that is
not done like that, what will happen?
There is the example of what happen-
ed in Kerala and other places. It can
never be imp.ementedq bzcause those
who were affected by this will go to
the court and there wiil be litiga-
tion.

I now come t5 the next po'nt, which
is a very important one. The object
of this Bill is mainly to see that the
definition of the word ‘estate’ is made
to cover other lands also. The Kerala
Agrarian Relations Act was struck
down by the Supreme Court and the
High Court also restricted its scope.
The object was to see that the defini-
tion of the word ‘estate’ included

SEPTEMBER 18, 1963

(Seventeenth 6860
Amendment) Bill

ryotwari and other lands that were
not then included, and also to include
the Kerala Agrarian Relations Act in
the Ninth Schedule. We are discus-
sing this Bill which wants to include
both these items. Then the Central
Government has given permission for
the Kerala Government to discuss a
new Bill. Why should there be g new
Bill? When we are discussing in this
Bill that the Kerala Agrarian Rela-
tions Act should be included, why
shoulq there be a new Bill there?

There is a certain principle accepted
by the Planning Commission, that s,
once legislation had been enacted, any
amendments should aim primarily in
eliminating deficienc’es and facilita-
ting the implementation rather than
introducing funcament'al cha:ges ia
the principles underlying the legisla-
tion. In this context, the most :mport-
ant issue for consideration is the
transfers of land on the part of land-
ownerg subject to a ceiling. On the
whole, it would be correct to say that
in re-e1t ye=ars transferg of land have
tended to defeat the aims of the legis-
lation for cciling and to reduce its
impact on the rural economv. I very
strongly object to one thing. I can
understand the amendment to the Act,
but what I cannot understand is this:
while wa a-e discuss.ng her the inclu-
sion of the Kerala Agrarian Relations
Act in the Ninth Schedule and the
removal of the obstructions that had
been there, at the same time, in the
gazette 3 new BIl] is publ'sheq by the
Kerala Government, and it is said that
they are goinz to discuss it. What is
the object of that? Is thers anv diff-
erence? You can have a new Bill if
there are fundamental changss as far
as polici=s are concerned. Ts there a
fundamental change as far as policies
are concerned? The argument given
is that there are certain deficiencies and
that there are certain defects in the
Kerala Agrarian Relat'ons Act. It
there are defects you can have an
amendment if the Kerala Agrarian
Relations Act is put in the Schedule,
and then, if any State Government
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wants either to repea] it or to amend
it, they have got the right to do it.

As far as the Kerala Agrarian Rela-
tions Act is concerned, certain things
had been implemented. In answer to a
question on the floor of this House, it
was answered that by the end of
August 1962, 1,02,768 applications were
filed under these provisions to the
lanq tribunals, out of which 23,227
applicationg were disposed of and fair
rent determined in respect of 2,589
applications under section 18. So,
there had been a certain implementa-
tion. More than a lakh of people
went to the land tribunals and sought
a reduction of rent. About 27,000
people got a reduction. They spent
from Rs, 500 to Rs. 1,000 or more to
get it implemented and to go to the
land tribunals. Al] these things had
been done. I want the Law Minister
to tell us what will happen to all this.
I want to know whether it wil] be
affected by the new Act; If the im-
plementation according to the Kerala
Agrarian Relations Act will be affectedq
by the new Bill, then certainly here-
after, even if a new Bil] is passed, the
peasant will say, “There is no question
of implementing it, because even after
implementation other things may hap-
pen. It may be changed and again we
will have to go to the court” So, I
want an answer from the Law Minis-
ter. If the new Bill affects the people
who have spent large sums of money
and who have g»ot some relief as far
as the implementation of the Act is
concerned, then certainly we will have
to object very strongly and fight
against it.

Secondly, what is the harm, if there
is some amendment, if we wait? Why
this hurry of legislation? That means
therz is a consoiracy between the Cen-
tre and the State Government. ‘I will
go on with the inclusion of the Kerala
Agrarian Relations Act in the Sche-
dule and you go on with the new Bill
and then we can have a compromise.
We can say a new Bill is passed and
the Kerala Act should not be there.”
That ig hypocricy. That is not cor-
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rect. If the Kerala Government wants
an amendment to the Act, it can be
done and every State has got a right
to do it. The State Government has
to say We are discussing it so that the
impediments in its way can be re-
moved and the Kerala Agrarian Rela-
tiong Act can be put in the Schedule,
and then they can ask for a change.
I am not a lawyer, but I do not know
what wil] happen if that is done si-
multaneously.  Simultaneously, we
say that the Kerala Agrarian Rela-
tions Act should be struck down; and
the Kerala Agrarian Relations Act
which the Parliament is d'scussing
should not be there, because a new
Bil] is passed. We are bringing a new
child, as Shri Ranga said, instead of
the old one, there may be a new child.
So, when the new Bill is passed the
Kerala Agrarian Relations Act should
not be there,

We are not against any amendment?
If any State Government wants ar
amendment, it can amend any legisla-
tion. But I want to know whether
that is a new Bill or an amending
Bill. If it is not an amending Bill,
then certainly whatever has been done
under the Kerala Agrarian Relations
Act will go and lakhs of peasanis
will suffer. I say this is very bad.
I do not know. As I understand it, I
know that it is a new Bill. I want to
know why this new Bill was hurriedly
permitted. What is the object? 1 do
not want to mention names, but I know
that some Ministers have said, “What
can we do, when the State does some-
thing like this? How can the State
have a new Bill?” According to the
accepted principle of the Planning
Commision, there may be amendments,
but there cannot be a new Bill, and
by having a new Bill, it takes away
not only those benefits which the pea-
sants have obtained but also sets a new
tradition, so to say, namely, whenever
Parliament wants to do something,
then the State can also proceed. There
may be only one reason: the Commu-
nist Government had passed the Kerala
Agrarian Relations Act and so that
should not be there, though the same
clause may be there.
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1 was supporting this Bill, to bring
the amendment to the Constitution.
But, at the ame time, I want to know
one thing from the Law Minister. The
Kerala Agrarian Relations Act was
passed. It is not their fault. They are
not responsible for passing the legisla-
tion. Once the legislation was passed,
the peasants went to the tribunal and
they got some relief. They spent some
money. Do you want them again to go
to the tribunals and spend money?
They will never go for implementa-
tion of it; that will be the result. And
the State has brought in a new Bill. I
do not know whether the Centre has
given its blessing to it. In the papers
we read that the Revenue Minister
from the State came here and got the
Centre’s blessing and that of the Plan-
ning Commission and others to have
this new Bill. It is very bad. It is a
very bad precedent, when they bring
in the new Bill in order to support the
land reform legislation. 1 never thought
that the Central Government and the
Planning Commission would have done
this. If they have done this, I protest
against it very strongly.... With that
protest, Talso requestthe Law Minis-
ter to realise the difficulty: lakhs of
peasants who have spent whatever
they had got had secured some relief.
That should not be washed away. If
that is washed away, this amendment
of the Constitution will be nothing ex-
cept to save the face and help the
State Government.

Shri Karuthiruman (Gobichetti-
palayam): Mr. Deputy-Speaker, Sir,
before the Constitution (Seventeenth)
Amendment Bill is referred to the
Joint Committee, we are here to offer
certain suggestions to be considered by
the Joint Committee. The definition of
the word ‘estate’ covers all the lands
held by inams, jagirs and ryotwari.
The ryotwari system is quite different
from that of inam lands or jagirdari
lands. Peasant proprietorship is like
that of an assessee. The inamdars and
jagirdars pay quit rent and they enjoy
the land. There is no personal res-
ponsibility. They can spend anything
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on the land, inam or jagirs. But as
far as ryotwari system is concerned, it
is one of the best forms of peasant
proprietorship in our country. The pea-
sant spends a lot, and the peasants are
directly responsible for the Govern-
ment to pay the kist. This has been
there from time immemorial since the
ryotwari system came into existence.

Here, the aim of the Constitution is
to establish a welfare State. The estab-
lishment of a welfare State meang that
all the categories of people and alt
types of welfare should be looked inte.
So far as this is concerned, our agri-
cultural peasant proprietorship should
be taken into consideration and it
should be seen that they do not suffer
by this. In every State, they have got
land laws and tenancy legislation.

Here my concern is to see that pro-
per compensation is given to a tenant,
landlord or land-owner. I am afraid
there are chances of this Constitutiom
(Seventeenth Amendment) Bill being
misused. In a ryotwari system, the
small land-owner purchases his land
at a very high price. It varies from
Rs. 2000 to Rs. 10,000 per acre. Sup-
posing by our land ceiling or tenancy
legislation, compensation has to be
given. If it is based on th& kist or tax
that they are paying, it is most unrea-
sonable and unjustifiable. So, my sug-
gesticn to the Joint Committee is to see
that proper compensation is given te
even an ordinary ryot.

I may give an instance. In my cons-
tituency, when the Lower Bhawani
project wag constructed, ryots have
been given compensation for the land
they have lost due to the construction
of that dam. Government have fixed
the compensation at about Rs. 300 per
acre for that dry land, taking inte
consideration that ordinary dry land
will cost only about Rs. 200. But the
rich people who have gone to the
courts have got compensation of
Rs, 1500 to Rs. 2000 per acre. The poer
people who could not.go to the courts



6865  The Constitution BHADRA 27, 1885 (SAKA)

and who were at the mercy of the Gov-
ernment got only about Rs. 300, but
the rich people who are court-birds got
Rs. 2000. It is most unreasonable. So,
according to thig Bill, suppose it is
construed that “estate” covers inam-
dars, jagirdars or ryotwari. I submit a
clear distinction should be made bet-
ween them, because in the ryotwari
system, the peasant proprietorship is
the best proprietorship. I can under-
stand the Law Minister’s argument
that land should be with the tiller.
It ig true that only the tiller knows
the value of the land and unless he is
secure with his land, he cannot pro-
duce more.

As far as land ceiling is concerned,
we have put a ceiling of Rs. 3600,
according to the Planning Commission.
Having fixed this ceiling, if any land
is to be taken away from a landlord
er tenant, reasonable compensation
should be paid. The main part of it is
that we should see that proper com-
pensation is paid to the poor and
middle-class people or the landlord,
whoever he may be, because we have
not fixed any ceiling on urban income.
We have fixed a ceiling only on agri-
cultural income. In a Welfare State,
we should see that ordinary agricul-
turists are given due compensation. A
small land-owner looks after his land
properly. If he does not till his land
properly, the land is not the loser,
Bbut the poor peasant is the loser. So,
also, if he does not care for the wel-
fare of the people, the people are not
the losers; only the king is the loser.
I may quote Kamban here:

“Vaiyagam muzhuvadhum ore
vari nan ombum, ore chaiyena
katthu inidhu arasu chaigiran.”

“Chai” means a land, less than an
acre in extent. A poor peasant who
ewns a little land, legs than an acre,
is so careful in tilling that land that
ke observes proper agricultural prac-
tices and by giving his maximum
attention to the land, he is benefited
most. So also, if our administration
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is to be very successful, the welfare
of the ordinary peasants should be
looked into properly.

I would request the hon. Law Min-
ister and the Joint Committee to see
that proper compensation is paid.
Proper compensation means that the
market price of the land should be
given.” Whether it is peasant proprie-
torship or tenancy or any other thing
which is going to be taken away, it
1s only the market price which should
be given as compensation. It has beem
guaranteed in the Constitution that
property can be taken only after giv-
ing due compensation. This point
shou!d be considered by the Joint
Committee. So, compensation at the
market price should be paid to any
land that is taken over in any form.

Shri Map Sinh P. Patel (Mehsana):
Mr. Deputy-Speaker, I am surprised
to hear the arguments of my learned
friend, my predecessor, giving a fur-
ther explanation of the word “estate”
wherein the ryotwari system also is
being included. A fear is being creat-
ed that a small holder, holding below
a particular acreage of land, will also
be indirectly hit either by the amend-
ing legisiation or by the new enact-
ment by including these 124 Acts im
the Ninth Schedule or in future, by
different types of legislation, their
lands will be acquired, and proper
compensation may not be given. As I
understand, in four or five States, the
existing land tenure Acts had already
defined the word ‘estate” wherein
they have included ryotwari system.
But as the remaining States have a
different definition of the word
“estate”, it has become necessary for
the Government to see that, if the
land reforms are to be carried ahead
and implemented scrupulously accord-
ing to our policy and if the cultivators
and peasants who own the land and
till the land are to be reaily benefited,
the definition needs to be revised, as
given in the amending Bill.

Prof. Ranga said he was speaking
in the name of 63 millions ot agricul-
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turists in the country. Really it was
shocking to me. I can understand
him speaking as Leader of the Swa-
tantra Party, because they represent
a class of feudal landlords with vested
interests and this amending Bill will
indirectly hurt them. But he said he
was speaking in the name of peasants
who are likely to be hurt by this
amending Bill, according to him.

There were previously two amend-
ments of the Constitution in 1951 and
1955 wherein all the existing Acts in
differen. States were being covered.
Now, a doubt was created that wher-
ever the word “estate” was not pro-
perly defined in the existing land
revenue Acts of certain States, if
there was a legislation either on
ceiling or rationalising the existing
tenure system, then it was declared
to be unconstitutional and avoid, as
it happened in the case of the Kerala
Agrarian Relations Act. As a pre-
cautionary measure, all existing Acts
up-to-date are being included in the
Ninth Schedule. If any ot‘her enact-
ment which should be included in
this has not been included by the
mistake of the State Governments, or
if any enactment which does not
deserve ts be included has been in-
-cluded. that should be setright by the
Joint Select Committee. I have no
objection to that. But simply because
the word “estate” is to he further
amplified or it is to be extended to
the ryotwari svstem, it cannot b.
presumed that it is going to create
hardship to the peasantry.

15.50 hrs,

[MR. SPEAKER in the Chair]

Now, Sir, we are concerned with
the land policy of the country as a
whole. It has to be implemented
according to the directive principles.
The Planning Commission has given
the directive that whoever may be
holding land beyond a particular
acreage or earn an income of more
than Rs, 3,600, then the price of that
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land to be handed over to the tenants
will be rationalised. It is argued by
my hon. friend, Shri Ranga, that this
rationalisation of price beyond a cer-
tain acreage will hurt the poor pea-
sants. It may be 12 acres, 16 acres
or any number of acres, but in any
case the rationalisation of price does
not start up to a minimum and that
minimum is not likely to hurt the
country as a whole. That minimum
is an income of Rs. 3,600 to an indi-
vidual. As we know, according to
the census of agricultural holdings in
this country, 82 per cent of the agri-
culturists hold below 5 acres of land,
and at the rate of income that is
derived in this country from land it
can never ba contemplated that there
will be a clear income of Rs. 3,600
from anv land below 12 acres or 16
acres. So the question of acquiring
the 'and of a person who owns below
12 acres or 16 acres and having an
income of above Rs. 3,600 will rnever
arise and4 I do not think the price to
be naid will be ever less than the
market price.

It cannot be contemplated that there
will be a legis’ation in one State or
another whch w.u indir:tly acquire
by a special leg's’ation on lanq reform
two acres or 5 acres of land, There-
fore, all these arguments and the fears
raised about the word “estate” being
further amplified by this amending
Bil' whereby it includes “any land
held or let for purposes of agriculture
or for purposes ancl'ary thereto, in-
c'uding waste land. forest 'and, land
for pasture and sites of buildings and
other structures o-~cnuniad by cultiva-
tors of land. =pri~u'tural 'abourers
and village ar'isans”, are not correct.

It has been, Sir, further argued that
if these Acts are not inc'uded in the
Ninth Schedule at this time the
imp'emen ation'of cer*ain Acts will be
delayed for a number of years. My
hon. friend. Shri Gopalan has explain-
ed about the implementation of the
Agrarian Relations Act for nearly
four years from 1960 and how a new

~
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Act is coming there. If any doubt is
left out, ihe people who are owning
large lands and who are landlords
will never aliow the implementation
of the land policy of this country.
Therefore, if there is any lacuna in the
amending Biil whereby an existing
Act is not included simply because of
the mistake of the State Government
not to pursue it or to insist on it, or
if there is any lacuna, as it has been
said about the Kerala Act that it has
got to be included in the Ninth Sche-
dule and a new Act is like.y to come
up, or any other Act which due to
some mistake or otherwise has been
struck down by the Supreme Court
or some other court and deserves to
be included or deleted, it could be
done by the Select Committee.

With these remarks, I say that the
further exp anation that is contem-
piated in this Bill for the word
“estate” is in no way a hardship to
the peasaniry and, therefore, I recom-
mend this Bill to the Joint Committee.

Shri A. S. Alva (Mangalore): Mr.
Speake., Sir, as far as this amending
Bill is coacerned, on princip'e there
cannot be any objection. What Pro-
fessor Ranga said, that this will be a
blow to the peasant proprietorship, is
not a* all correct. On the other hand,
this protects the peasants, whether
they are proprictor cultivators or only
cultivators.

But there are certain things which
have to be looked into, especially the
persons who are owning lands under
tHe ryotwari system. The previous
speaker was not justified in saying
that these ryotwari owners or pro-
prietors wi'l not be hit by this amend-
ment. What has aclually happened
in the Kerala Agrarian Relatinns Act
which was struck down by the Sup-
reme Court is this: A portion of
South Kanara which was in Madras,
a particular taluk, has gone to
Kerala, There the system is the
same as in the other part of South
Kanara district which has merged in
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Mysore State, and is governed by the
ryotwari system. The Supreme Court
held that as far as lands under the
Tyotwari system are concerned they
will not come under the definition of
“estate” and as such for those lands
compensation to be paid must be the
market value. So that Act was struck
down for that reason and was follow-
ed by the Full Bench decision of the
Kerala High Court.

As far as the Schedule is concerned,
we have got a number of Acts which
have been included. Here I would
just point out the difficulty of ryot-
wari owners of lands especially in the
portion of Mysore State, the district
of South Kanara. That is a peculiar
system—of course, it is there in some
o.her districts also—whereby the peo-
ple who are actually owning but not
cultivating even one acre, two acres
or even three acres of land are also
affected by this Act. Their lands also
will be acquired and given to the
tenants. Generally, when we consider
land reforms it is certainly to see that
zamindars, inamdars and other big
landlords who actually did not pay for
the lands but who happen to be there
on acccunt of certain circumstances
are liquidated. When the British
were conquering, they gave portions
of lands to certain persons out of
which they asked them to pay a cer-
tain annual amount for the upkeep of
the land, for keeping certain soldiers
and similar services. So tha zamin-
dars were liquidated and they were
given on'y compensation which was
determined by the legislature itself
without going to any court of law. But
as far as ryotwari landlords are con-
cerned they are practically small ten-
ants themselves formerly and who
have thereafter acquired proprietor-
ship. The inequity wiil b2 made clear
when I say that people in the ryot-
wari areas have actually paid very
high prices for acquiring n-oprietor-
ship of their lands. If one had acquir-
ed some property in some town with
his small saving that wll not be hit
by this Act whereas if he has put his
money in two or three acres of culti-
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vable land he will be hit by this defi-
nition, and he will be asked to take
the amount which is to be determined
by the legislature and which is much
below the market value and the actual
price which he has paid.

Now, in matters like this he must be
paid a fair compensation like the com-
pensation under the Land Acquisition
Act. As 1 said, the particular area
that T am referring to, the district of
South Kanara, was a part of Madras
State. One of the Acts which applies
to it is item 103 as now been sought
to be included in the Ninth Schedule.
In 103 there is protection given to the
tenants and a fair rent is also fixed
under item 104 so much so the rent
has been very much reduced than for-
merly. Now because it has been in-
cluded in the Mysore State it comes
under the Mysore Land Reforms Act
of 1961—item 118—whereby the com-
pensation payable is a multiple of
the reduced rent which practically
comes to one-third or one-fourth of
the price they have paid for the land.
To this extent, it is absolutely neces-
sary that the Select Committee should
go into these matters because, after
all, the application of land reforms in
different States should be on different
lines without causing undue hardship
and need must be uniform in all
States.

Then, there is another difficulty from
which the peop.e of this particular
district and also the people of Kasar-
gode in Kerala suffer. Because, till
recenily, they were governed Ly the
Marumakkattayam and Aliyasanthana
systems of law which have keen con-
fided some years back. As a matter
of fact, the Aliyasanthana Act, which
relates to the matriarchal system, ¢came
into force only in 1949. Before that,
there was no division or partition in
a family, so much so that these fami-
lies consisting of 100 or 200 members
were owning these lands jointly.
Actually, if there is partition ot such
lands, each member of the family
would get only one or two acres, and
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even they would be hit by this Bill.
So, my submission is that the Select
Committee should go into these things
and see that all the Acts are not in-
cluded in the Schedule. I know about
this particular Act in force in my
State. There may be other similar
Acts in other States which affect small
proprietors. So, those matters should
be looked into and exemptions made
in suitable cases by the Select Com-
mittee.

16 hrs.

As far as the amendment as such is
concerned, nobody can take exceptiom
to it. There is no point in caying that
there is some sanctity attached to the
Constitution and it should not be
changed. It is true that some gua-
rantees are given by the Constitution,
but they should be understood im
changed circumstances whene /er found
necessary. As such, there cannoi be
any objection to the Bill on that score.
I would request the Law Minister to
see that poor proprietors of smal
lands are not deprived of their iands
without being paid adequate compen-
sation. With these words, 1 support
the Bill.

| wg feg ;. @EE W
gz S e W7 W IEN O]
s1fez g1 & i g8 B Fioie SToE-
T A ag WOEed ¥ F1E qH agr
F AL L1 ZTHT MA@ B JIART TX
or  mfeqa aF X g agifE
Iad Al # €EEH FOAR 99
AT 1 B qx wedEex Fifas §
o e T mar g1 F A T
qrar f goeT AeEE #T E | TEd
Tz 1 OF HOFT A THAE & T
g Twity fem s <@ d aa ¥
Teez Y SHHEE I TE R AR
T SHANT  # 69 qg N eHE
1 mbo ax femr mn @, wgi 0w fF
X dw &1 wmfwe w1 far ww
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T gar w1 A A A
SHAHT  EEH A AT | AN qE
#3, ®rEe @ g9 g5 miwa fer
ST TR XQ AW HOREA AT
Y s 6 @A fom qvg #Y FHTer
g F fag fear s wr 210

A 3@ F AL & Fifcw wv af Iy
sifzr € f& #2935 & W1 #w 3B
AT F E | TEA AEEA WK
fafes O w37 eaad wrgards ard
Feiaed A% mfaew & 1 aEr S
Fodtged FT WEMT I ATIEA §
A7 ST THA TR AaXd & O
7 gawr W ggH wfae frr g
Ty wrew g 2 fr s @ A
Yol AFER ¥® AR & g | AR
g 7 & & Towl gim I &
Sotie # awg § @A ar g fom
WAATL g AT T & 1 FEwT
wFgz  4g AW aan g fw dee
FET &1 mfgear  mfgeat &
%< fagr 9@ @F A H wew forg
FwEr o2

When bold peasantry their
couniry’s pride, When once les-
iroyed can never be supplied.

& wowr gam & faee g
agi #1 a3 FHQT AG F 1 A
3 fgrmg @ FWHT 1 AR AR
T FTRI A T e DO T |
FfeT I dwfaee qzd &1 FErEer
T Gl X gH AN 9T | faaa
a9 A gX FET F IS 0T A
I L SO i 1 A R < 1 £ 4
A agt wE groifaad W T @
oz ot o9 fawm & faars a3 w0
gRfAc AT ®RE | uF a<w ar o
Frar & arom wmy & 5 ogw oA
faaw & g &, fouw & gEry
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Ffos  oifadt & g€ & afF
Th IR FF & 1 fawm ¥
waifa® ©RE & garfers S Qv
AT FET AT A a9 § A
fgers gim F1E A F5 S AN
g FEAT 1 faam ar A 92, 9y,
98¢ =R 39 ® ZAFT gAre mbawd
F1 oAy & oaf 2

# ug A F7AT A1 3w faA
U IS g7 4 T &1 SEH aH
F g AME FT FIT AT AT FEE-
Tanz st q & fran B g
Zw § grafe frarifes fraafas st
¥ A (AW oAg qA F7 AgT G
gu fF 3w § amafow fenmifer fipitas
Fqq grit « Afwd grafe frarmafes
froafas & wt 71 § 1+ feameeT
& ot & awme #i miad &
sy | fram § 9T 93, 9y, g8
HT 3y F FAR BIMEA T BT
A G T d 1 fqam # FgT T
& e 7€ memE 3 TezA 3 faeTw
GadT  AgT % gHGT | gTU 9¥ F
Ffadt  fawe a1 @, a7 qe ¥
S T w7 &1 AR frade
oE FH F wiawr famr T E
o a#3 faaw swrar @ ar @1 39
ag @ mroar R o frgges
zreeg & fog ar Gy &) fry w9 &
fad & & a1 s o1 AT FIe,
afrT arr 39 ¥ ag fear mr o1 R
IgFT FIfea qAEeT AT FAT | A
I 919 fgwee. 7 Tt a1 a9 gw gq
F4ife ITHT "I AT {6 FH qE @
femrhad s@mdy SO )

zara faam aAe ¥ @5 &g
@@ feamr 4 d7 @ity g @q
glo T TAE AT I(FRT AFASTHI|
39 avd @ afwem ¥ faw %
g a1 5 gw TgfAee wH AR
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[ w=ed fag ]
e gt fewefa Ad wET
aRd Vg ar fewmkdl SeET )
JHaF Ferar At fF gy Femmady
H TIEE TH AT Y HR KA
TgeH & femea # S 1 gEer
gg Tt WET & TS A7 | e
faum 3% FqaFEY, 9L¥E & a1 /R
M 93 I § TGP AT 9§ HHSHE
FT I § AR a8 qeal wHzAe FE
CURCE-SINET R R -G )
sl wHeHe A1 w9 /e
gg agT  agi a9 M § fr oA
A G2 A G FEw FY
ar | @z e feae fag
Fasr F1 qTwn P ddefawe ¥ f43
g 7aliw 9T & qE AT A9 &, S9a
O AR T QA FA @ (ord gy
gAY AT §1 AT aW? uF
FHE FT qAGF (TH T FIL ARITAE
qEEE 1 39 F fegrwar § 1 us
s s 92 e fad e
5T §, a% foe #1€ wwraT adi &1
FFT T I HAT 3o T T
§ weg aHT garew ¥ d a
Al W g R @ A% gl
@t g § wmfaw ded wWE
AT F oA Fow AR §
fo disie SrEed W)W FEA W
T T IH F ATHT A gh9T A
o= oA R AW fggEmE &Y
JE o FX @ A adefae
AR F qEH 3w S A W ady
AW, WL A A § A FEA, T
T Ffau  ¥few aew ¥ iw A
”M A ST SR & a9 @
FAE N T FI AT FH AR avfewr F
g ¥ FT9 F&F 9 937 FQ@ E )
T HAT ATET qgq F & f S
§ iy, awem & A ud e
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AET & 1§ qE 9 FTEARTG &
TR A g fEanroar fas o
TAEEHAAF e § SAET Taede
eg wE wAT O HHOET KT A
Fae F fad emEm & @ 1 e fag
§ zg7  de #1 shaarg agt fear
qET, gH G W19 9T g 39 #67
o 7E fam o, g6 fyeg
fear o @ g1 W giEeafeE
AR e A § fefeeswm fen
ST R A ddiefovew ¥ am
N FREW &, AT § I 2 A
frar s wifF S @w weE g,
ITH 99 9 g, afe a=wr faam
Fvaw &, 39 e ad @ wK
g FFEm  gferee Wk g
¥ Tfm S e W EE
TR

EE WY, § A #% fr 99 g
T Fg AR 98, ¥ FWRE,
T g I% R fF A 9w e

g W a deaRa § §
FE T AW A owa &
T § T F aw FowaA ¥ oufy
FERR ®F & o aak mw &
IR FHH W T A &, oF &3
FsAEF F AT W SEAEES @
FHd & Afew ot g% wrw w7 oA
g 97 & fed wmw ¥ oam fan;
AT T 98 (%) Fw H A fen fe
dgaes aeew & fod ar qafas sivee
F fag rar ) afew a9 § 39 3 wwx
far f& #98Tw 3T 9FT @w
FEHATA  F AU qgd F FAA F@T
fr 1 w@ & fawme i w2
# gt g AT giw wE d a
ag waen R fear fe w6 wmfasn
fed T wizg T o o
T fod g T X 39U TH @ 47

,ﬂag

i
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R 93,59%, 98 5% 3¢ TF A WK
¢ dls” 7 A 390 A ® ¥ @@
NI T G ERT | 3q U H O gEa
e X far T A ag a1
FE WY Ao AMfEw F gAY
T F EwAT g 1 pwaE ¥
TG FT FE FE T AN FT FHAT
| e gafaar g
T A WEAA EFT ) TR
adtem ag g fF TEmde & @ 9eve
# o A N wITHER WsE@ (WY
g 4 99 et afawrl #
39- @1 T & F Y qwA I
fear 1 3 9% %g fear m fr &
OTE FHIET F qIR A FE HIE 94T
g #FE T TE FX @Rl § 0
AT qFaT @A WA F 9
F grgx #< fagr mar a0 zEe fag
39-T W 9 FCA N IR 93 8,
9% g, 98 g g W g, TR Tg
faam ¥ faems grit O oY 9 39U
# € ¥ FUE AL "ET F@A
oF a7 dl A9 &fqa ¥ wIw-
T UIEH WA § AR @y aw
g S @ g e W & 9T A
¥ =g € ®UET @ afe 39w @
Foor fodll R FY @1 gF gl
g F aw® s A
qiffq FX T AT WO & FAeTRF
fF ag iz WY Qmfafes e
T ST FTAA FH  FT IGT T 21
g TF a<h a1 4T 5 e «ifemr
q Tg dfae F9 1 437 F @Y
g s g 7 S9r ggena
fofufa ¥o w@ T IF § AR @A
TF 9 /T 0T & @ E wR
IR qET A A A qw W @A,
IAFT  aE IM@T Fg qF WA g !
UF TF q ;9 &fage § g
AT I ofiFrd & a@ w3 §
AT G AF 39U ¥ T ST

-ﬂpm

ﬁﬂ\l’
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FIE 5T 9y, 98, 39 I
¥ fra @1 R g, afEw Sw
I *1 oz TG FRIT SRR )
T qg FAT AR & P OuE
st gE fawrer fF wmo o
TH AW @I E P AL AY SHHAT 7Y
afer ifeezzfom g2 #19 aeTondr
FFG AT T WG SHFAT AT
PR (FE 5w awg @ w9 wwr
g 7

FT ST @7 FIA § 98 98T UF arEn
g W, SgETeT 2 | STEe A9
Fgfee IS #1 T H 99 ® N
W ATE T AW TF T FIeAFIL F,
eI qIWR FT JIEAT AT & T8
Fgrr w@ f5ogw Ao w@ #w
amfaees Ge9 Faw FA AT TR

g

¥ @ ¢ § 9T &7 o e
TS ¥ 9 T@AT ATEAT E | 9
¥ oF fFOW F 09 Yo WIT THE
FAA | HF TF TEF &1 9o, 90
UFS I 9791 A34, AAGIT TAGIT 9
FLIRE | TN AT 30 VIT 0FS
& 99 9C FEd & fF 3o wwE uFg
AL | gRm 7 99 gl JEdl.
Fag ¥, uwe fmr swm o0
o g FE A GOA® F FT A7 7
IART T T I AR ag fF|
T® ¥ 39 g § oy @ | 7
T AT TAET AR SHEFET FT FQ@
& T Ty degw AR & F1 oAHs
FTEF A OQYY TEF § AR S fF
arfrr & TR 9 #R afaees
§F 1 SgAT F & qAT a0R
W o T g AR S fE e #r
T ¥ IE X 9, S ®F FT
o fEge FET a9 o A

8
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[ 7 firg]
=1 foar § AT 39 we qgw A & B
ST Fan { gim FE A FE A
FZ TH AL FT AR | TG AGHT
TR % 7 wEArEEIE § o S
FITHZA 7T5ZH 3 I F AT 1
53 7 4 3981 77 A7g ¥ FA
o w7 A e TR E | 0T
arEtAEt F1OwHE @@ & E g
1T 31 77 § A qg wEred ¥ S
favz I A8 F7 @wd Wit
T & NIA FT TAT FF AT WX
F S Q9% FAA a7 TH §, AT f5-
39 =g ¥ W Q¥ FEA a9 §
ITR AT W HIEE 9 A
T FHIAT | g FITHEH EEH &l
T FEE F A M #} oW
%7 oo 9% e ¥ 9@t ¥ fw oy
Y FE A T g T4 Ao
g smiwmagdamar @ g1
qT TN AT AT RS E fF
Iy wgT e ag gt T W !
9T A Y 39 I9E § g TN
W A G RN T A TERAC Gy
t? 4% g fF dzd iR =
wzfsufoees 1% & 9= @Wr ¢ 1| SO
we qafg 7@ & fr gEr A A
qa fFg gy we TR E AR |
@ & | g FE F gt arw o fea
fF ag #A aw § g7w § @ g
SAGE FT 0 WA AT G A
wrwfafes de3 i confar & agran
AFT FEA A GET wOET F faar R
g AHAT TG F @A T &1 A
w® T AR g A AT ArEe
femar g & 1A g Ay @ @
% f& 2l o W sarer wdw v o
WT R 1 HF Ay FALEE AEY 990 Ay

T 9T 7w gH A Y eter At fagen
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# gt 7 gw A e gsafa
s ot & 5 gw ey gamw &3
TR R T | 7 osEy fewe
F A SATAAL TG ATH WA
dEivmag ™ g fF g
e @w fedt g ¥ AR
m R, q&@ aiak Ghufr @
A ¥ HEAAE A § d5 FT AT
ST ? ag i o dEw  fRogw
T FEEFR AR AR ) 39 TE
¥ qarg e s, wraoamm 7 gAiR
T AN AR AR AT 9ETE § A §
Aafoe o § AR I asy AR
ifsra & S 6 e ggiae & s
AR A ST FHA @ET TTE &)
o a8 X & A AT F=EFy g fw
F 9 F wa 1 fEd 99 wEml
T qE AT @ fF g feAgit
TRy qER F e mr & @ I
fewr av v At geir ?

uy oW # S @ifer gy w @
WEAFF o & @ fran?
Yo res UHE FT @fer wrod frww
#FE EITFOE B dgF Al
IHT FAT TN ! AT ITZAICAY
FaFRAT R fF @R o 5| AR
feafaees a%F w1 1% | W FIET
TN EH AT AT A8 FAJ[NFT
AT FAY TG FATT HGHT HAT
aifed | dT @@ faT qEA T
QS 13g s ewREm e o
W AR AT F A A FHS A
w§ mwaw e fE b a3 dfdfae
g fromg wrer faed @ ac® &
FAFOE AT AT A fE wd
qF ag 7% fad @t F@ ar @
T AT EH IJTHT ToAQT IATT 91
@ {7 arag ST E W SAE wTe-
A H G HT AT § AT I g
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WE ? WA FT qAT FCHFIAY
oY 48 IR FW §F gHaear
gTor FY | A & grd § #47 gH
T qFAIT A gFd § 5 qEE
IoT 9% ? AU AT g fE gw way
qFIEGL TG BT AHRT § | G FT
g e A 5 oag 8 =9
TR g 4, afew wiow fFag
gz @it F@T AT, AEEED HAT
qr so I ¥ q7T F@T A1 6
dwedEE oW o Y@, @
a@ ¥ difw T [ ¥ 3w g
T FEAL A AT R R ST T
ag femr  wR oE S fs aw ag
G E, FER TG @ EIT |
g waw FmEwE R F g
FHTA A HIA AL WA & gafag
g fr wifs gEd Wl A INE ¥
A A G A TS R o9 1w
I ¥2T ) U T AXE ¥ GH F

®RE

U g FEIgeT &1 gasgal
F A EH IR § | T FEE A
gim . 7 dae = R far @
I A AW A9 GG FAAS T
78 args 71 @ & fF foaw it wew
I 9y FEA T TG T AT A
qrEd R AT # AR qA TG
G & o7 FHA | AT . q
T T o ? g QIS Y ey ?
T qig F1 AASHe AFY dfqwm F
g wE R sy & Wi sEs
WHROFARAEH QT g | TF
qF ag faum Fgar & 5 Amrest
N weew Ugew fAAT AR @l
T ITHY AT T IE § AHSHE ATHT
afewrg F 3§ | THEA "W ag
gt g f5 wiEgya  HgEa W
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FITHET T3EH TG 4 T 7T grlY ¥ T
fea™ & 91 ag e Ao fqwead
T I T AAR T RERF
¢ fege ¥ I aHw 9¥¥ URE A
fome 6 aww @ew A9 fear ar
s e gR ¥ Awfar AR
T ¥ favg gmard 3 fag gitw #1E
a1 fely st IR & @ &g
X farmr &1 ag IR A
T @ ¢ afer IEEa fewdeT-
far T9 ®r & | SWehar @ foet
@y F fAau sy gEms g S fF
TR T 1R T fed QEMe T AT
A IH AT @I A ww
T T AU I F FREF FT QA
faa gea FXA | IF AL A T
sarEs 1 fear g fFqmmed & av &
FE AT T TR | I9F AR F g
1 feqrse 48 < g@ar | wg 709
s ¥ o fafaw fafzios & o=
TN @ e fea e
G & fasg w_@d #1 q@NT ge-
T AFAT & HI FETH FY TFL FT
aFdr g AfeT ag xamar o w5
R wag Ffaar & iwwagwd
& &gt 9@ | w9 S fy oAt &
AR A T a1 5 A aW gER
wfear & st B A agad @
T g A A q W) FAr g 91
f foret €Y g o ST oY oY fey A
T gH I Y, 3 adr g
ATEATT X W® &1

g 3w g fF 9w wafas
W § § U1 FCAM I GRAT
FT g7 § AFAFAT F ag A a®
faargar & fF Sawr Smaw wmfawr
faear wifgd | ww AR feages W
grar § & pnfaar & faarmar o
TR, AR AAER F qATE AT
FEHTAFAT AT AfFA AT97 & 1Y
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[s 7y fe]

F TR FATHE A1 T TH FE F 004
F gre F= faar | Ao ag NeEEE w3
fear i wanfae e T ¥ ow
Ft feedfom @ &1 N A¥w g,
IR T FT A TH IGA GRT qg TH
FAET afea F1E WY AT ST T
TET FT GIT | HF GLHX T AR
waifaaT A0 T AR ¥ OF Hewiy St
Iu # 7l forat & 1 xpnfaan Fv e
ST 7 R feat s | SE e
7z fgfanr e gremgE e
1 WG F AT JH ATHL AT
I EF AT E FA A W
qor faeifedr d "M dwe 1 F
AR wew F AT ¥O SamaT afEw
T AR SR SATET ALY TG HHT
T8 9T WRX W A g A, IR
7z fra & W @< g feaer o
gfgum Ffgemear . FE FHEREA
g A, T TG S, AR
% gifaw A@ §) T IR TR
2? @ S ¥ fufavew €7 awt
T oas SR ¥Eg W@ gfE gw
FAEAT B FH FET AR S0 K
& gwmar & I ¥ Qs
g

qrfaee dzd Fard EfF um-
dag #r fefesgm w1 2w
I 1 qS 9% 99 B ATTATRS FA |
F @A § w18 FfIe T w7 g
g e & Fg A g 5 oamew
TURE FA TT 4T 9§ H XD
A 1 feear 911 39 #1 Aveer-
T ¥ femmmar 1 afww d60 @
g ofemw 1 'wn fewfye gm
E I HW ST §H1 AT T ANEARS
<1, fo| ¥ g #Y oen SO T
g faewr aFar & 7 afFgm W@
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3T Frew w3 ¥ fou dae = @,
wifs &gl . Swfere 3 & 99
R DA | AT ITH T T FAT
Ty | AfET o ow a9 mTeT,
N IR THT F qiAF, FY 6 OLAT
T AT T g A
ger 337 | § e Weefing N zgam
F fadte o wRaT g 5 R awes
o=y # gow &< faar s, 91 fe
T AGH FAA TG FoAT | WIE
TEFL A N & S
qHRFT FA & I AT F qE A
W A A S F ow §
AT &1 FE dArsa FEgR AT
T A g 1 E F A AN W
By N agT I @ &g |
foraaT Srew ©&F g1, 98 WIEHT Tt
T BN

Jar fF &5 gt e & dF A
domemsT #2099 F 0w gaw uEse
BNEF AT Fef TIR F? AW
¥ grafgar 39 F I Aoy fEa o
3@ TE F T demy ¥ oag
T frofew & fag 23 ) feaml,
F9F! A @Y BR W AT AR
Frqawy feaifaz  eRiw anp # Ay
g S frad AT w & gwifs awl
1 wyar, W fE femfae £ waw &
g am I E e iy F am
war g, afew f&r w0 F& W
fuersy A€ feam ST & 0 W
F og@ ¥ FAt 7 &% F1 JyAAT=S
fer v % g adt fewo
goferee G & Ay 7§ fF
g #1 I avE aFEm FQ
fe @@ 3 feer awas e
ST 1| qg 7 &Y fF uw aY agr dwafa
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&, TF FY ATEA A9 AT w79 AL
& MR F F 9" F@ 4T 5y A
EIcEE |

T a%g § FTagiat w1 f WEe
FTA AR A FFOT o) G &
FH F W JEE FAO 1 AfFT I A}
ar T 9 FET g, ;ifF—griftE
W wE ¥ 7 wFA A G dA—
F AT AT, I H G AT, AN
AFT T R, A AT IH AT, T F
Y 92 & | WY IF FT T TE F
FFEY | UEAST FC FY N ¥
agd 2 g9 ¥ gAeH qrar FrE @y
T, ¥fFT o1 I9 WL FT @A g
s fear oAt 2 FAAar g ? afsmw
2 T8I & A 9g T 98 4@ dfe-
faeeq & a0 o1 wT &

g9 TH SE F W8T &) SOH
TG, 30 @A W, F g T ave
2 5 a5 1 Fwaergs 7 g, Afww
T T AT W oy & W ew A
MEE I TAFTIGITLF
¥ @dt F73 ara ufeaw § sAww §
F-GAY FT A & A g aga @
a1 AR AT ¥ A T A AT A
F & | Mwfeee d&9 51 a1 faw agran
¥ | wr gmfeee §=9 @rm R, @
&t fafaet gk grew fafaee e
#% fF g e ueF § g 9T ]
o g7 ¥ gAFwa & OF &€ ¥
ARG FET § 1 UF &7 gl 9 oW
FY gre-wfaen gwe § W oF F9r
TOF 7@ @, 71 g8 giafaee deF
2 ? g@ a@e @ g d9w N
&Y Wt gew FT W &Y, Ig UHSHE T
Y oY @ FT W AV

Amendment) Bi.l
A WEIRA © A T qgd
g arfeamfam § ol fafees
WRE agem &fF .

st Fg0 fug - § fafae s
@ | g9 A F JET g w1
g AT FT AN FT J&EG g8 |

weRW WEYE © . . . U HTAT G

2 5 wifeamiz & fafaes & &8
W A F gu” Froowd |

Shri Lahri Singh: I am extremely

sorry. I shall address you hereafter.

§ garm ¥ 1 fafaees avgg | qw
g g oo wisde ¥ oY ag W
T §: ‘sites of buildings and other
structures occupied by cultivators of
land, agricultural labourers and

village artisans’, Jg #qT g |
T ¥ W T oF oy ‘ue’ Y
HENo & | T WIS T @A AR
# 1 g ofss f1 g a dfewwr
FOT |

# ST AT T A g A A FAT
argar g f5 e ST @ @ w7
FHT .G | 9 SET-N3T qat F qferew
TG UM AW AT § | 39 Al
G2 FU, g9 T § | 79 F iy aqEQ
FT q@iq U | HTT 7 TS a1 7 TR
oY | g faan o o a2 & w1 Y
FLAFY, IT HT ST o oY | Afer Foaw
3 ST 4, 97 F JUaAT g Hfie-
foerm ot & | 37 ¥ GAT Fg W

# wger =rgan g i ag faurw qaman
¢ a¥ 73 wfas el AR o a3
gfcee 7 | F1 o< Y 5 5@ faww
¥ weTHeR TEEw F i@ S9ET & fag
oY Tt €1 TS oY, 9§ Y W AT
@ 2, 9 B AT AT § FHT A7
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[5 =l fe]

T & WX I HEred TR F TAR
forar o <@T 1 @gET fowrst & T
M T A @RF g A
Y qg I AN § 1w e @
A ATYT Y TG FAY | §F G G |
Ffem ag & g} g B} A
T F T TF T aq1q F, T T FA
fF oF ¥ Ty oF FafT AR A F A
ga< Fata fear 9 1 fafeex argw
TR & fF g7 AT ssTERS A @
FAT AT § | FGT & AT SoTLA ?
Wfer a1 ¢ 7 W AN q-E 9
g fawew 3 @1 ), FIW FIW W
qt % <@ &Y, 3 a1 WY FF G &
FIT 3 AT § VY EI Yo AT, Ko
T T ?

TF wHdEA § A am gg
Y @ qerfE grerd wa dfew
oY, g9 7 3§ FT F47 T fFav
39 7 %yl f& g0 4 9 gEdAw @R’
TF OF AT T 9T /I AT 9T &Y
qE & 1 W SR AT AT A |
f smam #Y awg ==, AfeT a7 o
ot A@f & 1 et o @, 4wt W F
o faeen & fegae &, S Torg
¥, T a W qH § fF ag ' |
W | AT I FT TGH A B4,
FE AT A A g A & AR AFE
7g faord & g7 = awfwe &7
TR FE TR E |

Farga g fF i & agEl w
BT #X w@e T § 7, arfs afsws
9E A 1 B gt it aus 5
awfaee ded & writ 7 § fs fefgsqm
o deq fFm wad & gar anfeg ok
ag rEr Ag g =R |

1 gAT TR (IETER)
ey wgw, W faw o oF oar
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waaw ag AT @ fe ogara S
FEGYA TG a9 AfwEw T amr
g1, 3§ F1 Grelg Adar W v
T § A 7 qaagd! A ao fwar
ST | g F7E eI TF Aresifded
gifesr F@ & g q@mar @ a1, =
Tow § AR A & g qemr mw
qr | 1% SHFET I O A gy qA
qEAT §, I TF TF agT AR AIRHT
& 5 gEd ah aga T A & o
Igl Y @E ¥ 9 ¥ fem §
form & org oiw oFs § FA JHT Y
ag Fel faege e § % faam & ag
durg F & fFami w1 TFRE g o
g, I wRfedl T & AF M,
o & ara 791 T, foe & O
FTET FY TgT TSI AWM & |

TR T AF A gUEET 7 g, a
agT SHHET AL T AT & | A A
g7 T fF a2 A Mo Tg
ST F WA 48 FEEEgAA 947 | 3%
2 ISR F A A ¥ FE
7 uF agl wers o fF e w9 e
o HX I F AqE ¥ go Too ¥ e
fewrest & o A Fraw #1 o€ o,
97 f& sy warfaomr & faoo o
TF FAE qArE A | I awy ag
fagia s faar man fF Srmwr A
&R F gfaam § gz feadwr
R AR FEFR AT A FT QT
Ao EAT | TR FIEACYAA 59 a1 &
IEF §, TR G FE AT gl F:E
F FE dE gET g At fw
AT S AR, AT W AR
@ SR QU AR gR ¥ ] 91 ond
TFR I @ ¥ facge g7 wnfar
g f ag dfqum & aoiw R AR ™
™ ¥ e oW aew § oaward @,
FE AR § A FeAG A9 & 99 F
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are 1 FA FY, N a3 B e g
I9F O W FAA EY |

3 faw &1 dw s g, fadee
T F YL FE A qEAF W F
3T waad @ fafyeex F & s
FFAE & | 9gAT qg Fadn § fF 3e
gal # g5 aAE oar § o fF 2w
EATI # A8 W & swfag @
FY IRAIT FI T TIEIT FAT ARG
& arfe I SdER #Y, Tader SRy
JA & A fEgET &7 99 g F 39
SHHTY # =1 9@ | g SR 4]
AT § f @ity 99 ad s @Y 99
@ifemr #1 w2 S99 7 fFar s @

F qear =eat g 5 fFaw s
gfﬁ?%q’l’ﬂ'xo—y\omﬁoo—‘]oom
Yoo—Yoo UHS FAM § AR f #1
% AP F 977 A AE F TES
g7 a1t AT ¥ o e A foa s
fF 3 warfas qOF & 799 s ¢
gHy § a1 o 7T ag Ifam gwr F oy
qRde qr 0¥ AT g foms g o
TF A FH THA g AT qY I e
¥ gt fa7 & o I) wade st
g1 Fwaarg fs N gurd sideqaa
# sifaea aife|r & A 99 gram™
T oA § gH T AT A2 Fewrd F arfert
qATE 3, SEF! QU F & o 98 9ga
I g f5 3@ axg &1 goraT  fear
ST At 7 gEqrtaq far

OF I TRAMTE 1 TWH Y &
FOT THIY F1 79 WA ¥ WAS FA
& gara faar @ & ) S FRw & ag
ar ag & f5 seonfeadw 7 @ ok
F@T g & fF d Do g 1 e 97
wdzH ¥ o wifaww ot g g & o
fedY Fr7T # foet ara ¥ fawrs &
a1 stfeew & faars g | gafaw I
g1 fadee s g fr ag &<
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TF #1 R § 239 AR aad fr e
oY &1 HredTey gAR A &, AT QT
FG & fau fead w0 &1 @ ¥ A9
dege & wifad FT I § 1 FIA
I FAAT FY g@ F wfAer e s
arfed |

st a¥ ;. 7@ WA FEA 9
oA faar g

= gwa wae : fadiae FAE T
oHfaT F#40 fF F5 & FET W@ §,
fam 1 difer TR & o § miww
FC I&0 § 7 Efufends # g%
FA F I § WA AT T E |

39 g A AT FT ¥ I
FIGT 91 FTTE G | TGl IF  FEQANA
F ACAT 8, I G T FET TG
AT & | g A Y 99 2w ¥ faw
qwr gR1, W griY | ag aY gAafer
AT & afs @faw @ ST oad gk
gedfufende &1 @ fwgr o1 @&
AR TEH F1 T FI, IJAFT AN
2 FT, B2 fHgral #1, e @ 91 /@
T I AW FY &Y AT g%, o ¥ qw
s facge 7@ &

sigt aF wifee T FT 1T, W
9 fegama § TN o IF §7 S W
FHEY qEfae qE g awar &
feedY +1 s 39 faraT SITg AT gaT SN
fF ufimaea d39 &1 O 1 w9
& 3 % IOl § T §, g Free
¥ I & Qfefersr o0 § @ §
a7 AR #feseT @ X oW 9w &
WA @ AG & fF A A &
wifers 4, I qeuTd @, dur W a%
st 7 fedaqde fRar g .. ..

=t qREATAR (FCTE) G @
& mar & T ?
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Y gHA TR : g9 99 g AT
FET FY FAA AT TG AH L.

wT WEHRA : TS G2 g F AN
T@ 43 FT I1F ALY FT AT & |

ol THRIAT : @3 B) F7 Fg a1
F 1A% & A ne | T & w7 ey
&1 W Y AT & A 3FHA of FT @
Eutl '

= gaa s : o a9 # o9
FIF TS A FHG A IRFT AFEAT
oY FE 99 g o 5 39% @ifew |
#é feaomiie a8t frar &, #15 Te0d
&t fear & o 7= fRar 3947 Fa
FTE Y. ..

o TR : G AT AT F@
HEECE R CRCE R il
qgw SEY AR @y ) fEEe aga dwed
F@TE I

=t gua s ag M faw §, ag
I fea # & 1 v & F1% ama qAY A
g M Fidegmw 7 feofe & faarms
ST @Y AT Sft gw 7 ¢ fowrd arfery
qTg ¢, Su* fger®s FAY @1 | 399
aifedt #1 7 FW & fAg o adw
fFami 1 g #1 98X I & fog,
IHT GUEH I F fod a8 IEA
fa I3t grE FE F47 GAH FIE & By
Y awg & W w437 7Y € & Iy
R fFar so ) ogara W owweER @
ag g g Arfgq | gATEr 9 arfeEy
&, I9F! FEifaa 76 & fog s fady
T X HAGT F FT qTAAHIT TG
gt &, a7 g farar s =ifgd
Shri Maniyangadan (Kottayam):

Sir, much was said about the sanctity
of the Constitution and also of the
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Fundamental Rights. 1 am not very
happy and I am sure the Government
also will no: be very happy in bring-
ing amendments to the Constitution
very often. But the {undamental
principles of our Constitution have
been laid down in the Directive Prin-
ciples. Reference was made to article
39(c) of the Constitution; I do not
want to repeat that. Now, if ihase
principles of the Constitution could
not be implemented, it is necessary
that the Constitution has to be amend-
ed. It is not because this Parliament
has declared that we have in view the
socialist pattern of society but because
our Constitution has laid down certain
fundamental principles. Land reform
is an important problem as India
is an agricultural country. It has both
social and economic aspects. Even
before attaining Independence Ccn-
gress Party had declared what its
agrarian policy will be. There is tne
Karachi Resolution of the Congress.
Again in 1947, an agrarian 1eforms
committee was set up by Congress
with late Mr. Kumarappa as Chair-
man; Prof. Ranga was its member. I
do not want to go into the report of
that committee but that lays down the
principles of agrarian reform that
should be adopted. I submit that there
is no deviation hitherto made by the
Central or the State Governments
from the principles laid down in that
report.

Shri Ranga has of course changed
his views and we have only to be
sorry for him. As regards the prin-
ciples laid down by the Planning
Commission, it was stated here that
the Supreme Court judgment and the
high court judgment have said much
against these various Governments or
the Kerala Government or the land re-
form policies of the Government.
That is not a fact. They have accep-
ted the basic principles of land re-
form laid down by the Planning
Commission.

1 may be permitteq to read a cer-

tain portion of the judgment of the
Supreme Court in the case of Puru-
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shothaman Namboodiri versus the
Siate of Kerala:

“It is well known that the Con-
stitution (First Amendment) Act
of 1951 was made in order to vali-
date the acquisition of zamindari
estates and the abolition of perma-
nent settlement. The acquis:tion of
zamindari rights and the abolition
of permanent settlement, how-
ever, was only the first step in
the matter of &grarian reform
which the Constitution-makers
had in mind.... After the zamin-
dari abolition legislation was thus
passed, the Constitution-makers
thought of enabling the State
legislatures to take the next step
in the matter of agrarian reform.
As subsequent legislation passed
by several States shows, the next
step which was intended to be
taken in the matter of agrarian
reform was to put a ceiling on
the extent of individual holding
of agricultura] land. The inevit-
able consequence of putting a ceil-
ling on individual occupation or
ownership of such agricultural
land was to provide for the ac-
quisition of land held in excess
of the prescribed maximum for
distribution among the tillers of
the soil.”

This is said by the Supreme Court
as a salutary principie. In this
judgment, they considered certain
lands in the erstwhile Cochin State
of Kerala, called puravake and pan-
daravaka, and they held that those
lands come within the definition of
the term ‘estate’. But in another
judgment by the same Bench of the
Supreme Court, in the case of Kunhi-
koman wversus the State of Kerala,
they found on technical grounds that
ryotwari lands do not come within the
definition of the term ‘estate’ as defin-
ed in article 31A (2) (a) of the Con-
stitution, because the protection pro-
vided for legislation under that ar-
ticle was not applicable to those lands.
They went to the question of funda-
mental rights under the Constitution
and said there are certain points of
discrimination and other things.

(Seventeenth 6894
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Now, the question is whether these
fundamental rights guaranteed in the
Constitution are for perpetuating the
feudal system or whether they are for
perpetuating absentee-landlordism.
My submission is, the Supreme Court
does not hold that view, but the law
has to be interpreted as it is, and
though not directly, there is a hint
that it has to be amended. It is in
this background that we have to look
to the present amending Bill. My
submission is, nothing can be said
against the amendment now pro-
posed.

Subsequently, the Kerala High
Court also on the same ground dec-
lared that certain lands in the Tra-
vancore area do not come within the
term ‘estate’. So, my submission is
there is no escape from amending the
Constitution. The mere fact that cer-
tain lands come under a particular
system of tenures is no reason that
the agrarian reforms should not be
made applicable to these lands. All
agricultural lands must come with-
in the reforms that are attempted to
be implemented by the Government.
It must also be done according to the
declared policies of the Planning
Commission. So, 1 whole-heartedly
support the amendment of article 31A.

Prof. Ranga said something about
the ceiling on income of other sections
of the people. My submission is that
land reform legislations are not in-
tendeqd for putting a ceiling on income.
It is only a social and economic
measure. Lands which could not be
expanded and which are the means
of production must be distributed
equitably amongst the people. That
is the only object.

Mr. Gopalan was referring to the
Kerala Agrarian Reforms Act. Prof.
Ranga said that this amendment pro-
posed by the Government is because
of the communists. That is not a
fact. The Kerala Government also
—tbe Government which came after
the communist government—wanted
its scope to be widened. I do mot
know what are the provisions that are
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contained in the present Bill that the
Kerala Legislature is going to dis-
cuss. I have not found that Bill. Mr.
Gopalan referred to certain difficul-
ties that may arise. I think provision
will be made to get over them. I
agree that if the judgments or findings
of land tribunals under the Agrarian
Relations Act of 1961 are of no use
and the process is to be gone through
again by the tenants, that would
really be a hard thing. I think some
provision couldq be made in the Bill
that is under discussion. 1 do not
know what provisions are going to be
made

Regarding the tenants’ rights also,
I do not think there is any right
which and vested in them and which
is being taken away. Of course, these
are the main objections. But he said
that the Act could be amended. What
I am afraid of is, after the passing of
this Bill by which this Act of 1961
is included in the Ninth Schedule, if
an amending Act is subsequently
passed, I do not know whether it will
have that protection which the Con-
stitution gives to the present Act.
That would be a later Act. I do not
know. B

Shri N. Sreekantan Nair (Quilon):
Why not amend it instead cf bring-
ing a new Act?

Shri Maniyangadan: ] would come
to that. This leads me to the ques-
tion of the Kerala Agrarian Relations
Act now in force in Kerala. I may
submit that that is the most unscien-
tific Act that one can conceive of.
That Act was passed when the com-
munist party was in power. Then it
was sent to the President for his
assent. While it was pending before
the President, the Government had to
go and when the next Government
came, the President sent back the Act
with certain suggestions of amend-
ment. The then Government wanted
to make certain amendments.

Shri N. Sreekantan Najr: It was
the present Government.
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Mr. Speaker: Order, order,

Shri N, Sreekantan Nair: I am
trying to elucidate the facts, so that
the House may not be misled.

Mr. Speaker: He may be just fol-
lowing him; he shall have ample
opportunity.

Shri Maniyangadan: For the infor-
mation of my friend, it was not the
present Government. It was a coali-
tion government at that time. Now
it is Congress Government. That
Government wanted to make certain
amendments more. But unfortunate-
ly the position of law was that the
then legislature could not consider
any other amendment other than those
suggested by the President. So, it
was passed. When the questicn of im-
plementation came hundreds of cases
were filed in the courts and because
of that, the ceiling provisions of
that Act could not be implemented.
That is how this happened.

My friend asked why the Act
could not be amended. In the
Agrarian Relations Act in Kerala,
the ceiling fixeq is 15  acres
of double crop nilam or coccanut
garden. I may submit that in Kerala
due to the fertility of the¢ land and
due to the terrain and for various
other reasons, 1 acre of cocoanut
garden in one particular area will
fetch an income which even 5 or 6
acres of cocoanut garden in another
part of the State will not fetch. Simi-
larly with regard to paddy lands and
other plantations. So if a ceiling is to
be put as 15 acres that will create a
lot of confusion. Therefore, this was
very seriously objected to at that
time, but they were not prepared to
accept that proposition. I do not
think my hon. friend Shri Srikantan
Nair will take exception to this state-
ment which I am making.

Then again, Sir, exception from cei-
ling was sought for certain other
varieties of land also. Now they have
exempted only coffee, rubber, tea and
cardamom. Pepper, arecanut and
coconut plantations were also sought
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to be exempted from the provisions of
the ceiling. Here again, I may refer
to the judgment of the Supreme
Court which deal in extenso the prin-
ciples laid down by the Planning
Commission. There it is said:

“This brings us to a considera-
tion of the reasons which may
have impelled the legislature to
treat plantations as a class diffe-
rently from other lands. The ob-
jective of lang reform including
the imposition of ceiling on land
holdings is to remove all impe-
diments which arise from the
agrarian structure inherited from
the past in order to increase
agricultural production, and to
create conditions for evolving as
speedily as possible an agrarian
economy with a high level of effi-
ciency and productivity. It is
with this object in view that ceil-
ing on land holdings has been im-
posed in various States. Even so,
it is recognised that some exemp-
tions will have to be granted from
the ceiling in order that produc-
tion may not suffer. This was
considered in the Second Five
Year Plan at page 196 and three
main factors were taken into
account in deciding upon exemp-
tions from the ceiling, namely—"

-

will read only one of them—

“(5) efficiently '‘managed farms
which consist of compact blocks,
on which heavy investment of
permanent structural improve-
ments have been made and whose
break-up is likely to lead to &
fall in production.”

Based on this principle they deal with
pepper and arecanut in this judg-
ment. Since cocoanut plantation was
not a question at issue before lhem
they have not dealt with that. They
refer to the Central Cocoanut Com-
mittee’s decision. They refer to
several other authorities. They have
referred to Farm Bulletin No. 55 re-
lating to pepper cultivation in India
issueq by the Farm Information Unit,
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Directorate of Extension, Ministry of
Food and Agriculture. They have re-
ferred to so many authorities on
agriculture, and they have come to the
conclusion that efficiently managed
pepper and arecanut estaies where
large’ investments have been made if
broken up would definitely lessen pro-
duction and that will affect the econo-
my of the country. Since my time
is limited I am not going to read this
judgment. I only refer the House to the
majority judgment in Qunhikoman vs
State of Kerala 'of the Supreme Court.
So this was another objection.

Then again, kayal land was said
to be exempted—the kayal land of
Kuttanad area. There is a peculiar
sort of cultivation which does nct
exist anywhere else in India. In the
backwaters where the water is 5 feet
to 8 feet deep is the place where cul-
tivation of paddy is done. There,
bunds are put up, water is pumped out
and cultivation goes on. Extensive
areas are brought within these bunds.
If that land is parcelled out, I sub-
mit, it would mean the death-knell
of paddy production in Kerala State.
So many grounds were given as ob-
jection to this legislation but they
would not agree.

Shri Nambiar: This problem will
crop up in Kerala at any time a land
legislation is brought forward. It is
not something transitional which will
be removed after some time.

Shri Maniyangadan: My infoimation
is that the view of the present Kerala
Government is that the oresent Act of
1961 could not be amended to suit
the purposes of Kerala and only 2
new Bill could be drafted and passed.
I also understand that they are try-
ing to get it passed as early as possi-
ble. Then, the Planning Commission
and the Government of India can gc
into it. I do not know whether the
Select Committee will get an oppor-
tunity to do that.

Mr. Speaker: He should conclude
now.
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Shri Maniyangadan: Sir, 1 wiil re-
quire two or three minutes mcre.

As 1 was pointing out, these prin-
ciples which I have mentioned have
cen incorporated in the land reforms
in almost all the other States. For
example, in the enactments of Madras,
Mysore, Tripura and other  States
the ceiling fixed is in terms of stan-
dard acres. So, my submission is,
these reforms are necessary and the
present Act could not be amended and
a new legislation is necessary, 1 bc-
lieve it will come in time before tn2
Joint Committee, or at least before
the report of the Joint Committee
comes before the Parliament

Here I may refer to another Act for
the information of the Government.
There was one Act for the abolition ot
Jenmikaram and that was also struck
down by the court on the ground cf
violation of fundamental rights gua-
ranteed by the Constitution I would
suggest that the reasons for that also
may be looked into and, if necessary,
that Act may also be included in the
Schedule.

One word about the exemptions.
Bo!h this Act and, maybe, the propos-
ed new Act also exempts Governments
lands. I have no objection to the ex-
clusion of Government lands. But, in
Kerala, even now there are vast areas
of land occupied by people which come
under the category of Government
lands. These lands were allowed to
be occupied by peasants. In fact, pea-
sants were encouraged to occupy these
lands. I am specially referring to the
lands in the eastern region of that
State. Thousands of persons are in
occupation of that land, In 1956 or
1957 Government ordered that their
occupation may be regularised and the
lands may be registered in their
names, Subsequently, that order was
cancelled, and I do not know why these
lands are not allowed to be owned by
these people. My information is that
Government wants to evict these peo-
ple who come within these project
areas. 1 think this is a dubious
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method. I most humbly submit that
crores and crores of rupees have been
spent by these peasants on these lands.
So, if they are to be evicted from that
area, ad-quate compensation has to be
given to them. even though they are
occupying only Government land, If
‘nat is not dcne, I submit, the people
will lose their faith in the bona fides
of the Government, in so far as its
land reform policies are concerned. So,
“his aspect of the matter must be
taken into consideration both by the
Planning Commission and the Govern-
ment before they come to a decision.

One more word about compensation,

17 hrs.

Mr. Speaker: Now he should con-
clude.

Shri Maniyangadan: Much was said
about compensation but I would like
to draw a distinction between land
and investment on land. I refer to
this because in Kerala it is not ordi-
nary land where annual cultivations
are done and crops taken. It is mostly
hilly areas or other areas where per-
manent plantations have been put up.
Clearing of the land was done, ter-
racing was done and the plants were
put up. Then, for a coconut plant to
come into yielding stage it will take
10 to 15 years; similarly, arecanut and
other plantations, Most of the land
there is in the shape of gardens with
mixed plantation. I am not pleading
for land where paddy is cultivated or
where millet is cultivated.

Mr. Speaker: He must conclude now.

Shri Maniyangadan: With this sen-
tence, I will conclude. For that com-
pensation may be given as decided by
Government. But as regards planta-
tions, they must be considered as in-
vestment just like in an industry and
whole compensation paid for that.
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Mr. Speaker: Now the House will
taka up the statement of the hon.
Minister of Irrigation and Power. Shri
Yadav.
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If the hon. Minister tries to reply
every question as it is asked, probably
that would be better.

The Minister of Irrigation and Power
(Dr. K. L. Rae); I thought, the hca.
Member will ask both the questions
and I can answer them together.

st QW ¥E awE . qE N
A 78 & f A A S A S aEm
fear§ w8 Gar e § 6 9 g
I WM AT TGl A aAg qifsd
i & fag &y s @ 9g faeger ATy
g IG¥ ®IE FH AG 99 FFAT |
# ST =vea § fF o e e
F o Tg § Dfer a1 #1 agrar
wIR & far 1% awr &, A
W FRH I G T o §
+H " agEa ol & @ g, afz
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Mr. Speaker: The help that has been
given by the State Government is
inadequate. Is the Central Govern-
ment also going to supplement that
from its own resources?

Dr. K. L. Rao: I should submit that
floods are essential for the fertility of
the soil and for the water require-
ments of the nation. What we are
trying to see is that excessive lood
effects or damages must be avoided.
The problem is being tackled. It
should be remembered that befcre
1954 there was no central flood man-
agement. It is since 1954 that this
subject is being tackled at the Centre
and a large amount of work has been
done. The gaugings of the rivers have
been taken and lots of surveys and
data has been collected. Now we know
the size of the problem. We have also
been spending quite a considerable
amount of money every year for
tackling this problem, But at the
same time it must be noted
that it is not possible to effect complete
protecion against the floods as such—
hundred per cent. protection, It is not
possible and it is not done anywhere
in the world. All that we try lo do
is to prevent as much damage as pos-
sible, firstly, to human lives and cattle
and, secondly, to the fields. This year,
I must say, by and large, we have not
had much of damage. 1 am taking the
country as a whole. There have been
some difficult situations as we are ex-
periencing in Delhi itself. In some
other places like the Eastern U.P. also,
we had a difficult flood situation as
also in Assam, It is our earnest desire
and earnest effort to try to evolve
some method by which the suffering
will be reduced to as great an extent
as possible. But it is impossible to
state categorically that the floods will
be completely eliminated, It ig not
possible, I may give a simple illus-
tration of Shahdara. The trouble in
Shahdara is not at all due to any flood

SEPTEMBER 18, 1963

Situation in the 6904
Country

of any river or canal. What happened
was that there was an intensive rain-
fail which was of the order of 12}
inches in one day, that is to say, half
the rainfall at Delhi for the whole
year, When that intensive rainfall
came, it was impossible to protect any
kind of locality especially a low pocket
like Shahdara. Probably some hon.
Members will put more questions and
then I will give more information on
the subject. What I want to say is,
while it is the intention of the Gov-
ernment to provide as much protec-
tion from the floods as possible—and
that is what we are doing—at the
same time there are also some limita-
tions to these flood control techniques.

Then, as regards the assistance, I
agree with the hon. Member that the
assistance is not as much as it should
be. But as far as it is possible, when-
ever the States require any assistance,
the Centre is trying to give more and
more assistance and also to give as
much money as possible within the
framework of our finances. In any par-
ticular case, if any hardship is brought
to the notice of the Central Govern-
ment, every assistance will be given.

sl Qo Vo qTRWA : ToEdATT
FTHT 4 §F IIAT AZT FT AG WY
U5 & fog aga A&t g™ oF Qe
TS QI AT A7 | I FAT T
W aF TS oA AEF fear mar € )
TEFT FTOT FAT & ¢ IR W
faaarTy 918 g 9T W § AR
1 FAST FT BEA F qIGLT A8 G
ST € |

Mr, Speaker: Rajasthan has sent a
project for flood control since a long
time. ...

Dr. K. L. Rao: I thought you were
allowing him to put another question.

Mr. Speaker: He is putting only
one question.
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Dr. K. L. Rao: Good. This is about
the Ghaggar river. I have expiained
at length in the statement about
Ghaggar. I had personally inspected
that area both on the 13th and 14th.
1t is one of our very difficult problems
because Ghaggar is a river which has
no outlet. Ghaggar takes off near
Solan in Punjab and then it runs
across Punjab and goes over to Rajas-
than and gets dried up or gets just
spread over in the sand dunes of
Rajasthan somewhere about Suratgarh.
Now, in the olden days, it was all
right. In fact, the water coming
from this Ghaggar river was such a
small quantity that a railway line had
been constructed, at the beginning of
this century, in the bed of the river
itself without any trouble. But now,
in the recent times, because more
canal systems have been developed,
,there is g larger amount of water in
the river. Naturally, the problem
has arisen. Ghaggar people are re-
senting, people of Rajasthan are re-
senting, that so much amount of
water must not be let down. There-
fore, the Rajasthan Government had
submitted a scheme. That scheme by
itself would not have been of much
help. And I am very happy to sub-
mit—I have submitted it in my state-
ment—that a very good solution has
been found for this and that is if we
can construct a canal a link canal,
from Ottu Weir in Punjab and take
the water into Rajasthan canal, then
not only a complete solution for this
problem would have been found, but
also we would be using the Ghaggar
water, which is at the moment creat-
ing havoc, for our irrigation purpo-
ses—it will be a great benefit to the
country. This mew scheme is being
investigated and I hope that it will be
possible for us to make a start on this
as also on a modified portion of the
scheme that has been submitted by
the Rajasthan Government.

Shri Karni Singhji (Bikaner): My
question also relates to the Ghaggar
floods. On the 10th March, 1961, I
had tabled a calling-attention-notice,
that is, almost two and a half years
ago, and the Minister had replied that
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there were two schemes before Gov-
ernment, a short-term scheme and a
long-term scheme.

The statement made by the hon.
Minister has been very exhaustive,
and we seem to be quite satisficd. The
only question that I wish to ask of the
hon. Minister is this. What steps do
Government propose to take to pre-
vent the floods coming again during
the coming winter months? Our ex-
perience during the last four years has
been that the floods come almost twice
a year and destroy both the rahi and
the kharif crops. We expect these
heavy floods again in Dacember-
January-February, Would the hon.
Minister tell us what steps he pro-
poses to take?

Dr. K. L. Rao: What the hon. Mem-
ber said was quite correct. I must
also pay my very sincere tribute to
the hon. Member for his great interest
on this subject, and he has often talked
to me about this.

It is not possible to execute the
schemes in one year, The cost of the
two schemes that we are going to
take up in order to overcome this
difficulty of the Ghaggar is stiil to be
estimated, but I think that it wili come
to somewhere in the neighbourhood of
Rs, 6 to Rs, 8 crores. There will be
some difficulty in convincing the Plan-
ning Commission and the Finance Min-
istry to give us finance immediately.
But still, I think, that in view of the
fact that the Ghaggar control is very
important for the development of the
Rajasthan canal system, provided we
get the funds, we may be able {o do
some effective work within two years.
I am afraid that next year, we have
got to tide over as at present.

Mr, Speaker: Shri Bagri. The hon.
Member is not here. Then, Shri Pra-
kash Vir Shastri. He is also not here.

Shri Lahri Singh (Rohtak): I Lave
read the statement laid on the Table
by the hon. Minister, Firstly, it has
been mentioned that the flooding in
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the Punjab, and particularly, in the
Rohtak district where about fifty vil-
lages are now inundated with water
has been caused because the diversion
drain which was meant to divert water
from drain No. 8 was not completed.
Secondly, it has been mentioned that
the other drain taking water from the
Najafgarh lake to the Jamuna river
has also not been completed or desilt-
ed or jt was not in order. These are
the two causes which have been men-
tioned. Is the hon. Minister in a
position to assure the House that in
order to avoid future flooding, the
construction of the diversion drain will
be completed by next year, and also
whether the drain taking w-ter from
the Najafgarh lake would be complet-
ed by next time? The hon, Minister
may give the assurance also, but before
he answers, I would also like to know
whether he has consulted the Punjab
Government in this respect or not.

Dr. K. L. Rao: What the hon. Mem-
ber said was of very great impcriance,
because the one drain that is giving
trouble both to Punjab and to Delhi
is this drain No. 8, and definitely, the
earlier we control this, the better it
will be for both the areas, and we
can then divert our attention to more
difficult problems elsewhere.

The hon. Member is quite correct
when he says that both these works
must be completed, that is, diversion
drain for drain No. 8 and also the
Najafgarh drain must be completed as
early as possible, My hon. friend
wants an assurance in this respeci, If
the hon. Member can get the necessary
finance sanotioned, I can assure this
House that we shall do both these
things in one year. It is a question of
the limitation of finance. I shall make
enquiries from the Punjab Government
whether they can do this drain No. 8
diversion this year, but probably they
may also have difficulties of finance.
But I am pretty certain that these will
be completed in two years, I do not
know how far we shall be able to do
these within one year; of course, the
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difficulty is not from the physical point
of view; from the physical point of
view, we can do both these works in
one yearl, but it is only a question of
finding the finances from our resources.
At any rate, every effort will be made
to see that both the works are com-
pleted as early as possible.

Mr. Speaker: Shri Kapur Singh.

Shri Lahri Singh: I want to put the
second question,

Mr. Speaker: He had already joined
the two.

Shri Lahri Singh: There is another
very important question—a very short
question.

The maintenance of the Najafgarh
lake and the drain taking water from
the lake to the river is done by the
Delhi administration. May I ask whe-
ther the management or maintenance
of this drain and this lake can be en-
trusted to the Punjab Covernment.
because they are the real persons con-
cerned in this, but the Punjab Admi-
nistration is not now interested in it?

Dr. K. L. Rao: Once you have the
Najafgarh drain carrying 3,000 cusecs
discharge, then nobody will want the
management of it because it will be a
very effective drain; the problem will
cease to exist. But as the hon. Mem-
ber said, we shall try to find out and
see at that stage whether the manage-
ment of this can be entrusted to the
Punjab Government. 1 will explore
that possibility.

Shri Kapur Singh (Ludhianu): Since
devastating floods have become almost
regular annualg in the Punjab State,
what excuse have they ot for hold-
ing up so far the completion of nume-
rous drainage channels, and whether
the Government of India propose to
issue any direction in this behalf to the
State Government under article 353 in
view of the emergency prevailing?

Dr. K. L. Rao: I think the Punjab
Government is doing very good work.
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far better work than that done in
many other States. I had been there.

Shri Kapur Singh: The excavation
of drain in my village has not been
completed for the last 8 years. It is
village Khajabaju. Let him make a
note of it.

Dr. K. L. Rao: I am =saying in a
general way—I do not know of the
particular place referred- to by the
hon, Member—I have seen that the
Punjab Government is doing very
good work. I had been there recently.

Mr. Speaker: Whatever good work
might have been done elsewhere, whe-
ther that particular village had been
attended to, is the question.

Dr. K. L. Rao: [ wish the hon.
Member had given me an indication of
what he wanted 10 ask earlier; I would
have studied it further. I was refer-
ring in a general way to the good work
they are doing. For example, in con-
nection with the Ghaggar, they are
putting in diversion canals and taking
the water both into the Yamuna and
the Sutlej.

Mr. Speaker: The other thing will
2'so be looked into.

Shri Kapur Singh: Under article
333, do Government propose to issue
directions in view of the emergency
prevailing?

Dr. K. L Rao: As I said, the work
the State is doing is so good that there
is no necessity to issue any directions
in that manner. They are not saying
that they do not want to do any work.

Shri Kapur Singh: What about
Khajabaju?

Shri Buta Singh (Moga): The state-
ment laid on the Table relates only to
the period from the third week of
August to the 10th of September.
Everybody knows that the heavy rains
of the 15th September have claimed
5 lives here in Delhi, 21 in ~he Punjab,
and about 98 villages have been badly
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aflectad in the Sonepat sub-division
a.one. Is the Minister in a position to
give us some information sbout the
damage caused by the Ilatest heavy
rains, of the 15th?

Dr. K. L. Rao: I am afraid it will
not be possible to get that information
as yet, because the condition of flood-
ing is still there. I suppose the hon.
Members is referring to the Rohtak
district. If that be tha case, the posi-
tion is like this, the Jahazgarh Jheel is
full of water and as long as it is so, it
will not be possible to drain away the
rural areas of Rohtak district. From
the Jahazgarh Jheel, watar can be
let into the Najafgarh Jheel, but the
Najafgarh drain must be at a lowcr
leve] than the Najafgarh Jheel. Un-
fortunately, due to the condition of
heavy local rainfall—we are watching
it every hour—and the restricted
watarway available in the Najafgarh
drain—the water level in the Najaf-
garh drain is 14 ft. higher than that at
the Najafgarh Jheel,—we are not able
to open the regulator and allow the
wvatsr to go away, because if we
opened the regulator, the water would
go further into Punjab territory. We
are watching it very carefully. We
are trying to remove all the obstruc-
tions in the Nagafgarh drain, and if
we are successful, and thers be no
firther rains, it may be possible to do
somnothing in the next three or four
days.

Dr. L. M. Singhvi (Jodnpur): Be-
fore I put some questions, I should
certainly like to congratulate the
Minister on the very competent and
comprehensive statement before us,
which has obviated the nced for any
datailed discussion. At the same time,
I should like to say that perhaps the
Minister has also fallen into a bureau-
cratic trap in not admitting very
cenly the record of ineptitude, delays,
lack of advance planning and co-ordi-
nation in the matter.

Mr. Speaker: He may put his gques-
tion and take him out of the trap of
bureaucracy now.
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Dr. L. M. Singhvi: I will try my
best, and I hope I will succeed. I
would like to know whenever the Min-
ter, after a review of this probiem, has
come to the conclusion that, us a mat-
ter of fact, flood contro] schemes
have, in the past, been greatly delay-
ed, ang if that is so, what is being
done, particularly to expedite and
accelerate these scliemes and to secure
better planning and better co-ordina-
tion. This is my general question. I
will ask my specific question after he
has answered this. I am reserving my
right to put a specific question which
may arise out of his answer.

Mr. Speaker: Should his general
question cover all the schemes in the
whole of India? Members are ask-
ing questions about their particular
areas and specific schemes. He may
also put such a specific question.

Dr. L. M. Singhvi: If I want to ask
a question on his reply he would now
make, I should be permitted.

Mr. Speaker: It is not a regular
discussion. Since we have little time,
I am requesting him to put a specific
question.

Dr. L. M. Singhvi: If that is your
pleasure, my second question would
be in respect of Gaggar floods. I
would like to know whether during his
trip to these areas the Minister found
that there was lack of advance plan-
ning and anticipation of lhese floods,
and that it was due to this that large
areas were brought under water in the
State farm which cannot now be cul-
tivated during this year according to
the admission contained in the state-
ment. If that is so, I would like to
know whether he has decided on any
priorities among the various measures
he says maybe necessary to be taken
up in order to relieve the flood situa-
tion from time to time, and whether
any time-table has been fixed.

Dr. K. L. Rao: About the first
question, I do not know what exact
point the hon. Member was making.
If amy specific advice is given, I shall
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be very happy to take it up and do
something in regard to that matter.

In regard to Gaggar, there are two
works that have to be done. One is
diversion into the sand dunes west of
Suratgarh, and the second is construc-
tion of a link canal from Ottu to Rajas-
than Canal. Any one of these, when
completed, will give great relief, and
I hope we will make a start in that
direction soon and it will be possible
to show some effective results in the
course of two years.

With regard to the Suratgarh farm,
I do not know how it was selected.
It is indeed a very rich area and very
suitable from all directions, except
for the fact that this water trouble
is there. Probably at the time of
selection water there was not so much,
I do not know the exact bhasis on
which it was selected, but after two
years it will be free of water.

Dr. L. M. Singhvi: He asked for
specific instances and therefore has
not answered the first question. They
are contained in the statement itself.
I would like to draw his attention to
the fact that it appears that the
Najafgarh drain has not been com-
pleted in time, that it appears that the
flood control of the Yamuna has not
been attempted expeditiously enough,
that it appears from his own state-
ment that flood control measures were
not taken before it was decided to
locate the largest State farm in the
country at Suratgarh. If this is so,
what is the cause, and what action has
been taken to avoid this?

Mr. Speaker: About Najafgarh, al-
ready much water has flowed under it.
Other things he might answer.

Dr. L. M Singhvi:
much!

A little too

Dr. K, L. Rao: I still do not follow
the hon. Member’s arguments. About
the Najafgarh drain, as T said, it is a
very sad thing it was not done. It
was sanctioned somewhere in 1960, and
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it it had been completed, we would
not have to spend time now in dis-
cussing about the problem. I do not
know why it has been delayed, prob-
ably for want of funds. Most of these
things are held up for want of funds.

Dr. L. M. Singhvi: Let him give a
specific answer.

Dr. K. L. Rao: Maybe it was due
to want of funds. At any rate here-
after it will be my earnest endecavour
to see that some of the most impor-
tant projects are taken up. It is not
possible to find money all at once for
every work. We should try to see
that the most important works like the
Najafgarh drain are done; it is very
important: though it is small, it is to
carry only 3000 cusecs, a very small
quantity, but it is capable of doing a
lot of mischief. It will be Jur earnest
endeavour to see that some of these
bottlenecks are removed.

Mr. Speaker: Shri Lakshmi Narayan
Bhanja Deo—absent. Shri S. Patil.

=t ¥o firo wifemt @ (gaEwm=) ¢
AT AW WAL B F @
fad ok WUEEART § g WK
yaadr Afet #y g ¥ S feafy qar
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aE ¥ @ & fag 15 AT AN 8,
o afz 9 3 A SEw fed wa
TR 7 e war faar § 7
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Shri Deorao S. Patil: My question
is whether the Maharashtra Govern-
ment requested the Centra] Govern-
ment for assistance to protect Arni,
Digras and Pusad and other villages
from floods in Penganga and Aruna-
vati rivers and if so whether any
amount has been sanctioned?

Mr. Speaker: Samething about

Maharashtra.

Dr. K. L. Rao: I have not received
any of the scheme mentioned by the
hon. Member. I tried to find out about
floods in Maharashtra and I contacted
that Government and I received this
information yesterday that there was
\no serious or emergent situation in
that State.

Mr. Speaker: Shri Yogendra Jha;
this is a departure this; this should not
be taken as a precedent.

st AW W (WEEET ) 0w
%7 afrelt Jearw S f fare € S
¥ ewar ZqmEE T §1 TER
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Dr, K. L. Rao: It is true that some
Members have expressed concern
about this; it was known that the river
was attacking at that place. Unfor-
tunately, we could not get land for
constructing the alignment which was
originally decided upon and it is only
now that the Nepalese Government is
considering to give land for the cons-
truction of this embankment. I must
say that at Dhalwa we have lost some
embankment but it has not resulted in
any damage this year.

AoME AT : S T A
THEAE . . . .

qETR WAL ;. IAF aqH I
W Fags s 9" 7 BR A
@ @ IEY o fee 1 s
¥ 9

Mo M oFaT .., .
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F " g3y o1 5 o awE § aw
F% @Ay s Jw= § e a
aE ¥ Fgr T a1 fF T ey
Far i faRs@ * a7 w3 fagw
F g F I e g fFomw
e tfafere felts 1€ AT sman
g, AFG TETS IR W AT I
e fifeq § s = ae ¥ 0w
T A @H g fF A d ARGy
o a7 fay sF oy R =Y T
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Dr. K. L. Rao: I am afraid Uttar
Pradesh Government has not sent us
any scheme for flood control in the
area that the hon. Member has men-
tioned. As regards the Narmada
floods, when we take up the construc-
tion of Poonasa dam which I hope
will start this year, it will be able to
completely control the floods on the
Narmada,

Shri Bade (Khargone): My question
is whether there is any immediate re-
lief by giving maintenance allowance
to the sufferers. That has 1ot been
answered.

TEE WEWA © g A ATATAT
T WA & i wrEAfew &1 g
o g |

Shri S. M. Banerjee (Kanpur): In
some of the districts of Uttar Pradesh,
both eastern and western, floods have
become a sort of chronic disease. They
have a master plan to control floods
but they could not implement it.
Therefore, may I know whether the
Centra] Government has given some
financial aid to Uttar Pradesh for im-
plementing the master plan there?

Dr. K. L. Rao: About Uttar Pra-
desh, the flood problem in the castern
districts is a very difficult one. Though
some sort of a plan has been drawn
up, I would not call it a complete solu-
tion of the problem. I am still not
satisfied with the plan that we have
drawn up so far in regard to the flood
problem in the eastern parts of Uttar
Pradesh. Of course, one way of solv-
ing the flood problem in that area is
by constructing a dam, but unfortu-
nately, the dam site is in Nepal. It
takes a long time for negotiations and
for our being able to do anythmg in
that respect.
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The other one, the Nepal bund, is
also in Nepal. If we construct the
bund, quite a large amount of flood
damage can be prevented in eastern
Uttar Pradesh. But it is in Nepal.
The other day I had the privilege of
talking to His Majesty the King of
Nepal. He said that he is visiting the
Poona Research Station on the Tth
October to see the models, and I am
sure if he can get convinced he will
give the approval for the land acqui-
sition for the Nepal bund. If that is
done, quite a large amount of damage
to eastern Uttar Pradesh would be
avoided. Nevertheless, I would still
say that the problem of flood control
in Uttar Pradesh still baffles our
attempts to find a solution so far.
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Dr. K. L. Rao: Ag far as Chambal is
concerned, there is no more flood on
the Chambal because we have cons-
tructed the dam which will completely
contro] the water. But, nevertheless,
if the hon. Member has got any speci-
fic problem in any particular locality,
I will be glad if he sends me a note
about the problem. and I will try to
get assistance for that.

17.34 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, the
September 19, 1963/Bhadra 28, 1885
(Saka). :
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2140 Crude oil
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2151 Abolmon of U. D C. Grade
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2154 Acquisition of land in
Assam by Oil India Ltd.
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6761-62
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CoLumns PAPERS LAID ON THE
CALLING ATTENTION TO

TABLE—contd.
MATTER  OF URGENT 6770-35
PUBLIC IMPORTANCE CoLumMNs
sub-section (3) of section

(i) Shri Vishram Prasad - 44 of the Arms Act, 1959 .

called the attention of the

Prime Minister to the re-
ported killing of six mem-
bers of the Security Forces
by the Naga hostiles in
the same area of Nagaland.

(%) Fifth Report of the
Commissioner of Linguis-
tic Minorities for the pe-
riod 1st January to 31st
December, 1962, under
article 350B(2) of the Con-
stitution . . .

The Prime Minister (Shri
Jawaharlal Nehru) made a

statement in regard thereto. g (3) A copy each of the follow-

ing Notifications:—

i i (1) The Registration of Elec-
L e o By Dr tors (Amendment) Rules,
L. M. Singhvi, Sti Brij 1963, published in Noti-

Raj Singh, Shri U.M. Tri-
vedi and some other mem-
bers and an Adjournment
Motion by Shri Hem Barua
and Shri S.M. Banerjee
re. firing by Pakistani troops
at Latitilla, the Prime
Minister (Shri Jawaharlal
Nehru) made a statement

covering further informa- |

tion received by him in
regardj  thereto from
Assam Government.

fication No. S.0. 2577
dated the 6th September,
1963, under sub-section
(3) of section 28 of the
Representation of the Peop-
le Act, 1950 . . .
(%) The Conduct of Elec-
tions (Amendment) Rules,
1963 published in Noti-
fication No. S.0. 2578
dated the 6th September,
1963, under sub-section
(3) of section 169 of the

Representation of Peopl

PAPERS LAID ON THE TABLE  6788-88 Actzgst ..
(1) A copy each of the follow- Agl:‘\SBSé‘SE FROM RAJYA 6789 —90
ing papers:—

Secretary reported a message
from Rajya Sabha that Rajya
ment) Amendment Rules, Sabha agreed without any
1963, published in Noti- amendment to the Drama-
fication No. S.0. 2569 tic  Performances (Delhi
dated the 7th September, Repeal) Bill, 1963.
1963, under sub-section
(3) of section 27 of the
Coal Bearing Areas (Ac-
quisition and Develop-

() The Coal Bearing Areas
(Acquisition and Develop-

REPORT OF COMMITTE
ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONS
ment) Act, 1957. PRESENTED 6790

(i) Notification No. G.S.R. Twenty-sixth  Report was
1451 dated the 7th Sep- presented . . .

tember, 1963 under sub-

section (1) of section 28 of MOTION RE: JOINT COM-
the Mines and Minerals MITTEE ON BILL ADOP-
(Regulation and Develop- TED

ment) Act, 1957, making
certain amendments in the
Second Schedule to the
<aid Act. . .

6790~6815
Discussion on the motion for
concurrence in the recom-
mendation of Rajya Sabba
for reference of the Drugs
and Cosmetics (Amend-
ment) Bill to a Joint Com-
mittee of the Houses, moved
by the Minister of Health
(Dr. Sushila Nayar) on the
published in Notification 12th September, 1963, con-
No. G.S.R. 1377 dated the cluded and the motion was
24th August, 1963, under adopted . .

(2) A copy each of the follow-
ing papers:—

() The Arms (Fourth Am-

endment) Rules, 1963
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CoLuMNs COLUMNS
MOTION TO REFER THE AGENDA FOR THURSDAY,
BILL TO JOINT COM- SEPTEMBER 19,
MITTEE UNDER CON- BHADRA 28, 1885 (SAKA)
SIDERATION 6822-6900
Tl:: lIglin.ister of L‘-;awf (Shri
. K. Sen) moved for re- . . _
ference of the Constitution F‘iﬁe;of::‘;:::;z g?dt:ecrgg_
(Seventeenth ~Amendment) stitution: (Seventeenth Am-
%%l to a Joint Committee. endment) Bill toa]othom
e dxscusuon was not con- ittee
cluded . m
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